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INTRODUCTION 

I Ishwar Singh Charrperson of the Commuttee on the Welfare of Scheduled Castes Scheduled 
Tribes and Backward Classes having been authorized by the Commuttee 1n thus behalf present this 
Report on the following matters 

0) 

(1) 

() 

@) 

) 

) 

(vir) 

(लाए) 

() 

() 

On the reservation/representation 1 recrurment & promotion पा the Government 

services to the Scheduled Castes Scheduled Trbes and Backward Classes, 

On the implementdtion of the recommendations of the previous Commuttee regarding 
the Central/State Government s Schemes apphcable for the Welfare of the Scheduled 
Castes Scheduled Tribes and Backward Classes ता the various departments 1 e Welfare 
of Scheduled Castes Scheduled Tribes and Backward Classes Department Agriculture 
and Farmers Welfare Department and Revenue & Disaster Management Department 

have been examined 

On the matter of atrocities causing against the Scheduled Castes category relating to 

Home Department, rate of conviction therein relating to Prosecution Department and 

on the compensation granted to them by the Welfare of Scheduled Castes and Backward 
Classes Department 

On the stipend which to be disbursed to the students of the reserved categories by the 
Higher Education Department 

On the matter of Development and Panchayats Department regarding 100 100 sq yard 

plots allotted/not allotted/dispossessed 10 the reserved categories 

On the matter of houses to be allotted by the Department of Housing for All to the 
reserved categories 

On the matter of facihties providing by the PWD (B&R) Agnculture and Garmers 
Welfare Department and Irngation Water Resources Department under the component 

plan 1¢ Scheduled Castes Subplan Outlay to the farmers/persons of the Scheduled 
Castes categonies by the Public Works (B&R) Department Agnculture and Farmers 

Welfare Department and Irmngation Water Resources Department, 

On the matter of smart phone/laptop/tabs to be provided by the Eduation Department to 
the school going students belongmg to SC ST & BC Categones 

On the matter of food items (0 be provided by the Food Civil Supplies Department 85 
per norms of the Food Safety and Standards Act 2013 and 

On the various representations/complaints/mnstructions and the matters which bave been 
took the suo moto cogmzance by the Commuttee 

The Commiitee examined the Administrative Secretartes पिला representatives of various 
Departments and Commussioner/Superintendent of Police alongwith concerned District Attornies and 
District Welfare Officers of various districts referred पा the Report Accordingly the Report 15 based 
on the rephes furmshed by the concerned Departments/Autonomous Bodies explanattons and 
clarfications recerved during deliberations etc The paragraph (s) recommendations (5) which have



viil 

not been included in this Report have been dropped/disposed off by the Commuttee after fully satisfied 
from the replies submitted by the concerned departments A brief record/proceedings एव each meeting 
have been kept separately 1n the Haryana Vidhan Sabha Secretanat 

The Commuittee wishes to express thewr thanks to the Admimstrative Secretaries (दा 
representatives of the vanous Departments and Commussioner of Police/Supermtendents of Police 
alongwith concerned District Attormes & District Welfare Officers of various Districts referred m the 
Report who appeared before the Commuttee for oral examnation m regard to the matters explamed 
above 

The Commuttee 15 thankful for the whole hearted and unstinted 00 operation extended by the 
Hon ble Speaker/Secretary/Officer of the Commuttee and staff etc 

Place Chandlj&rh ISHWAR SINGH, 
Dated The 2™ March 2022 CHAIRPERSON 

e
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REPORT 

The Commttee on the Welfare of Scheduled Castes Scheduled Trnibes and Backward Classes for the year 2021 2022 was constituted on 26 March 2021 by the Hon’ble Speaker authorized by the House or a motion passed by the Haryana Legislative Assembly mn 1ts sitting held on 17 March, 2021 for nomnating फिट Members of the Commuittee and also for appointing the Chairperson of the sard Commuttee दा Ishwar Singh ML A was appomted as Chairperson of the Commuttee by the Hon ble Speaker 

The Commuttee held 49 sittings till the date of finalization of the Report The first meeting of the Commuttee held on 7* Apnl 2021 was addressed by the Under Secretary who explained the scape and functions of फिट Commuttee m detail The Charperson while thankmg the Hon ble Speaker for nopunating him as the Chairperson of the Commuttee and also assured that with the cooperation of the other Members and Officer/officials the Commuttee will work a lot for improving of down trodden 
sections of the society



WELFARE OF THE SCHEDULED CASTES, SCHEDULED TRIBES AND 

BACKWARD CLASSES DEPARTMENT 

On फिट recommendations contain m 44" report of the Commuttee regarding increasing the 

financsal assistance under the scheme of Mukhya Mantr Vivah Shagun Yojna to the Scheduled Caste 

& Backward Classes Categorses from Rs 51 000/ to that of Rs 71 000/ and to the Backward Class 

Category from Rs 11 000/ to that of Rs 31 000/ , the Department supply the reply vide letter dated 

13 01 2022 by mtmating that the above recommendations have been accepted by mcreasmg the 

financra) assistance accordingly by the Government The details/ contents एव. फिट reply are explamed 

85 under 

Existing Provision Amendment Provision 

Sr |Category Amount Category Amount 

No 

1 |SC/DT/Tapriwas Rs 51000/ (Rs SC/DT/ Tapniwas | Rs 71000/ 

Communities living | 46000/ to be 0818 on | Commumities iving | (Rs 66000/ to be pard 

below poverty line or before celebration | below poverty line | on or before celebration 

Widow/Divorced/ of marriage and of marnage and 

Destitute women remaming Rs 5000 remaming Rs 5000 to be 

Orphan & Destitute | to be pard within 6 pa:d within 6 months on 

children whose family | months on submussion of marriage 

mcome 15 less than subrmussion of registration certificate 

100 180 per annum ) |marmage registration 

certificate 

2 | All sections of BPL  |Rs 11000/ (Rs All sections of BPL |Rs 31000/ 

other than Scheduled |10000/ to be paid on | other than (Rs 28000/ to be pad 

Castes or before celebration | Scheduled Castes | on or before celebration 

All sections families | of marmage and All sections families | of marriage and 

(including SC/BC) remarning Rs 1000 to | (including SC/BC) | remammg Rs 3000 to 

having land holding be paid within 6 having family be paid within 6 months 

of less than 2 5 acres | months on annual 1ncome 15 on submission of 

or family annual submussion of less than Rs 180  |marnage registration 

mmcome 15 1655 than | Marriage registration | ]805 per annum certificate 

Rs 1 00 lacs per certificate 

annum 

The said reply was placed before the Commuttee m 1ts meeting held on dated 19 01 2022 and 

after examine the reply, the Committee was satisfied with फट enhancement of amount of assistance 

under the scheme of Mukhya Mantr1 Vivah Shagun Yoyna 

3 

A
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AGRICULTURE AND FARMERS WELFARE DEPARTMENT 

The previous Committee selected to examine the matter of reservation/representation of 
Scheduled Castes dcheduled Tribes and Backward Classes as well 85 Central/State Government s 
Schemes mmplementing for the welfare of these Categories relating to sard department गए its meeting 
held on 24 04 2019 On the recommendation of the previous Commuttee the department supply the 
reply/information vide letter dated 07 01 2020 & 06 07 2020 and oral examination thereon were 

conducted on dated 12 02 2020 & 08 07 2020 Thereafier the requisite reply/mformation submitted 
by the department on dated 29 07 2020 & 05 01 2021 were placed before the Committee पा 1ts 
meeting held on dated 06 01 2021 The Commuttee was satisfied with the contents of reply 85 the reply 
was found as per their recommendation, therefore the Commuttee decided to drop फिट such 
proceeding



4 

REVENUE & DISASTER MANAGEMENT DEPARTMENT 

The previcus Commuttee selected the Revemme, Disaster Management and Consolidation 

Department पा एंड meeting held on dated 24 04 2019 for examme the reservation/representation 
provided (0 the SC ST & BC as well as facilities provided 10 these categones under the Central/ 
State Government s Scheme On the recommendation of the Commattee a letter dated 09 01 2020 and 
remmders dated 13032020 & 26052020 were written to the Fmancial Commussioner 
Revenue and Additional Chief Secretary to Govt Haryana Revenue Disaster Management and 

Consolidation Department for supplymng the statement for the year 2017 18 & 2018 19 as stood on 
3103 2019 showing the reservation/representation of Scheduled Castes Scheduled Tribes and 
Backward Classes as well as Central/State Government s Schemes for the welfare of these 
Categonies The department supply the reply on dated 03 07 2020 and thereafier the oral examination 

of the department was conducted by the previous Commuttee on dated 08 07 2020 Durng the oral 
examination the Commuttee was not satisfied with the reply submutted by the representative of the 
department 85 the mformation पा respect of vacancies and backlog was totally incorrect The 
Commuttee directed to the departmental representative to submut the fresh amended and corrected 
reply within three weeks positively and the departmental representative assured to the Committee that 
the requsite reply/mformation will be furmshed in stipulated period but the Commuttee was 
disappomted when the department not furmished the requsite reply/information till the 
finalization/presentation of the previous 44™ report 

The Hon ble Speaker conduct the meeting on dated 07 04 2021 wath the Chaurpersons of all 
the Commutiees and concerned Officers of फिट Commuttees of Haryana Vidhan Sabha Secretariat to 

review the functioning and working of the Committees During such meeting when the Hon ble 

Chauperson of such Commuttee raised the 15506 पा respect of non supply of the requsite 

mformation/reply by the Revenue Disaster Management and Consolidation Department, the Hon ble 
Speaker 1008 a senous note thereon and directed to the officer of the Committee to submut the detail 

note m this regard On the dimrection of the Hon ble Speaker the officer of the Commuttee submut the 
date wise detail note on dated 08 04 2021 and after examine the said note the Hon ble Speaker fix the 

meetmg on dated 22 04 2021 at 03 00 PM wath the Financial Commussioner Revenue Accordingly 
an mtumation 1 this regard was sent to the Financial Commissioner Revenue and Additional Chief 

Secretary vide letter dated 20 04 2021 On the none availabihty of the Fmancial Commussioner 
Revenue on behalf of पिता Sh Kamlesh Bhadu 50608 Secretary Revenue and Disaster Management 

Department was appear in the meeting on dated 22 04 2021 

Durmg the meeting the Hon'ble Speaker minutely discussed the matter by showing the 

recommendations of the Commuttee tendered on dated 8% July, 2020 while conducting the oral 

examination of the departmental representative and observed that 1t 15 a major fault at फिट level of the 

department on the non supply of the mformation mspite of making the vanous request/ 
correspondences by the Committee as well as given the assurance by the departmental representative 

The Hon'ble Speaker also observed that such kind of matters are required to be referred to the 
Commuttee on Privilege Moreover the Hon'ble Speaker took a serious note पा this regard and directed 
to आए Kamlesh Bhadu Special Secretary to supply the requisite and correct mformation upto 
29" April, 2021 posttively and also ordered that छा 0856 of not supply the informatton within the 
prescribed period the matter be referred to the Committee on Privileges The departmental 
representative assured to फिट Hon'ble Speaker that the requisite and correct information alongwith 
proceedng of meeting dated 8 July 2020 duly confirmed m which oral examimation was conducted 
will be supplied within stipulated penod as desired by the Hon'ble Speaker1 e upto 29% Apnl 2021
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Thereafter the department supply the reply vide letter dated 280 April 2021 which was discussed गा the meeting held on 09 06 2021 and the Commuttee was again not satisfied with the reply of the concerned department as the same was having mcomplete information A letter dated 19" May 2021 was agamn sent to the said department to depute the well conversant Officer/official to discuss the matter with the concerned Officer of Commuttee on dated 4% June 2021 at 1130 A Mat Haryana Vidhan Sabah, Secretaniat 50 that the accurate information be placed before the Commuttee n 1ts subsequent meeting to avord the more delay mn the matter and mconvemence to the Committee 
After discuss with the officer of the Commuttee, the department supplied the amended reply on dated 5™ August 2021 which was discussed 1n the meetmg held on 14 08 2021 Afier scrutinized the reply फिट Commuttee recommended that the short fall of Scheduled Castes & Backward Classes categonies be filled up either by promotion or by direct recrutment so that backlog may be completed Moreover the Commuttee was satisfied with पीट reply and decided to drop the proceeding 1 thss regard



Welfare of Scheduled Castes & Backward Classes Department 

Regarding clear the backlog of compensation, to be granted to the aggrieved person पा 
the matter of atrocities caused against the Scheduled Caste Categories 

The previous Commuttee (tenure 2019 20) take up the matter of atrocities causing against the 

SC categories 1n 1ts meeting held on dated 04 01 2020 and on the recommendation of such Commuttee 
the Addtional Chref Secretary 10 Govt Haryana Home Department, Director General of Police and 

all the Supenntendent of Police posted at District Headquarters were asked 10 supply the district wise 
and case wise complete detaled report in the prescribed proforma पा respect of all type of 

meidence/crime occurred against the reserved categories as well as action taken report agamst the 

accused/rate of conviction/acquattal/pendmg cases m the Hon ble Court etc  On the recommendation 

of the Commuttes the Director General of Police Home Department supplied the reply vide letter 

dated 04 02 2020 which was exammed by the Commuttee 1 1ts meetings 15 02 2020 & 17 06 2020 

and decided to examne all the Superntendent of Police of the State of Haryana posted at Distnct 
Headquarters दा the subsequent meetings 

On the recommendation of the Commuttee the Deputy Commussioner of Police Panchkula and 

Superntendent of Police Ambala were orally exammed 1n 1ts meeting held on dated 01 07 2020 by 
the previous Commuttee and on the suggestion of the departmental representative the Commuttee 

decided (0 examme the District Attormes also alongwith the concerned Superintendent of Police to 
venify the rate of conviction m the matter of atrocities Besides 1t while conducting the oral 
examnaticn of the Superintendent of Pohice & District Attorney Hisar पा 15 meeting held on dated 
22072020 on the suggestion of Supermtendent of Police Hisar the Commutiee decided that to clear 
the backlog of the cases of compensation the District Welfare Officer alongwith concerned 

Superntendent of Pohce & District Attorney 15 required to 06 examined पा the subsequent meetings 

thereafter the Supermtendent of Police District Attormey & District Welfare Officer were jontly 
called for oral exammation and examined by the Commattee पा 15 subsequent meetings 

On the recommendation of the previous Commuittee the oral examination of the District 

Welfare Officers on the matter of compensation to be granted to the aggrieved person of SC categories 

m the matter of atrocities was imtiated on dated 07 10 2020 The previous Committee till the 

finalization of the 44™ Report orally examned (0 the Deputy Commussioner of Police Panchkula 
Supermtendent of Police Ambala Supermtendents of Police & District Attormes Kurukshetra 
Karpal Karthal Hisar Besides 1t Assistant Superintendent of Police Tosham (Bhiwam) 
Superintendents of Police & District Attormies Charkhi Dadr: Jind Fatehabad, Sisa as well as 
Suprintendent of Police Hansi District Attorney & Tehsil Welfme Officer Hisar and Supermntendent 
of Police District Attorney & District Welfare Officer Yamuna Nagar & Panipat were also examined 

and various recommendation/observation were made by the previous Comnuttee 

The present Commuttee take up the recommendations/observations of the previous Commuttes 
and decided to continue to conduct the oral examnatron of the rest of the Supenntendent of Police 
District Attornies & District Welfare Officers posted at District Headquarters 1n the matter of 
compensation to be granted to the aggrieved person on the atrocities caused agamst the reserved 
categortes Dunng the present tenure the Committee examined the departmental representative m 
respect of the rest of the districts 

During the oral examunation of the Superintendent of Pchice/District Attorney and District 
Welfare Officer of the District Mahendergarh (Narnaul) का 1ts meeting held on dated 04 08 2021 the 
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Commuttee observed that फिट various District Welfare Officer have been examined 50 far but from 
their reply the Commuttee 1s not satisfied 85 पा number of old cases the compensation has not been 
granted 80 far The Commuttee also observed that neither the relevant nstruction/guidelines are bemng 
followed by the District Welfare Officers nor the prescribed amount of compensation 15 bemg 

disbursing to the ehigible and aggrieved person smce long ttime The Commuttee took the serious note 

m this regard and decided to refer the matter to the Principal Secretary to Govt Haryana, Welfare of 
Scheduled Castes and Backward Classes Department to 1ssue the strict directions to all the concerned 
District Welfare Officers to complete the backlog of compensation 0 फिट matter of atrocities caused 

agamst the Scheduled Caste Categories by supplying the requsite mformation withm 15 days 
posttively from the receipt of communication mn this regard to avoid फिट further complication during 
oral exammation to be conducted m the subsequent meetings On the recommendation of the 
Committee the communication vide letter dated 17 08 2021 alongwith prescribed proforma was made 
to the department to supply the reply/information 1 the prescribed proforma In the continuation of 
above letter dated 17 08 2021 1t was asked to फिट department that m spite of repeated request 
satisfactorily mmprovement m completing the backlog of compensation not bemng shown and 
Committee decided to conduct the oral examunation on dated 22 122021 on the non supply of 

requisite information However keeping in view of फिट Session of Haryana Vidhan Sabha such oral 
exammnation was postponed on the request of the departmen. made by letter dated 14 122021 
Thereafter the department was again called vide notice dated 21 122021 to conduct the oral 
examnation on dated 05 012022 thereafter the department supply the requsite information/reply 
vide memo dated 30 12 2021 which 15 reproduced 85 under
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The above reply was placed before the Commuttee था एंड meeting held on dated 05 01 2022 पा 
which the oral exammation of the department was also conducted thereon पीटा examne the reply 
and conduct the oral examination of the departmental representative the Commuttee was not satisfied 
with the reply as the department not completed the backlog of the compensation 1n old cases mspite of 
making the correspondence agam and again On the pendency of the matters of the compensation to 
be granted to the aggrieved person of the reserved categories 11 the matter of atrocities the Committee 
made the various objections/recommendations पा this regard which are reproduced as under 

The oral exammation of the Principal Secretary to Government Haryana Welfare of 

Scheduled Castes & Backward Classes Department was conducted on 5" January 2022 at 
1230 PM at Haryana Vidhan Sabha Secretariat Chandigarh During the oral examination of the 
Principal Secretary to Government Haryana प्रा respect of the matter of compensation/relief to be 
granted to the aggrieved persons of the reserved category पा the matter of atrocities was conducted 

The reply submutted by the department in details was take up during the oral examination and varous 
questions have been asked and objections have been raised by the Commuttee to the departmental 
representatives The Committee observed that the huge number of pendency of the cases in which the 

rehef 1s required to be paid so long ago but still not paid The departmental representatives explained 
that a portal for apply for subsidy in this regard has been installed since 2018 on the official website 
and as per portal no case 1s pending but the some old cases are pending due to not providing the copy 
of FIR copy of Challan and copy of decision by the concerned police headquarter The Commuttee 
took a sertous note m this regard and directed to submut the fresh report upto ही March 2022 by 
completing the pendency of the cases The Principal Secretary assured to the Commuttee that pending 
cases will be reviewed on priortty basis as well as the prompt action on such matters will be taken and 
[resh report will be submuit upto 1 3 2022 to the Commuttee 

During such oral examination the Committee also observed that the fruitful result in granting 

the compensation/relief to the aggrieved persons are not recewving due to the shortage of the District 
Welfare Officers as charges of three or four districts have been given to one District Welfare Oficer 

Resultantly the District Welfw e Officer could not perform properly and pendency of the cases are 
mcreasing day by day 

The Principal Secretary assured to the Commuttee that such matters will be reviewed पा his 

department and the Tehsil Welfare Officer will be deputed as District Welfare Officer i near future to 
meet out the grievances of the Commuttee so that pendency of the cases will be cleared 

The Commuttee 15 disappointed to note that the department 15 failed to furmsh the fresh report 
upto the stipulated persod of 01 03 2022 as well as till the finalization/presentation of the present 
report of the Committee
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The appointment of Law Officers 1 ¢ Additional Advocate General, Deputy Advocate General 

मात Assistant Advocate General m the office of Advocate General Haryana on contract basis 
without providing फिट reservaftion to the reserved categories 

The previous Commuittee held the meeting on dated 11 12 2019 and the members of the 
Committee took a suo moto cogmzance on the advertisement published पा the vanious news papers on 
dated 04 12 2019 and rased the 1ssue of advertisement of appointment of Law Officers 1e Additional 
Advocate General, Deputy Advocate General and Assistant Advocate General on contract 08515 

without providing the reservation/representation to the reserved categories पा the office of Advocate 
General Haryana On the recommendations of the Committee vide the letter dated 06 01 2020 the 
matter was refer to the Advocate General, Haryana & Additional Chief Secretary 10 Govt Haryana, 

Adminstration & Justice Department Haryana 

On the reply furnished by the Advocate General Haryana on dated 16 122019 an oral 

exammations of the Advocate General Haryana and Additional Chief Secretary to Govt Haryana 

Adminstration & Justice Department Haryana was conducted on dated 24 122019 Durng the oral 
exammation, both the officers replied that being the appomtment of Law Officers 1n the office of 
Advocate General Haryana are on contract basis and the reservation policy has not been implemented 
m the appointment which are making on the contract basis Hence, the officers deny to implement the 

reservation policy पा the appointment on the contract basis of such Law Officers The Commuttee was 
not satisfied with the reply and made the following observations and recommendations था this regard - 

1 That 1n case of the Government not making provision under Article 16(4) by providing the 

reservation m पट recnuitment of Law Officers 1 the office of Advocate General, Haryana 1n 
favour of any reserved categories 16 SC ST & BC Classes था the matter 1n question then the 
purpose of Article 335 of the Constitution will be defeated 

2 that wrthout making the provision of quota m any mode of appomtment for the reserved 

categories the purpose of formulation of Act/Rule will also be defeated, 

3 that there 15 no debar under the Constitution and reservation policy of the Government to 
provide the requisite/adequate representation to the categories of Scheduled Castes Scheduled 
Tribes and Backward Classes, and 

4 that when the Government of India 15 considering the representation to the Scheduled Castes 
Scheduled Tribes and Other Backward Classes categories m the appomtment on contract 
basis then the State Government should also be imtiated to provide the adequate representation 
to the such categories accordmgly 

Therefore keepmg in view of Article 16(4) and Article 335 of the Constitution as well as the 
decision of Central Government the committee has recommended that the matter may be referred 10 
the Government to make the provision for reserved categonies 1 € Scheduled Castes Scheduled Tribes 

and Backward Classes पा the appowntment of Law Officers m the office of Advocate General, Haryana 
85 per the reservation policy of the Government The Commuttee further recommended that the quarter 

concerned 06 asked that the post पा question which has been advertised be filled up after makng the 
provision of reservation for the afore mentioned reserved categories 85 per reservation policy of the 

Government
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The above observation and recommendations were refer to the Government as well as to the 

Advocate General, Haryana vide letter dated 06 01 2020 but #ll date no any response has been 

recewved from the quarters concerned Such matter was again discussed by Commuttee 1n 15 meeting 

held on dated 17 02 2022 and Commuttee decided that an another commumcation 06 made with the 

quarter concerned to achieve the purpose एव the Commuttee to provide the proper representation to the 

candidates of the reserved categories mn the appomtment which are being made on contract 08515 m the 

state Accordingly remnder m this regard have also been sent to the Advocate General Haryana as 

well as to the Additional Chief Secretary to Govt Haryana Admmstration of Justice Department but 

ता the finahzation of the report no reply m this regard 985 been received from the quarter concerned 

Therefore the Commuttee has decided to take up the matter फा the subsequent meetings
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Instruzctions No 22/133/2013 1 GS पा, dated 4™ May, 2018 of the Government of Haryana, 

General Admimstration Department (General Services Il Branch) regarding inadequacy 
representation of Scheduled Castes दा Promotion 1n Group C&D Category 

Instructions No 22/133/2013-1 GS I dated 4™ May, 2018 1ssued by the Government of 
Haryana, General Adminustration Department (General Services वा Branch) regarding providing the 
representation 1n the promotion to the Scheduled caste category was placed before the Commiutiee by 
Shrt Satya Parkash Jrewta, MLA 1n 1ts meeting held on 14 10 2020 at 1230 P M at Haryana Vidhan 

Sabha Chandigarh by stating that such structions are not bemng implementing पा true spirit 85 the 
employee of SC Categories are not bemng promoting accordingly On the recommendation of the 
Commuttee the matter was referred to the Chief Secretary to Govt Haryana, General Admimstration 
Department {(General Services 11 Branch) and such department supply the comments/reply on dated 

06 01 2021 which was scrutinize by the previous Commuttee 11 1ts meeting held on dated 13 01 2021 
The Commuttee was not satisfied with the comments and the matter was kept pending to consider the 

same m the subsequent meetings Before presentation of the Report such matter could not be take up 
by the Commuttee and the 44" Report was presented 1n the House on dated 18 03 2021 

On the recommendations contam m 44 report of the Commttee a letter dated 
1% April 2021 was sent to the said department for supplying the latest requisite information The 
Chief Secretary to Govt Haryana supplied the comments/reply vide memo No 22/36/2021-1GS पा 
dated 28" June 2021 by mntunating that the Government has tssued Imstructions No 22/133/ 
2013 1GS प्रा dated 04 052018 to clear the backlog of reservation in promotion of Scheduled 
Castes category i Group C&D we f 17 06 1995 It has also been mtimated that as some departments 

did not comply the Government instructions, dated 04 052018, therefore remunders dated 

26 11 2019 02 06 2020 07 07 2020 25 08 2020 15 01 2021 and 01 02 2021 have also been 1ssued to 
Departments/ Boards/ Corporations/PSU etc Such reply was placed before the Commuttee in 1ts 
meeting held on 20 07 2021 After scruttnized the comments/reply the Commuttee decided that the 
matter be kept pending and the same may be considered in the subsequent meetings
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Instructions No 22/10/2013-1GS प्र, dated 15" May, 2015 of the Government of Haryana, 

General Admnistration Department (General Services पा Branch) regarding promotion to 

Scheduled Caste category’s employees i Class IIT & IV posts m the services of Haryana 
Government/ Government Undertaking and Public Undertakings Sectors 

An mnstruction No 22/10/2013 1GS पा dated 15™ May 2015 1ssued by the Government of 

Haryana, General Admimstration Department (General Services पा Branch) for promoting the Class 
पा & IV employees belonging to the Scheduled caste categories was placed before the Comnuttee by 
Shr1 Satya Parkash Jrawata, MLA जा 1its meeting held on 21 10 2020 at Haryana Vidhan Sabha, 
Chandigarh by stating that such mstructions are not being implementing पा true spinit as the employee 

of SC Categories are not being promoting accordingly On the recommendation ए the Commuttee the 
matter was referred to the Chuef Secretary 10 Govt Haryana General Admimstration Department 

(General Services पा Branch) vide letter dated 25 01 2021 but t1ll the finalizatron/presentation of the 
44" Report the department not supply the any information 

On the recommendations contam m 44" report of फिट Committee a letter dated 

1™ Aprit 2021 was sent to the said department for supplymng the latest requisite 
mformation The department supplied the comments/reply vide memo No 22/36/2021 105 पा dated 
28" June 2021 by mtimating that the mstruction 1 question are sub judice under review petition of 

Honble Court of India ता SLP No 30621 of 2011 titled Jarmail Signh Vs Lachhm Naram 
Gupta Such comments/information was placed before the Committee 0 1ts meeting held on 
20072021 After scrutinized the comments the Committee decided that when the matter 15 
sub judice the Commuittee can not intervene था the matter and decided to drop the same
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Representations of the President Confederation of SC, ST & BC Orgamzations (Haryana) and all the Haryana Scheduled Castes Employees Federation for reservation m 
prometion with consequential sewority w € £17 06 1995 

The representations of the President Confederation of SC ST & BC Organizations (Haryana) & General Secretary एव all the Haryana Scheduled Castes Employees Federation for implementing the reservation m "Promotion with consequential semonity” wef 17 06 1995 were placed before the previous Commuttee पा 1ts meeting held on dated 12 02 2020 at Haryana Vidhan Sabha, Chandigarh On the observattons and recommendations of the Commuttee the Chief Secretary to Govt Haryana General Admmstration Department was asked vide letter dated 19 03 2020 and reminders dated 27 05 2020, 03 07 2020 14 082020 02 12 2020 & 29 01 2021 to supply the mformation पा respect of mmplement the provision of reservation m promotion as per the 85" Amendment of Constitution 85 well as judgment of Hon'ble Supreme Court etc thereon 

The previous Commuttee was disappomted to note that the Department faled to supply the requisite information till the finalization of the 44™ Report presented on dated 18" March, 2021 
On the recommendation contain m 44% report, an another letter dated 31 03 2021 as well 85 reminders thereon dated 25 11 2021 & 08 02 2022 for obtainng the requisite mformation were also काला to the Chief Secretary 1 Govt Haryana General Admimistration Department but पा vein because no any response has been shown to furnish the reply on the single communication Such matter was brought to the notice of the Commtiee ता 1ts meeting held on dated 17 02 2022 and the Commuittee observed that bemg a short time to finalize the report such matter can not be considered however the Commuttee recommend 10 refer the matter again to the concerned department to take the necessary action agamst the responsible official and officers who are not furmshing the requisite mformation by mtimating to the Commuttee The Commuttee recommended to present the matter पा the subsequent meetings
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Representations 1) Savindhan Suraksha Samuti, Yamuna Nagar, 

n) Shr1 Amar Singh Patlan, President Ambedker Samaj Kalyan Sabha, 

Karnal 

The two representations of the Savindhan Suraksha Samuti Yamuna Nagar and Shri Amar 

Singh Patlan, President Ambedker Samay Kalyan Sabha, Kamal were placed before the Commuttee पा. 

sts meetmg beld on dated 22 07 2020 On the recommendation of the previous Commuttee the 

representations were referred vide letter dated 25 01 2021 10 the Chief Secretary (0 Govt Haryana 

Department of General Admstration Haryana for obtammg the comments thereon Bemg the matter 

was relating to the Department of Welfare of Scheduled Castes and Backward Classes, the Chief 

Secretary to Govt Haryana refer the matter vide UO dated 08 02 2021 to the said department for 

providing the requisite ‘nformation to the Commuttee But the Committee was disappomted to note 

that फिट department fatled to supply the requisite mformation पा the finalization of the 44™ Report 

After presentation of previous report the Welfare of Scheduled Castes and Backward Classes 

Department ntimated vide memo dated 26 03 2021 by stating that at present no commentis can be 

offered by this department as the such matter 15 pending पा appeal before the Hon'ble Pumjab & 

Haryana High Court m CWP No 11512 of 2020 and the same was placed before the present 

Commuttee 1n its meeting held on dated 07 04 2021 After examme the same the Commuitee further 

recommended to obtain the requisite mformation from the quarter concerned and mcomphance of that 

an another letter dated 29 11 2021 was written to the Prmcipal Secretary to Govt Haryana Weifare of 

Scheduled Castes and Backward Classes, Department with the request to supply फिट latest requisite 

information within a week from the receipt of communication m this regard Vide letter dated 

17 02 2022, the said department again supply the same comments which were earber send by above 

memo dated 26 03 2021 Now the matter has been agam brought 10 the notice of the Commuttee 1n 1ts 

meeting held on dated 23 02 2022 and the Commuttee observed that once the matter 15 sub judice the 

Committee can t mtervene as well 85 no further action 15 required प्रा the matter and decided to drop 

the matter
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The 100 Square yards plots allotted/not allotted/dispossessed 0 the 

people belonging (0 SC/ST categories 

~ The previous Commuittees constituted पा the year of 2019 & 2020 take पु? the matter of 
allotment of plots of 100 Sq Yards to the SC ST & BC Categonies On the recommendation of the 
Comnuttees the Principal Secretary to Govt Haryana Development and Panchayat Department, vide 
memo dated 17 06 2020 & 24 06 2020 provide the detail of allotment of 100 Sq Yards to the 
Commuttee The previous Committee conduct फिट oral examimnation एव the departmental representative 
on dated 24 06 2020 on the reply furmished by the department The Committee was not satisfied with 
the reply of the department as the same was imncomplete and on the further recommendation/directions 
of the Commuttee the department again submit the amended reply on dated 17 08 2020 wiuch was 
discussed पा its meeting held on dated 09 09 2020 The Commuttee was agan not satisfied with the 
information supplied by the department and the department was agam conveyed 1n this regard vide 
letter dated 30 10 2020 and remunder dated 01 02 2021 but the previous Commuttee was disappomted 
to note that the department failed to supply the requisite information till the finalization of 44th 
Report 

On the recommendations contam 1 44™ report of the Commuttee a letter dated 
30™ March 2021 was sent to the department for providing the requisite and complete information and 
पा response to that the department supply the amended reply of only 10 districts 16 
Ambala Fatehabad Gurugram Jind Kaithal, Narnaul Sirsa Sonipat, Bhiwani and Panchkula vide 

letter dated 16™ June, 2021 Further communication was made agam and a letter was sent on dated 

26™ July 2021 for providing the information/detarl 1 respect of the rest of the districts In response to 
that the department supplied the reply vide letter dated 09 112021 relating to 7 districts 16 
Fanidabad Hisar जाना Nuh, Palwal Rewann & Rohtak and thereafter the data received from the 
department relating to 17 districts was placed before the Commuttee पा 1ts meeting held on dated 
11122021 The Commuttee scrutmze the matenal and observed that the mformation relating to 5 

districts has not been provided and directed to the Officer of the Commuttee to obtam फिट followng 
mformation from the department 

1 To 1ssue the reminder 1n respect of rest of mformation relating to some districts which has not 
been provided so far 

2 The number of plots of 100 Sq Yards which have been allotted and take over the possession 
but domineering person take over the possession by force and by unlawful means 

The distance of the village residential area from the area of 100 Sq Yard plots allotted 

4 Number of plots the possession has not been take over due to nature of land 

Whether the facilities of electricity water dramnage streets etc are available at the spot of 

100 Sq Yards plots allotted ? 

6 Total number of villages i फिट Haryana out of which number of villages m which 100 Sq 
Yards plots have been allotted and number of villages are pending to make the allotment 
Explam the reason 

7 In the mformation provided, the column for the total famihes has been prescribed but no 
mformation एव such column has been explamed Explamn the reason
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8 In the mformation provided the mformation zero has been fillup m the column relating to 

possession which 15 showng clearly that no work has been done on the ground level 

The Commuttee observed that the matter of allotment of 100 Sq Yards plots to फिट reserved 

categories 15 not taking seriously and directed (0 the officer of the Commuttee to asked to the quarter 

concerned to take फिट necessary action 80 that during the oral examination the detall discussion be 

made with the departmental representative In response 0 the observation and recommendation 10 the 

Commuttee 8 letter was written to the departmental representative on dated 22 12 2021 and 1n response 

that the Director General, Development and Panchayat Department Haryana submut the reply vide 

memo dated 18 022022 which was placed before the Commuttee m 15 meetmg held on dated 

23022022 The Commuttee noted the contents and for detall exammation of फिट matter 1t was 

decided to take up the matter पा the subsequent meetings
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Representation of छिपा Vijay Grewal, Reporter, resident of VPO, Sanwar, District Charkiu 

Dadr regarding not mentiomng the names of the renowned persons of the 

Scheduled Castes Category on Gaurav Patt of the Village 

A representation of आप Vyay Grewal Reporter resident of VPO Sanwar District Charkin 
Dadni regarding not mentioning the names of the renowned persons of the Scheduled Castes Category 
1e Dr Mahabir Singh, Sr Professor, Pandit Bhagwat Dayal Sharma University of Health Sciences 

Rohtak Nand Kumar Deputy Excise and Taxation Commussioner (DETC) Ambala etc on the 

Gaurav Patf of the Village by disciminating on caste basis was placed before फिट previous 
Committee 1n एड meetng held on 22% July 2020 at 1230 PM at Haryana Vidhan Sabha 

Chandigarh The Development and Panchayat Department not supply the comments/reply upon फिट 
above representation till the presentation of the 44™ Report of the Commuttee 

On the recommendations contam पा 44™ report of the Commmttee a letter dated 

6™ April 2021 remunder on 23™ November 2021 were wnitten to the Additional Chuef Secretary to 
Govt Haryana Development and Panchayat Department and to the Deputy Commssioner Charkin 

Dadn for providmg the requisite information/comments Besides 1t, various correspondence with the 
Deputy Commussioner Charkhi Dadn have been made पा this regard Now vide Endst No 915 dated 
10022022 addressed to the Deputy Commussioner Charkhi Dadri, फिट Executive Engimeer 

Development and Panchayat Department Charktu एप submut the comments/information by stating 
that 85 per gmdelines the names of the renowned persons of the SC Category have been written on the 
Gaurav Patt of the willage panchayat Sanwar® Such reply/comments was placed before the 
Commuttee 1n 1ts meeting held on dated 23 02 2022 and after examine the reply, the Commttee 

observed that till the reply not recerved from the competent authornity 1 e Head of the Department the 
matter may 96 kept pendimng and the same may be take up हा the subsequent meetings
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Representation of Shr1 Rajender Kumar & others of Village Bhrokhan, Tehsil & 
Dustrict  Sirsa regarding illegal occupation of 100 100 yards plots of SC/BC/BPL 
Famules by the domineermng and punk trend people of Rajasthan1 Bhat Castes 

A representation of Shri Rajender Kumar & others of Village Bhrokhan, Tehsil & District 
Sirsa regarding 1llegal occupation of 100 100 square yards plots of SC/BC/BPL Families by the 

domuneenng and punk trend people of Rajasthan1 Bhat Castes was placed before the Comnuttee 1 1is 
meetmg held on dated 19 08 2020 at 1230 PM at Haryana Vidhan Sabha, Chandigarh On फिट 
recommendation of the Committee such representation was referred to the Development and 

Panchayat Department vide letter dated 25 01 2021 but till the presentation of the 44" Report the 
department neither supply the reply nor made any correspondence n this regard 

Thereafter on the recommendation contamn 1n the 44™ Report of the Commuttee a letter dated 

06 04 2021 and subsequent reminder dated 22 11 2021 were written to the department Now ४106 
letter dated 28 12 2021 the said department supply the comments by stating that the Scheduled Tribes 

Categories belongmg to the caste of Bhat are occupymng the possession of the disputed land of 

111 allotted plots and these occupiers of possession have also file a Civil writ Petition beaning No 

2672 of 2020 title 85 Bhana Ram V/s State of Haryana पा the Hon ble Punjab & Haryana High Court 

which 15 pending and the next date of heaning 15 on 04 03 2022 Such comments/reply was placed 

before the Commuttee पा 1ts meeting held on 12 01 2022 After examine the matter, the Commuttee 

observed that bemg the matter 15 sub judice the Commuttee can not mtervene m the matter and 
decided to drop the matter
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Representation of छापा Dharampal Laat /o Sh Hazar: Ram, Village Bhrokhan, 
District Sirsa agamst फिर Sarpanch of प्रा Village for cheatmg to poor famihes 

by allotting 100 yard plots, to lus own family members & relatives 
meant for SC/BC/BPL Famuhes 

A representation एव Shn Dharampal Laat S/o Sh Hazarni Ram, Village Bhrokhan District Sirsa 
which was placed before the previous Commuttee i 1ts meeting held on 25 112020 at 1230 P M at 

Haryana Vidhan Sabha, Chandigarh and the same was referred (0 the Development and Panchayat 
Department vide letter dated 25 01 2021 as एल recommendations of the Commuttee but till the 
presentation of the 44™ Report the department neither supply the reply nor made any correspondence 
m thus regard 

On the recommendation contam 1 फिट 44™ Report of the Commuttee a letter dated 06 04 2021 
and subsequent reminder dated 22 11 2021 were wntten to the department Now Vide letter dated 

28 122021 the said department supply the comments by stating that as per relevant mstructions 
under the Mahatma Gandln Gramun Basti Yoma 100 100 Yards plots were allotted to फिट 
111 entitled/ehgible families and at present the Scheduled Tribes Categones belonging 10 the caste of 
Bhat are occupying the possession of the such disputed land of 111 allotted plots It has also been 
stated that these occupiers of possesston have file a Civil writ Petition bearing No 2672 of 2020 title 

85 Bhana Ram V/s State एवं Haryana in the Hon ble Punjab & Haryana High Court which 1s pending 

and the next date of hearing 15 on 04 03 2022 Such comments/reply was placed before the Commutitee 
m 1ts meetmg held on 12 01 2022 After examme the matter the Commuttee observed that beng the 

matter 15 sub judice the Commuttee can not mtervene पा the matter and decided to drop the matter
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Representation of Shr1 Shiv Charan S/o आप Baldev Ram, Village Milakpur, 
Gurgaon Khor, Haryana regarding not providing the way for his plot ete 

A representation of Shri 5४ Charan 5/0 Shn Baldev Ram, Village Milakpur Gurgaon Khor 

Haryana regarding not providing the way for 915 plot etc which was placed before the Commuttee 1n 
its meeting held on 14 102020 at 1230 PM at Haryana Vidhan Sabha Chandigarh On the 
recommendation of the Commuttee such representation was referred to the Government vide letter 
dated 25 01 2021 but the previous Commuttee was disappoiated to note that tll the presentation of 
the 44® Report, the Development and Panchayat Department neither supply the reply nor made any 
correspondence 1n this regard 

The present Commuttee take up the matter and as per the recommendation of the previous 
Commuttee a letter dated 06 04 2021 and reminders dated 24 11 2021 & 08 02 2022 were written to 
the department for obtaming the requisite mformation/comments Thereafter, the Director General 
Development and Pnachayat Department Haryana endorsed a copy of correspondence made with the 

Deputy Commussioner Gurugram for taking the action Such matter was placed before फिट Commuttee 
पा 15 meeting held on dated 23 02 2022 and फिट Commuttee decided that as the requisite information 
not supplied by the competent authonty 1e Head of Department of the Development and Panchayat 
Department, therefore the such information can not be considered The Commuttee further decided 
that such matter will be take up पा the subsequent meetings
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Representation of Gram Panchayat Kirmach, Block Thanesar, District Kurukshetra agamst the 

llegal cutting of Safeda Trees from the land of Shamlat (Kalupatt) 

A representation of Gram Panchayat Kirmach, Block Thanesar Distnict Kurukshetra regarding 
legal cutting of Safeda Trees from the land of Shamlat (Kalupattr) was placed before the Commuttee 
in 1ts meetig held on dated 13 08 2020 at 12 30 P M at Haryana Vidhan Sabha, Chandigarh On the 
recommendation of the Commuttee such representatton was referred to the Government vide letter 
dated 25 01 2021 but छा the presentation of the 44™ Report, the Forest Department nerther supply the 
reply nor made any correspondence 1n this regard 

On the recommendation of the बैच" Report of the Commuttee, a letter dated 06 04 2021 and 
subsequent reminders dated 22 11 2021 & 06 01 2022 were written but फिट Development and 
Panchayat Department not supply the information/reply/comments 1n thus regard Such matter was 
brought to the notice of the Commmttee m 1ts meeting held on dated 23 02 2022 and the Commuttee 
took a serious note 1n this regard and decided to take up the matter 1n the subsequent meetings
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For providing the Smart Phones, Laptops/Tabs etc to the students of SC/ST and 

BC categories who are studymng ता Government Schools to enable them to 

get the benefit of onlme study till the Schools closed 

due to CORONA and are not re-opened 

(School Education) 

The previous Commuttee raised the above 15506 to provide the Smart Phone/Laptop/Tabs etc to 

the students belonging to the SC ST & BC Category पा 1ts meeting held on 10 06 2020 at 1230 P M 

at Haryana Vidhan Sabha Chandigarh to make enable them 10 keep continue therr online study tll the 

physically functioning of the school restart On the recommendation of the Commuttee the matter was 

refer to the Additional Chief Secretary to Govt Haryana School Education Department On the 

non supply of requisite reply/comrments the Commuttee decided to conduct the oral exammation 1n 1ts 

meeting held on dated 19 08 2020 thereafter the department supply the reply vide memo dated 

18 08 2020 The oral exammation as per scheduled was conducted mn 1ts meeting held on dated 

19 08 2020 and duning oral examination the departmental representative inform to the Commuttee that 

the proposal to provide the Smart Phone/Laptop/Tabs etc to the students belonging to the SC ST & 

BC Category 1s under consideration with the Govt and the detail discussion भाप the Hon ble Chief 

Mimster पा the presence of Chief Secretary 10 Govt Haryana has been made and as and when 

approved the matter 1t छापा be mnformed to the Committee accordgly As per suggested by the 

Additional Chief Secretary 10 Govt. Haryana School of Education Department the Commuttee again 

conduct the oral exammnation of the Additional Chief Secretary to Govt Haryana Finance Department 

alongwith the Additional Chief Secretary to Govt Haryana School Education Department on dated 

14 102020 During oral exammation on the suggestions departmental representatives of finance 

department the previous Commuttee directed to the departmental representative of the School 

Education Department to formulate a policy पा this regard and submut the same for approval of the 

Government and then provide the same to the Finance Department to take the necessary action 

thereafter The previous Commuttee was disappointed to note that the department failed to supply the 

requistte mformation till the finalization of the 44 report 

On the recommendations contam 1n 44™ Report of the Commttee a letter dated 

5% April 2021 and reminders on 20 November 2021 & 8% February 2022 were sent (0 the 8870 

department for supplyng the policy to provide the Smart Phone/Laptop/Tabs etc to the students 

belonging to the SC ST & BC Category but the Commuttee was disappomted to note that the 

department failed to formulate फिट policy i time Moreover no rtesponse since conduct the oral 

exammation on dated 14 10 2020 has been recerved (0 the Commuttee 

Such matter was agamn brought 10 the notice of the Commuttee m 15 meeting held on dated 

17 02 2022 and the Commuttee took a serious note by stating that the concerned department 15 taking 

lightly to the Commuttee and now upto finalization of the present report, the matter could not be 

takeup The Commuttee further recommended to refer the matter agam to the concerned department to 

take फिट necessary action agamst the responsible official and officers who are not furmshing the 

requistte information The Commuttee recommended 10 present the matter before the next Commuttee 

1 1ts subsequent meetings 

f
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Examnation of the Welfare of Scheduled Castes and Backward Classes Department, Higher 

Education & Secondary Edacation Departments पा the matter of shpend providing to the 

students from the year 2020 21 (0 2021 2022 

The Commuttee took the Suo moto cogmzance upon the matter of stipend to be provided to the 
students during the year 2020 21 to 2021 2022 पा 1ts meeting held on 04 08 2021 at 1230 PM at 

Haryana Vidhan Sabha Chandigarh. The Commuttee observed that the benefit of stipend to the 
students are not bemng giving 85 per the guidelines of the Government properly The Commuttee took a 
serious note m this regard and recommended to refer the matter to the Prncipal Secretary 10 Govt 

Haryana Welfare of Scheduled Castes and Backward Classes Department to look mto the matter 
ser-ously and took 8 prompt action by disbursing the amount of stipend (0 the eligible students at the 
carliest The Commuttee also recommended to asked to supply the district wise data/mformation 
regarding budget allotted/budget utihzed/budget not utiized number of beneficiaries and number of 
pending apphicants etc 1n the prescribed proforma within 15 days positively Before obtaining the 
information from the quarter concerned the matter was discussed by the Chaurperson with Smt Renu 

S Phulta Director General Welfare of Scheduled Castes and Backward Classes Department and she 
suggested that the payment of maintenance allowance to be paid to the students of SC categones by 
the Higher Education Department and mtmated that a letter dated 12 07 2021 लि releasing the 
pending payment of post matric scholarship of SC students has already been written to the Drector 

General Higher Education Haryana by his department Thereafter 83 desired by the Chaurperson the 
Director General Higher kducation Department was asked vide letter dated 26 08 2021 to submut the 
detail report 1n respect of pendency of the matter of stipend/Post Matric Scholarship/marntenance 
allowance etc upto 31 08 2021 and appear before the Commuttee 1n 1ts meetmg to be held on dated 
01 09 2021 for oral exanunation The oral exammnation of Director General, Welfare of Scheduled 

Castes and Backward Classes Department was also to be conducted on dated 01 09 2021 beng 
common matter to achieve the purpose एव the Commuittee A separate commumcation vide letter dated 
26 08 2021 was 8150 made to the Director General Welfare of Scheduled Castes and Backward 
Classes Department by requesting to appear before the Commuttee as per schedule above for their oral 
examination 

Both the departmental representative 16. Director General of Welfare of Scheduled Castes and 
Backward Classes Department & Higher Education Department furmshed therr replies vide memo 
dated 01 09 2021 & 31 08 2021 respectively The relevant portion of the rephes are reproduced as 
under 

Welfare of Scheduled Castes and Backward Classes Department 

"The Post Matric Scholarshup policy for the SC & BC category students 1s being governed by 
the following departinents - 

1 Higher Education Depariment 

Technical Education Department 

Shall Development & Industnal Traiming Department 

Ammal Husbandry and Dairying Department 

Medical Education and Research Department and 

B
y
 

W
 

b
 

W
 

N
 

Higher Education Department
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The detail of expenditure made during the year 2020-21 & 2021 22 upon the students of the 
session 2018 19 & 2019 20 

Year Budget Budget Budget 
allotted  utilized not 

utihized 

2020 21 1484526 1104643 379883 

2021 22 10601 00 248892 811208 

(upto 
31082021 

Number  of Number of Reason  not 
beneficiaries pending disburse  the 

apphcants  stipend to the 
students 

83436 50970 - 

23762 27208 Pending due 

to verfication 

at the end of 
scheme 
implementing 

Departments 

Under the Post Matrie Scholarship Scheme for SC & OBC Students the Higher Education 
Department has been made the nodal department for the Centralize Portal The application forms 

were mvited by the Higher Education Department from the students of the year 2020 21 nll 

04 08 2011 Total of 99089 apphcation forms were receved on the Portal of Higher Education 
Department They have transferred the applications of the students to the departments related to the 
course jor the distribution of scholarshup Details of transferred application forms are as under - 

Sr No Name of the Department 

Higher Education Department 

Techmcal Education Department 

Skill Development & Industrial Traiming 
Department 

Ammal Husbandry and Dairying 
Department 

Medical Education and Research 

Depariment 

No of Applications transfen ed by Highe 
Education Department 

71748 

11189 

9218 

315 

6619 

Out of these apphcations in year 2020 21 only the Higher Education Department has approved the 
scholarship to the students of 11846 (Upto 3108 2021) The apphcations of students are bemg 
recewed by other department”
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STIPEND AND BOOKS PAID TO SC STUDENTS FOR THE YEAR 2019 2020 

i Scheme Name |For the (Total |Clatms |Total No Amount pad Total Pending Reason of 
No year Budget received |of bene- Stipend  [bepeflaaries |pending 

2019-20 |2019 20 |from ficlaries amount beneficiaries 
recelved |colleges |pald paid for 

the year 
2019 20 

Amount [Amount |[Amonnt 
pald from [paid pald 
the budget|from the |from the 
201920 |budget |budget 

2020 21 2021 22 

| Consolidated (2019 20 |45 Crore {41350 |39386 Rs Rs 1104600 [470886000 ' Payment has been 

stipend scheme 395196000 |74586000 made many times 
for the welfare 10 these students 
cfscheduled aceount but 
caste students payments has 
pursuing been failed 
Tugher because students 
education in bank accounts are 
Government not hinked to themr 
Colleges of aadhaar number 

Haryana 

2 |Providing Free i 20 |9 Crore (42000 |39617 Rs Rs 79234000 (2383 Payment has been 

books to 74192000 (5042000 made many tunes 
scheduled caste 10 these students 
smdents - account but 
pursumg payments has 
lugher been failed 
education m because students 
Government एज्ञा accounts are 
Colleges of not hinked to their 

Haryana aadhaar mumber 
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STIPEND AND BOOKS PAID TO SC STUDENTS FOR THE YEAR 2020 2021 

Scheme Name (For the |Totaf  |Claims |Total No |Amount paid Total Pending  |Reason of pending 
No year Budget |received |of bene- Stipend bene- beneflciaries 

2019 20 |2019 20 |from fictares amount flciaries 
recetved |colleges [pad paid for 

the year 

Amount |Amount (202021 
paid from|pald from 

the the 

budget |budget 
2020-21 (2021 22 

Consohdated {2020 21 |45 Crore |41500 |9955 Rs Rs 119460000 |31545 Due to late admissions 

stipend scheme 60312000 |59148000 पा the colieges and the 
for the welfare budget was withdrawn 

of scheduled by the FD 1o revised 
caste students budget and some bills 
pursung were not cleared at 

higher F D level and now the 
education m payment for the year 

Government 2020 21 15 1n process 
Colleges of from the budget 

Haryama 2021 22 

2 {Providing Free |2020 21 |8 Crore [42000 |10073 Rs 20146000 31927 Dae to Jate admissions 
books to 20146000 m the colleges and the 

scheduled ८8505 budget was withdrawn 
students bythe FD mrevised 
pursuing budget and some bills 
higher 'were not cleared 81 
education 1n F D level and now फिट 
Government payment for the year 
Colleges of 2020 21 18 1n process 
Haryana from the budgat 

2021 22 
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POST MATRIC SCHOLARSHIP SCHEME TO SC STUDENTS FOR THE YEAR 2019-2020 
& 2020 2021 

Sr [Year |Received [Pendingat {Approved|Rejected |Pardto Percentage of Remsarks 
No. appheation|College by HQ |applicattons|beneficiaries |benefited 

Level/ level 
Unlversities 
level 

1 (2019 20(33835 ' 29865 587 25200 82 7% 85 per sum of |Mostly pendency 15 

bt+e due to active Aadher 
of students/application 
not verified by 
concerned college or 
data not recerved from 
University 

2 [2020 21 37918 15138 16509 11987 52% as per 1 Current session 
application 15138 apphcation 
recetved/venfied still pendmg at 

from Umiversitres/ 
Universities/Colleges College level 

2 Also many 
students facing 

problem dueto 
unavailability of 
PPP or due to 
mcorrect data था 
PPP 

Both the above replies were placed before the Commttee पा दंड meeting held on dated 
01092021 m which the oral examination was conducted During पिला oral exammation the 
Commuttee observed that more than 75% cases are showmg pending m which amount of stipend 15 to 
be paid to the students of SC categones and raised various objections upon such huge pendency in the 
mattzr On the observation and objection of the Commttee the Director General Higher Education 
Department replied thereon by statmg that a meeting by the Education Mimster with all the 
associations added colleges moluding lum was taken It was discussed that as per guidelines of the 
Central Govt the amount of stipend should be deposited m the account of concerned students and he 

explamed to the Commuttee that फिट Education Department 15 working keepmg पा view of the 
guidelines of the Central Government The Commuttee also rassed the objection upon the verification 
of adhar card no & their bank accounts of the students alongwith the venification of 75% attendance 
On the above observation and objections the departmental representative एव Education Department 

assured to the Commuttee that the students of final year will be included m the first phase and the 
stipend will be disbursed to them on priority 08515 within 15 days 

Apart from the prescribed agenda the Commuttee raised the issue before the Director General 
Welfare of Scheduled Castes and Backward Classes Department regarding compensation to be 
granted to the aggneved person of SC categones m the matter of hard atrocities 16 पा cases of 
murder rape theft etc caused agamst them The Commuttee asked (0 the departmental representative 
that at present the information regarding compensation of 18 districts are available with the 
Committee and after examme 1t has been found that n large number of cases the compensation to the
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aggrieved person of SC categornies has not been granted by your department The Commuttee asked 10 
explamn the reason of such pendency and submut the report to the Committee withn 15 days The 
departmental representative assured to the Commuttee that she would find the reason पा this regard and 

submut the report to the Commuttee within stipulated period As the similar matter was take up by the 
Commuttee separately 1n 1ts meeting held on dated 04 08 2021 and the department submit the detailed 
report theremn Such matter was brought (0 the notice of the Commuttee प्रा 15 meeting held on dated 

23 02 2022 and the Commititee decided that once the similar matter 15 gomg on separately no need to 

take action thereon and decided to drop the present matter to the extent of department of Welfare of 
Scheduled Castes and Backward Classes Department 

50 far 85 the above matter of Hugher Education Depariment relating to stipend 15 concerned the 
department supply the reply thereon wide letter dated 14 09 2021 and the same was placed before the 
Comnuttee 1 1ts meeting held on dated 23 02 2022 and the Commuttee was not satisfied with the reply 
and decided to kept the pending for the time being as the same 98 placed before the Commuttee 1n 1ts 
subsequent meetings However, the reply of the Education Department 1s reproduced as under 

Consolidated Stipend scheme to SC Students 

Sr No Schemes Name No of pard Pmd amount 

beneficlaries 

1 Free books to SC students 6006 12012 000/~ 

2 Stipend to SC students 558 66 96 000/ 

Total 6564 187 08 000/ 

Post Matric Scholarship of SC students 

Sr No No of pard beneficiaries Paid amount 

1 287 108 00 844/- 

2 1445 268 99 824/ 

3 97 45 35 580/ 

4 2056 39672315/ 

3885 81908 563/ 

R/
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To fill up the vacancies of backlog of फिट Scheduled Casts, Scheduled Tribes 

and other Backward Classes Categories 1 the Central Higher Education 

Institutions/Umversities ete 

A copy of DO letter of Government of India, Mistry of Education dated 24 08 2021 पा which 
all the Central Higher Education Insttutions directed to clear the backlog by filling the vacancies 1n a 

mission mode within a period of one year from 5" September 2021 to 4™ September 2022 was 
placed before the Commuttee by the Chairperson 1n 1ts meeting held on dated 08 19 2021 at 
1230 PM at Haryana Vidhan Sabha Chandigarh The Commuittee examme the same thoroughly and 
observed that backlog of the particular category 1n the recruitment /promotion arose due 10 reservation 
provided by the Constitution of India and all the Universities are governed under the provisions of our 
Constitutions Therefore, such guidelnes of the Central Government should be implemented 1n the 

Umversities which घाट under घाट Jurisdictions of the States of Haryana The Commuittee recommended 
that such guidelines to clear the backlog by filling the vacancies पा a mission mode within a period of 
one year are required to 06 15506 10 the State Higher Education Institutions/State Umversities etc 
Haryana so that purpose of the Commuttee to upgrade the social life of the such reserved categories 
may be achueved प्रा true spinit 

The Commuttee further recommended to refer the matter to the Cluef Secretary to Government 
Haryana by requesting to look mto the matter and submut the action taken thereon within a month 
from the receipt of commumcation 1 the regard On the recommendation of the Commuttee 8 letter 
dated 16 09 2021 & remnder dated 04 01 2022 were written ६0 the Chuef Secretary (0 Govt Haryana 
for taking the necessary action as per recommendation of the Commuttee 

The Commuttee was disappointed to note that the Chief Secretary to Govt Haryana failed to 
supply action taken report till the finalization of present report 
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Representation of all Non Teachmg Employees of Scheduled Castes Category 

working m the Kurukshetra Umversity, Kurukshetra 

On the recommendations contam m 44% report of the Commuitee a letter on dated 
31* March 2021 was sent (0 the Chief Secretary to Government Haryana, General Admimstration 

Department and Vice Chancellor Kurukshetra University Kurukshetra for providing the 
reply/mformation पा respect of the representation of all the Non Teaching staff of Scheduled Castes 
Category working 1n the Kurukshetra University Kurukshetra 

The Chief Secretary (0 Govt Haryana and the Deputy Registrar Kurukshetra Umversity 
Kurukshetra supplied the reply on dated 28 06 2021 & 3004 2021 respectively and the same were 
placed before the Commuttee 1n 1ts meeting held on 20 07 2021 The Commuttee scrutinized/examine 
the replies The Comnuttee noted the contents of both the rephes and satisfied with the nformation 
supplied The Commuttee decided to drop the proceeding 1n thus regard 

/
]
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Representation to प्रिंट reserved categories ता the appointment and promotion of 

employees पा the Umversities of State of Haryana 

The previous Commuttee take up the matter of reservation पा promotion mn the Umversites of 
State छा 1ts meeting held on dated 14 01 2020 at Haryana Vidhan Sabha Chandigarh and observed that 

these Untversities घाट not providing proper reservation (0 the reserved categones था their promotion 

On the recommendation of the previous Commuttee all the Universities were asked by letter dated 
31 01 2020 and subsequent renunder dated 29 05 2020 to supply the requisite information but due to 
COVID 19 फिट Umversities were closed and information could not be supplied in time Some 
Umversities supply the reply/comments and after examuine the same by the previous Commutiee 1t was 
decided to conduct the oral exammation of the Umversities later on as and when reopened the 
Umversiues Therefore the oral examination of the Universities could not 06 conducted on the matter 

till the finalization/presentation of the 43™ & 44™ Report एव the Commuttee 

KURUKSHETRA UNIVERSITY, KURUKSHETRA 

On the recommendation of the previous Commutiees the present Commuttee take up the matter 

1 1ts meetng held on dated 14 08 2021 of Kurukshetra University, Kurukshetra and after examine the 

reply the Commuttee was not satisfied from the contents of the reply by observing that the University 

not providing the proper representation to the reserved categories The Commuttee conduct the oral 
examination of the Vice Chancellor of the Kurukshetra University, Kurukshetra in 15 meeting held on 
dated 01 09 2021 at 12 30 PM at Haryana vidhan Sabha Chandigarh On फिट reply submitted by the 
University vide letter dated 23 06 2020 During the oral exammation the Committee raised various 

objections upon the contents एव the reply by stating that the reply furnished by the University 1s not 
showing the proper representation to the reserved categories m the appomtment/promotion 85 per their 

roster policy The Commuittee also raised the objection by stating that University not mention the 
status of प्रा post of Assistant in the reply and फिट Vice Chancellor admitted the observations of the 
Commuttee After long discussion during the oral examunation the Comnuttee asked to the Vice 
Chancellot to furnish the fresh reply m this regard by mentiomng the posts which have not been 
mentioned 1n his earlier reply and also provide the proper representation of the reserved categones 

The unconfirmed proceeding m this regard was sent to the Vice Chancellor vide letter dated 
05 10 2021 and as per recommendation of the Commuttee therein the Vice Chancellor furmish the 
fresh reply vide letter dated 31 01 2022 and relevant part of the such reply 1s reproduced as under 

“During the oral discussion following 1ssues were raised 

1 Officials sitting since long on the seats may be changed 

n)  Setting up of Internal Grievance Redressal Commutiee at work place for the persons 

belonging to Scheduled Castes community 

ut)  To examine the issue of promotion of SC candidates to the post of Deputy 

Supermntendent 

In this regard I am desired to inform you that the officials sitting since long on the seats have 
been changed and an Internal Grievance Redressal Commuttee at work place for the persons 

belonging 1o Scheduled Castes Community has also been consiituted (copy enclosed) Further to 
examine the issued of promonon to SC Candidates to the post of Dy Supdt the Hon'ble 
Vice Chancellor KUK has constituted a Commiitee consisting of (1) Prof अदा Kumar Vashishth 
Dean Students' Welfare (1) Prof Sanjeev Aggarwal Dept of Physics (i} Prof Amit Ludrr Deptt of
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Law (व Dr Mahavir Ranga Associate Professor Department of law to examine the following pownts 
in detatl 

1 In the documents 7 posts of Dy Supdt have been filled from general category As per 

rule 20% posts of SC category should have been filled whereas no post has actually 
been filled from the SC Category 

u The issue of not giving promotion to SC employees for the post of Dy Supdt has been 
kept pending simce when and who are responsible for this 

प्रा The posts of Assistants have not been shown वे the documents submitted by the 
Unwversity The reason for the same be found out 

The Commuttee exammned the matter under reference and submutted its report on 22 12 2021 
The point wise recommendation of the Committee duly approved by the Hon'ble Vice Chancellor are 
as under 

Pomr. No (1) 

There were 8 posts of Deputy Superintendent in the umversity At present 7 posts are filled and 
all are from General Category No post of SC category was filled up पा the hght of letter dated 

09 06 2015 of Government of Haryana as the consequential seniorty for promotion to SC category 

was stayed by the Hon'ble Pumpab & Faryana High Court Unwversity followed feeder cadre senority 

list of clerks and promoted 8 officials on the post of Deputy Superintendent afier 09 06 2015 After 
perusing the files/record 1t 1s crystal clear that the unwersuty followed the letierof the State 
Government dated 09 06 2015 प्रा letter and spirit and could not implement the 20% reservation for SC 
Categor) for promotion to Deputy Superintendent 1t might be due to pendency of Balbw Singh case 

at that time & finther some mterlocutory applications were pending m the Supreme Court of India 
From 8 posts of Deputy Superintendent 2 posts as per roster of reservation could be kept vacant 

during the period between 25 052015 0 10 10 2016 

It 1s pertinent to mention that number of posts of Deputy Superintendent and Supermntendent 

have not been finalized yet after implementation of New Staff Ratio Scheme of the State Govt mn the 
unersity That 1s why the question of backlog and number of posts of Deputy Superintendent at 
present remains unresolved 

Point No (11) 

In pursuance of the Hon ble Punjab & Haryana High Court Judgment and as per the letter of 

Government of Haryana dated 09 06 2015 (Supra discussed) the Assistants of SC category were not 
promoted to the post of Deputy Superntendent under consequental semonty for promotion There 

was no illegality or deliberate act on the part of Unversity not fo consider them to promote to the post 
of Deputy Superintendent 

री 

In fact the Umversity followed feeder cadre sentortty पडा and could not make 1t possible to 
promote SCs to the post of deputy Superintendent by following the State Government s mstructions as 
received from time to time It 1s pertinent to mention here that the unwversity has given no promotion 
m any category m Group C mcluding the posts of Deputy Superintendent after 10 10 2016 

In the present matter nobody can be held responsible as promotions of employees are done 
through a well established system of the unmiversity under rules of law and regulations of the State 
Government
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Pownt No (1) 

The posts of Assistant have not been shown प्रा the documents submitted by the Unversity as 
the issue rarsed was related to the posts of deputy Superintendent not of Assistants 

The above reply/comments was placed before the Committee ॥ा 15 meeting held on 
23022022 The Comnuttee noted the contents एव the such reply and dectded 10 kept the pending of 

such matter as the same could not be considered due to shortage of time to present the such report as 
the same will be take up पा the subsequent meetings The Commuttee further decided that the reply of 
the otber Universities will also be take up 1n the subsequent meetings 



The matter of atrocities 1 ¢ crime occurred aganst the categories of SC, ST & BC etc 

and actron taken Report/ rate of conviction/pending cases under investigation or i courts etc 

The previous Commuttee was decided to conduct the oral examination of the Commussioner 
of Police/Superintendent of Police posted at District Headquarter i 1ts meetmmg held on dated 
04 01 2020 at New Delh1 on the matters of atrocities causing agamst the SC Categones/ rate of 
conviction 1n such matter /detail of cases पा which accused acquitted /pending cases either under 
mvestigatton or i the Hon ble Court etc Accordngly the previous Committee examine the Deputy 
Commussioner of Police Panchkula and Superintendent of Police, Ambala m 1ts meeting held on 
dated 01 07 2020 On the suggestion of the said officers during their oral examnation the Commuttee 
decided to examme the District Attorneys also alongwath the concerned Supermtendent of Police to 
verify the rate of conviction 1n the matter of atrocities in the subsequent meetings Thereafter n the 

followmng meetings the following Supermtendent of Police alongwith District Attorney were 

120 

HOME DEPARTMENT 

examied 

E Date of Meeting | Officers Attend the meeting Dastricts 

No 

1 15 07 2020 1 Supermntendent of Police and Kurukshetra 

2 Dastrict Attomey 

2 1507 2020 1 Supermtendent of Police and Karnal 

2 District Attorney 

3 15 07 2020 1 Superintendent of Police «nd Kaithal 

2 Dasstrict Attorney 

4 122072020 1 Supenntendent of Police and Hisar 

2 Dustrict Attorney 

5 122072020 1 Deputy Supermtendent of Police, and Bhuwam 

2 District Attorney 

' 22 07 2020 1 Supermtendent of Police, and Charkhi Dadn 

2 Distnict Attorney 

7 19 08 2020 1 Deputy Superntendent of Police and Jind 

2 Dasstrict Attorney 

I 19 08 2020 1 Supermntendent of Police and Fatehabad 

2 Dastrict Attorney 

I 01 10 2020 1 Superntendent of Police and _ 

2 Diustrict Attorney 
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Bestdes 1t, while conducting the oral examination of the Supenntendent of Police & Dastrict 
Attorney Hisar 1 1ts meeting held on dated 22 07 2020 on the suggestion of Superintendent Hisar 
the Commuttee decided that to clear the backlog of the cases of compensation the District Welfare 
Officers alongwith concerned Supermntendents of Police & District Attorney 15 requred to be 
examined m the subsequent meetmgs thereafier, the following Supenntendents of Police, District 
Attorntes & District Welfare Officers were Jomntly called for oral examination and examned 1n the 
followmg meetings by the previous Commuttee 

Sr | Date of Meeting | Officers Attend the meeting Dastricts 
No 

1 107102020 1 Supenntendent of Police, Hans: 
2 IDnstnct Attorney and Hisar 

3 Tehsil Welfare Officer Hisar 

2 121102020 1 Superintendent of Police Yamunanagar 
2 District Attorney and 

3 Dustrict Welfare Officer 

3 |18112020 1 Supermtendent of Police Panipat 
2 Dnstrict Attorney and 

3 District Welfare Officer 

During फिट tenure of previous Commuttee the Commuittee couldn t complete the oral 
examnations of all the Commussioner ot Police/Supermtendent of Police/District Attornies & District 
Welfare Officers till the presentation of the 44% report m the Haryana Vidhan Sabha on dated 
18" March 2021 Therefore the Commttee decided to take up the matter 1 subsequent meetings
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE, DISTRICT 

ATTORNEY AND DISTRICT WELFARE OFFICER, ROHTAK. 

On the recommendation contamn m 44 Report of the previous Commuttee the Commuttee take 
up the matter and the oral examnation of the Superintendent of Police District Attorney District 

Court and District Welfare Officer Rohtak was conducted 1 1ts meeting held on dated 30 06 2021 at 
Haryana Vidhan Sabha on the matter of atrocities 16. crime caused/rate of conviction/ acquittal/ 
compensation/pendency under mvestigation and 1n the Hon ble Courts agamnst the Scheduled Caste 
categorties The Commuitee has raised various objections and asked questions to the following 
officers/officials clause by clause/case wise on the matter of atrocities caused against the Schedule 
Caste categories 

Shr1 Rahul Sharma, Superintendent of Police 

The Commuttee examme the reply/mformation furnished by the officer and the Commuttee 

appreciated to the Supermtendent of Police, Rohtak on submutiing the well prepared requisite 
mmformation, on the constitution of SIT to examine the cases of atrocities to find out the reason for 

cancellation of FIR and low rate of conviction etc The Commuttee also asked the officer to supply the 
complete report हा respect of constitution of the SIT so that the same may be implemented m the 
other District of the State to get the better result पा the matter of atrocities 

Shri Rajesh Kumar, District Attorney 

During oral examnation of the District Attorney the member of the Commiitee raised the 

questions upon the low rate of conviction by stating that only 23 accused have been convicted out of 

total 400 cases पा the last 10 years The District Attorney rephed that due to delay पा furmshing the 
challan by the police 1t effect the result of the case however durnmng एड tenure 85 District Attorney 
smece 2019 he never leave फिट complamant unexamined After examme the reply the Commuttee 

decided that no need to further examne the District Atorney as the Commuttee was satisfied 

Smt Renu Sisodia, District Welfare Officer 

The District Welfare Officer submut the reply/requisite information dated 30 06 2021 16 on the 

day of his oral examination Durmg her oral examination, she explain to the Commuttee 1n respect of 

compensation granting to the vicims पा the cases of murder and rape matters etc but she has not 

provide the mformation 1n respect of cancelled cases The District Welfare Officer could not rephed 

satisfactorily on the question 1n respect of granted and not granted the compensation to some victims 

85 per her report The Commuttee took a serious note 10 this regard and directed (0 the District Welfare 

Officer to submit the report regarding amount of compensation granted by the Red Cross and Deputy 

Commussioner from 2010 to 2020 as well as mformation regarding not granted the compensation 

alongwith reason thereon 

The Commuttee decided that such matter be consider while oral examination of फिट Additional 

Chief Secretary to Government Haryana & Direcior General of Pohice (Home Department) and 

Principal Secretary to Government Haryana (Welfare of Schedule Castes and Backward Classes 

Department) 1n this regard to be conducted 1n subsequent meetings 
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE, DISTRICT 
ATTORNEY AND DPISTRICT WELFARE OFFICER, JHAJJAR. 

On the recommendation contain m 44™ Report of the previous Committee the Commttee take 
up the matter and the oral exammation of the Superintendent of Police District Attorney Dastrict 
Court and District Welfare Officer, Jhajjar was conducted जा 1ts meeting held on dated 30 06 2021, on 
the matter of atrocities 1e crime caused/rate of conviction/ acquittal/ compensation/pendency under 
mvestigation and 1n the Hon ble Courts against the Scheduled Caste categories The Commuttee has 
raised various objections and asked questions to the followmng officers/officials clause by clause/case 
wise on the matter of atrocities agamst the Schedule Caste categores 

Shr Rajesh Duggal, Superintendent of Police 

The Commuttee appreciated to the Supermtendent of Police Jhayar on submutting the well 
prepared requusite information on the constritntion of SIT to exammme the cases of atrocities (0 find 
out the reason for cancellation of FIR and low rate of conviction etc The Commuttee also asked the 
officer to supply the complete report mn respect of constitution of the SIT so that the same may be 
mmplemented 1n the other District of the State to get the better result 1n the matter of atrocities 

Shn Amarnath, District Attorney 

During oral exammation, the Commuttee observed that there 1s contradiction पा the rate of 
conviction फा the reports submitted by the Director General of Police™ Superintendent of Police and 
District Attorney As per their reports प्रा फिट report of Director General of Pohice 1 accused convicted 
1 the report of Supermtendent of Police 3 accused convicted and m the report of District Attorney 
2 accused have been convicted On such observation the District Attorney could not reply 
satisfactorily, however he has explaimed that due to sections of SC, ST Act removed such vanation 1n 
rate of conviction घाट showmg thereafter the Commuittee rassed the objection upon the removal of 
sections of SC, ST Act but the District Attorney could not reply satisfactortly before the Commuttee 
However the SP explamed पा detmi] during oral exammation 1n respect of cancellation of the 
FIR registered under the SC, ST Act The Commuttee also raised the objection of lowest rate of 
conviction by stating that out of total 221 cases upto 2020 only पा 17 cases फिट accused have been 
convicted The District Attorney rephed that bemng 80081 compromise पा such matters, the rate of 
conviction 1s showing low but the Commuttee was not satisfied with the reply of फिट District Attorney 

Smt Sweta Sharma, District Welfare Officer 

The District Welfare Officer submut the reply/requisite mformation dated 30 06 2021 1 ¢ on the 
day of ber oral exammnation Durng her oral examnation, the officer explain to the Commutiee m 
respect of compensation granting (0 the vicums m the cases of murder and rape matters etc The 
Commuttee asked to explamn m respect of the some old cases of murder and rape प्रा which 
compensation has not been granted so far but she could not rephed satsfactorily thereafter, the 
Commrttee directed to her to submit the detasled reply m 15 days by explaming the reason of not 
given the compensation During oral examnation, the District Welfare Officer stated that as and when 
copy of FIR and challan recerving ता her office the financial assistance 1n this regard are granting and
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no case 15 pending m her office However, the District Welfare Officer submut the reply vide letter 
dated 12 08 2021 by explaming the reply of the observation of the Commuttee Thereafter the said 
reply was considered while considering the fresh reples of all the District Welfare Officers n the 
meeting held on dated 05 01 2022 

The Commuttee decided that such matter be consider while oral examination of फिट Additional 

Chief Secretary to Government Haryana & Director General of Police (Home Department) and 
Principal Secretary to Government to Haryana (Welfare of Schedule Castes and Backward Classes 
Department) 1n this regard to be conducted 1n subsequent meetings 

W
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE, DISTRICT 

ATTORNEY AND DISTRICT WELFARE OFFICER, REWARI 

On the recommendation contain जा 44% Report of the previous Commnuttes the Commuttee take 
up the matter and the oral examnation of the Superintendent of Police District Attorney of District 

Court and District Welfare Officer Rewan was conducted पा 1ts meeting held on dated 14 07 2021 1n 
which the Superintendent of Police District Attorney District Court and District Welfare Officer 
Rewar: were orally examined on the matter of atrocities against the Scheduled Caste categories 1 e 
crime caused/rate of conviction/ acquittal/ cempensation/pendency under mnvestigation and m the 
Hon ble Courts The Commuttee has raised various obyections and asked questions to फिट following 
officers/officials clause by clause/case wise on the reply furnished by Director General of Police/ 
Superintendent of Police/ District Attorney on the matter of atrocities agamnst the Schedule Caste 
categories 

Shr1 Abhishek Jorwal, Supernintendent of Polaie 

शा Harpat Singh, District Attorney 

Durmg oral exarmmation conducted m its meeting held on dated 14 07 2021 the Commuttes 
asked (0 explamn m regard to contradiction shown 1 the reply ot SP & DA but they could not tendered 

therr satisfactory replies as the number of cases were not tally from their replies The Commuttee was 
not satisfied and directed them to conduct the joint meeting and compare the reply with each other 85 
well 85 with the reply of the DGP and then submut the report to घट Commuittee within 2 weeks The 
officers assured (0 the Commuttee that the replies छापा be furmished 85 desired by the Commuttee but 
the Commuttee 15 disappointed that till the finalization of the report these officers not supply the 

requisite informaticn 

Shri सात Chawla, District Welfare Officer 

The District Welfare Officer submt the reply on dated 08 07 2021 which was placed before फिट 
Commuttee 1n said meeting held on dated 14 07 2021 During oral exammation the Commuttee raised 
vanous objections by stating that the reply of the District Welfare Officer 15 worst 85 the no any case 
of rape has been shown पा the information relating to the year 2010 as well as nommnal amount of 
compensation has been granted प्रा the various cases The Commuittee observed that before appeaning 
before the Commiuttee फिट District Welfare Officer not properly prepared himself for oral examiation 
as the officer not explain the number of cases of rape murder etc पा his reply The Committee took a 
serious note m this regard and directed to hum to submut the detail report duly compared m this regard 
within 20 days to the Commuttee thereafter, the oral examination thereon will be re conducted by the 
Commuttee The reply m respect of the compensation relating to district Rewan was provided by the 
Principal Secretary Welfare of Scheduled Castes and Backward Classes Department while supplying 
the consolidated reply 

The Commuttee observed that the contents of replies furmshed by the DGP & SP were entirely 

contradictory from each other 85 the figures of both reports were showing different from each other 
The matter could not be completed till the finalization of the report and decided to take up the same वा 
subsequent meetings Therefore the Commuttee decided that such matter be consider while oral 

examination of the Additional Chief Secretary to Government Haryana & Director General of Police 
(Home Department) and Principal Secretary to Government to Haryana (Welfare of Schedule Castes 
and Backward Classes Department) m thus regard to be conducted 1n subsequent meetings 
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE, 
MAHENDERGARH, DISTRICT ATTORNEY AND DISTRICT 

WELFARE OFFICER, NARNAUL 

The Oral Examination of the followmng Supermtendent of Police Mahendergarh, District 
Attorney of District Court and District Welfare Officer, Narnaul 1n respect of the cases of atrocities 
caused agamnst the Scheduled Caste categories rate of conviction and compensation granted (0 the 
aggrieved persons respectively was conducted 1 15 meeting held on dated 04 08 2021 

Shri1 Chander Mohan, Supermtendent of Police 

Dunng the oral exammation, the Commuttee asked the various questions to the Supenntendent 
of Police पा. respect of not 1ssuing the Charge sheet, not provided फिट mformation relating to 
dispossessed to the plots to the SC Categories 85 well as on the Supply of mcomplete mformation n 
respect of another atrocities regarding not allowing fodder for ammals/ not allowing horse nddng for 
marnages/discrimination on caste and not allowing for drinking water etc Supenntendent of Police 
could not satisfy the Commuttee from his replies The Commuttee directed to im, to submut the 
amended reply keeping 1n view of the above observations एव the Commuttee w1thin a week Thereafter 
the Superimtendent of Police submut the detail reply vide memo dated 31 08 2021 keeping 1n view of 
the recommendation of the Commttee and the same was placed before the Commuttee 11 1ts meeting 
he'd on dated 27 11 2021 After exanune the contents of the reply, the Commuttee was satisfied with 
the reply of the Superitendent of Police 

Shr1 Aml Lolia, Distriet Attorney 

Duning cral examination, the reply of the District Attorney was considered and found that his 
reply was extremely 1ncorrect as incomplete information and mcorrect rate of conviction shown i 115 
reply The Commuttee also asked many questions छा respect of the contents of the reply furmshed by 
the District Attomney but he could not rephed satisfactorily He apologized before the Commuttee by 
stating that recently he has been deputed here reason being he could not venfy the data mmutely and 
assured that he will furmsh the amended and correct reply m this regard within a week The 
Commuttee acceded his request and directed to reconsider the matter and compare the datas with the 
record of the Court and reports of the Supermtendent of Police, and then supply the correct 
mformation to the Commuttee within 2 week Thereafter the District Attorney submt the detail reply 
vide memo dated 03 09 2021 keeping i view of the recommendation of the Commuttee and the same 
was placed before the Commuttee 1n 1ts meeting held on dated 27 11 2021 Afier examine the contents 
of the reply the Commuttee was satisfied with the reply of the District Attorney 

Shr1 Vinod Chawla, District Welfare Officer 

During oral exammation the reply of the Distnct Welfare Officer was also considered and 
there were so many discrepancies found 85 since the year 2010 पा the number of cases m which an 
amount of compensations have not been granted to the eligible and aggneved persons so far When 
the reasons for not granting of compensatton was asked by the Commuttee from the District Welfare 
Officer he had explamed that the as the charge of District Welfare Officer of the Narnaul has been 
handed over to lum recently and within short period he had compiled all record पा this regard He has 
accepted that there are number of cases pending smce long ttme m which compensation was 
required to be disbursed to the aggrieved persons by the पाला District Welfare Officer but not 
granted He further stated that now he 15 takmg such matters very senously and पा future he will try 
best on his level to grant compensation 1o these pending cases The District Welfare Officer also 
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stated that to grant the compensation 1n the pending cases extra budget will be required which 1s to be 

provided by the Welfare of SCs and BCs Department Then फिट Commuttee directed to the 
representatives of Welfare of SC and BC Department to provide the necessary/requistte budget to 
Dustrict Welfare Officer at the earliest and such representative 16 Dy Director Welfare of 305 and 
BCs Department assured the Commuttee that as and when District Welfare Officer will made the 
request for budget the same will be provided on prionty 08575 

Thereafter the Commuttee acceded the request of District Welfare Officer and directed hum to 
complete the backlog of compensation within a peried of 15 days and submut the report at the earliest 
to the Commuttee 1n this regard accordingly While Considering फिट matter of Compensation the 

Commuttee observed that almost ता all the districts neither the compensation to the aggrieved persons 
1s bemg providmg nor prescribed payment 15 being made to them 85 per relevant norms/ gmidelines of 
the Government The Commuttee took a serious note m this regard and recommended that all the 
Deputy Commussioners be asked to look पा to the matter and submit the report to the commattee 1n this 
regard within 15 days posttively by mtimating the action taken report agamst the responsible 
officers/official who have delayed ता disbursing an amount एव compensation to the aggrieved person 

The reply 1 respect of the compensation relating to district Mahendergarh (Narnaul) was provided by 
the Principal Secretary, Welfare of Scheduled Castes and Backward Classes Department while 
supplying the consohdated reply 

The Commuttee scrutimzed/examine the material replies and dec:ded that such matter relating 
to Supenntendent of Police District Attorney and District Welfare Officer be consider while oral 
examimation of the Additional Chief Secretary to Government Haryana & Director General of Police 

(Home Department) and Principal Secretary to Government to Haryana (Welfare of Schedule Castes 
and Backward Classes Department) m this regard to be conducted ता subsequent meetings 
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE, DISTRICT 

ATTORNEY AND DISTRICT WELFARE OFFICER, NUH 

A meeting of the Commuttee was held on 08 09 2021 पा which the oral examination of the 

Supermtendent of Police District Attorney District Court and District Welfare Officer, Nuh was to be 

conducted but the Superintendent of Police Nuh could not appear before the Commuttee as he was 

already engaged to mamntam the law and order situation due (0 agitation of farmers m the Karnal on 

that day bemng that by accedng lus request पड oral exammation was postponed by the Commuttee 

However the oral exammation of the following District Attorney & District Welfare Officer was 

conducted as per scheduled 

Shr1 Satyender Kumar, District Attorney, Nuh 

During oral examnation the reply of District Attorney was take up by फिट Commuttee and 

observed that there are so many contradiction in ला data and data of the office of Superintendent of 

Police The Commuttee asked various questions and made some observations on the lowest rate of 

conviction but the said officer could not rephed thereupon satisfactorily The Commuttee has noticed 

that the District Attorney taking lightly to the Commuttee 85 the data/information supplied by him has 

not been venified/checked seriously Therefore, the Commuttee took a serious note ता this regard and 

direcied to the District Attorney to re examune the matter and submit the detail reply withmn 

20 days positively Thereafter the District Attorney furnished the requisite reply vide memo dated 

22 09 2021 which was placed before the Commuttee गा 1ts meeting held on dated 06 10 2021 m which 

the oral exammation was re conducted by the Commuttee at Haryana Vidhan Sabha 

Shr1 Jagdev Singh, District Welfare Officer, Nuh 

While conducting the oral exammation of the District Welfare Officer the Commuttee 

observed that huge number of cases are pendmng to whom the compensation 15 to be granted so along 

ago The Commuttee observed that the District Welfare Officer 15 taking hightly to the Commuttee and 

पाई data/mformation not verified from the data of the Superintendent ot Police and District Attorney 

The Commuttee asked vartous questions to the District Welfare Officer but the Commutiee was not 

satisfied with hus reply and took a serious note था {his regard The Commiitee directed 10 submit the 

detail requisite reply withm 20 days positively 85 एटा proforma which has already been provided The 

officer assured to the Committee that the requisite complete mformation will be supplied to the 

Commuttee within 20 days Thereafter, the District Welfare Officer furmushed the requisite reply vide 

memo dated 01 102021 which was placed before the Commnttee ता 5 meetmg held on dated 

06 10 2021 पा wiuch the oral examination was re conducted by the Commuttee at Haryana Vidhan 

Sabha 

The Commuttee also directed to the officer of the Commuttee that the Supermtendent of Police 

be also asked to look into the matter senously for reexammne the matter and conduct the joint meeting 

with the DA & DWO to avoid the contradictions in the data and then furnished the requisite 

nformation m detall to the Commuttee so that the oral exammation of the concerned may be 

conducted 1n subsequent meetings to achieve the purpose of the Commttee 

L}
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Re-Oral Examination of the Supermtendent of Police, District Attorney, 

District Court and District Welfare Officer, Nuh पा 1ts 

meeting held on 06 10 2021 

Shri Narender Bijarmya, Supermtendent of Police, Nuh 

Dunng oral examnation of the Supenntendent of Pohice, the Commuttee examine the reply 

furnished by पिता and asked vanous relevant questions upon the matter of atrocities caused against the 

reserved categories The Commuttee has come to notice the various contradictions छा the data provided 

by the Supermtendent of Police and he could not rephed upon the observations of the Commuttee 

satisfactorily The Commuttee observed that the position 10 the cases of the atrocities relatmg to 

distnct Nuh 1s showmg week compare to the other 19 districts whose oral exammation of the 

Superintendent of Police have been conducted 50 far 1he commuttee took a serious note पा this regard 

and directed (0 conduct the jomt meeting with the District attorney and District Welfare Officer and 

then submut the fresh and accurate reply within 15 days from the receipt of communication छा this 

regard The Commuttee disappointed to note that the officer not supply the requisite mformation tull 

the finaltzation of the present report 

Shr1 Satyender Kumar, District Attorney, Nuh 

On the previous recommendation given during oral exammation which was conducted on dated 

08 09 2021 the District Attorney furmshed the revised reply vide memo dated 22 09 2021 which was 

placed before the Comnuttee in its meeting held on dated 06 10 2021, dunng which the smd officer 

was orally exemined After examme the reply the Commuttee observed that the rate of conviction 1n 

the matter of atrocities caused agamnst the Scheduled Castes Categornes 15 showing very low The 

Commuttee asked the various questions to the said District Attorney thereupon but he could not 

explain the valid reason of low conviction rate Resultantly he could not satisfied with hus reply to the 

Commuttee The commttee took a serious note जा this regard and directed to conduct the meeting with 

the Supenintendent of Police and then submut the fresh and accurate reply withmn 15 days from the 

receipt of commumcation फा this regard The Commuttee disappointed to note that the officer not 

supply the requisite mformation (व the finalization of the present report 

Shrt Jagdev Singh, District Welfare Officer, Nuh 

Whle re conducting the oral examination of the District Welfare Officer the Commuttee again 

observed that huge number of cases are pending to whom the compensation 15 to be granted so along 

ago The Commuttee observed that the Dstrict Welfare Officer 15 talang Iightly to the Commuttee 85 

the cornpensation/ relief has not been granted (0 the eligible claimant The Commuttee asked various 

questions to the District Welfare Officer but the Commuittee was not satisfied with hus reply and tock a 

sertous note 1 this regard The Commuttee directed to refer the matter to the concerned Deputy 

Commusstoner to look mto a matter regarding compensatton/relief which 1s not granting m the matter 

of the atrocities and submut the detail report m this regard The Commuttee further recommended to 

conduct the oral examination of Director General of Welfare of Scheduled Castes Scheduled Tribes 

and backward Classes department Deputy Commsstoner and District Welfare Officer Nuh on dated 

2710 2021 on the such matter of compensation However, on the huge number of pendency of the 

matters of compensation m all the districts and the requisite mformation not supplied by the 

department m spite of makimg vanous correspondence the matter was brought to the notice of the 

Principal Secretary to Govi Haryana of the Welfare of Scheduled Castes and Backward Classes 

Department The department was orally examined thereon 05 01 2022 and durning oral examination the
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reply furmshed by the department examined The various question/observation have been made by the 
Commuttee but the department could not replied satisfactorsly and the Commuttee directed (0 submut 

the fresh report upto 01 03 2022 but the Commuttee 15 disappomted to note that the department 15 
failed to submut the report till फिट finalization of फीट present report Moreover, the observations and 

recommendation m respect of such oral exammation have been explammed m the forgomng paras of 
such report 

The Commuttee scrutimzed/examine the material replies and फिट Commuttee decided that such 
matter relating to Supenntendent of Police District Attomney and District Welfare Officer be consider 
while oral exammation of the Additional Chief Secretary to Governmenf, Haryana & Director 
General of Police (Home Department) and Principal Secretary to Government to Haryana (Welfare of 

Schedule Castes and Backward Classes Department) 1n this regard to be conducted in subsequent 
meetings 
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ORAL EXAMINATION OF COMMISSIONER OF POLICE, DISTRICT ATTORNEY OF 
DISTRICT COURT AND DISTRICT WELFARE OFFICER, GURUGRAM 

A meeting of the Commuttee was fixed for 11 09 2021 to conduct the oral exammation of the 
Commusstoner of Police, Gurugram District Attorney of District Court and District Welfare Officer 
Gurugram but Commuisstoner of Police could not appear before the Commuttee as he was busy था a 
video conference with W/DGP Haryana regardmg conducting of State level exammation 16 HCS & 
NEET District Welfare Officer could not appear before the Commuttee as that trme he was 101 
avalable Therefore with the permussion of the Committee Shr Kulvinder Singh, Jomnt Commussioner 
of Police Headquarters Gurugram and पाप Kamal Kishore Tehsi] Welfare Officer, Gurugram were 
appear on behalf of the Commssioner of Police, Gurugram & District Welfare Officer respectively 
Moreover, the following officers were orally examined as under 

Shr1 Kulvinder Smgh, Jomt Comnussioner of Pohce, Headquarter s, Gurugram 

The reply furmished by the the Commussioner of Police Gurugram was examtned by the 
Commttee and during oral exammation, the Commuttee observed that while submutting the said reply 
the information 1n respect of the Statement 6 regarding detail of cases of atroctties 16 not allowing 
Horse nding during marmage not allowing to take water not allowing to get a fodder for ammals 
from the farms dispossessed from the own property/ plots/ house and matters of the discrimmation on 
castes basis efc have not been provided The Commuttee also observed that the incomplete 
information has been explamned while submitting फिट consohidate statement vide statement 7 as well as 
huge number of cases are showmng cancelled m the Iist The Jomnt Commussioner could not replied 
satisfactonly on the observations of the Commuttee The Commuttee took a serious note 1n this regard 
and directed to the Jomt Commussioner Gurugram to reconsider the matter seriousty and submat the 
revised complete reply alongwith reason of cancel of cases within 15 days posttively Thereafier the 
Commussioner of Police Gurugram submut the revised and amended reply vide memo dated 
10 12 2021 which was placed before फिट Commuttee 1n 1ts meeting held on dated 12 01 2022 and afier 
examine the contents of the reply the Commuttee was satisfied with the reply 

Shrr Dharmender Rana, District Attorney at District Court, Gurugram 

The Commuttee also considered the reply of the District Attorney and due to inclusion of the 
matter of the cnminal complaints with the matter of cases m which FIR registered so many 
contradicttons were showing m his reply Resultantly, the data of the reply of the District Attorney 
was not matchig with the data provided by the office of Commussioner of Police, Gurugram The 
Commuttee was not satisfied with the reply/information provided by the District Attorney District 
Court, Gurugram and the Commuttee directed to him to re examune the matter and submit the detail 
case wise report alongwith rate of conviction within 15 days positively The District Attorney 
furmshed the revised and amended reply on dated 24 09 2021 through official email which was placed 
before the Commuttee 1n 15 meeting held on dated 12 01 2022 After examune the contents of the reply 
the Commuttee was satisfied with the reply 

Shr1 Kamal Kishore, Tehsil Welfare Officer, Gurugram 

On behalf of the District Welfare Officer the Tehsil Welfare Officer & Smt. Neelam Kumari, 
Assistant were appeared before फिट Commuttee During the oral examination, the Commuttee 
considered the reply and asked to the Tehsil Welfare Officer regarding exact number of pending cases 
पा which rehef/compensation yet (0 be disburse to the eligible persons but the Teshil Welfare Officer 
could not reply to the Committee satisfactonily as he was not fully prepaid for giving the reply The
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Commuttee also observed the simnce 2010 number of cases are pending छा which the compensation was 

required to be disburse 10 the aggrieved person but not granted 80 far The Tehsil Welfare Officer 

could not rephed satisfactonly thereupon Moreover the Commuttee was not satisfied with छा 

replies and took 8 serious note 1n this regard and directed to make a correspondence with the Deputy 

Commisstoner concerned (0 look 1n the matter seniously to meet out the pendency of the cases at the 

earliest and submut the report withmn 15 days positively In the mean शिफ्ट on the recommendation of 

the Commuttee the Prmcipal Secretary, Welfare of Scheduled Castes and Backward Classes 

Department submit the consolidate reply mcluding the reply of district Gurugram thereupon the oral 

examnation of such Principal Secretary was conducted on dated 05 012022 and the Commuttee 

drected to clear the backlog of the pendency of the cases of compensation The Commuttee was also 

directed to submut the report m this regard upto 01 03 2022 but the Commuttee disappointed to note 

that the department 15 fasled to submit फिट requisite information t1ll the finalization of the present 

report 

The Commuttee also recommended/directed that the observations of the Commuttee be referred 

to the Director General of Police with the request to 15806 the direction to all the Supermtendent of 

Police at District Head Quarter to provide the copy of FIR, Copy of Challan and Copy of decision of 

the cases relating to the matter of the atrocities to all the District Welfare Officer within a week from 

the registration of FIR, from the submission of challan and from the date of decision respectively 50 

that the pendmg matter of the compensation to be cleared 1 time and purpose एव the Commuttee to 

upgrade the 50018] Life of the down trodden people be achieved On the said recommendation a letter 

m this regard was sent to the Director General of Police vide letter dated 06 102021 but the 

Commuttee was disappomted to note that the department 15 faled to submut the requisite information 

111 the finalization of the present report 

The Commuttee scrutmized/examine the material replies and decided that such matter relating 

to the Commussioner of Police District Attorney and District Welfare Officer be consider while oral 

exammation of the Additional Chief Secretary to Government Haryana & Director General of Police 

(Home Department) and Principal Secretary to Government to Haryana (Welfare of Schedule Castes 

and Backward Classes Department) वा this regard to be conducted m subsequent meetings 
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE, DISTRICT 
ATTORNEY AND DISTRICT WELFARE OFFICER, SONIPAT 

A meeting was conduct on dated 01 09 2021 पा which decided to conduct the oral exammation 
of the Supermtendent of Polhce District Attorney District Court and District Welfare Officer 
Sompat on the matter of atrocities 1e crmme caused/rate of conviction/ acquittal/ 
compensation/pendency under mvestigation and in the Hon ble Courts agamst the Scheduled Caste 
categories on dated 15092021 at Haryana Vidhan Sabha Durmg फिट oral exammation the 
Commuttee has raised various objections and asked questions clause by clause/case wise on the matter 
of atrocities against the Schedule Caste categories to the followimng officers/officials 

Shr1 Jashandeep Smgh Randhawa, Superintendent of Police Sompat 

After examine the reply furmshed by Superintendent of Police the Commuttee appreciated 10 
the officer on submutting the well prepared requisite mnformation 85 well as on the constitution of SIT 
to examne the cases of atrocities and fo find out फिट reason for cancellation of FIR and rate of 
conviction The Commuttee 8150 stated that out of 19 districts which have been examined so far the 
Supenntendent of Police Sonipat furnished the well prepared reply However फिट Commuttee directed 
to the Supermtendent of Police to re-check the detail of cases showing i the Statement 1&2 as well 
85 the detail of cases relating to the years 2015 to 2020 Moreover the Commuttee was satisfied with 
the reply of Superintendent of Police 

Shr1 Suresh Kumar, District Attorney, Sompat 

The Commuttee also considered the reply of the District Attorney and there were so many 
contradictions shown 1n 5 reply 85 the data provided by the District Attorney was not matching with 
the data provided by फिट Supermtendent of Police The Commuttee directed to the District Attomey to 
telly the data regarding rate of conviction with the data of the Superintendent of Pohice and submit the 
amended reply within 15 davs The Commuttee asked the reason of the low rate of convictton on the 
matter of atrocities The District Attorney rephed that in most of the cases disposed of bemng 
compromuse by the parties Moreover the Commuttee was satisfied with the mformation provided by 
the District Attorney District Court Sonrpat 

Smt Renu Sishodia, District Welfare Officer 

During oral exammation of the District Welfare Officer, the reply furmished by her was take up 
and the various questions relatmg to the reply was asked to her as well as number of objections were 
raised thereon The District Welfare Officer couldn t reply upon the questton and objection 
asked/raised respectively by the Committee The Commuttee observed that the District Welfare 
Officer appear before the Commuttee 1n casual manners without any proper preparing the matter as she 
was not having knowledge पा respect of the matter of compensation to be granted to the aggrieved 
person of the reserved categories under the matters of atroctties The Commuttee also observed that the 
reply submutted by such DWO 15 फिट worst reply smce the Commuttee considermg the matter of 
compensation The Commuttee took a serious note tn this regard and directed to her to submut the 
complete and correct reply within 20 days positively The DWO assure the Commuttee that the 
requisite information of the reply will be supplied withm 20 days 

However the matter of pendency of cases of compensation was also referred to the Principal 
Secretary to Government Haryana, Welfare of Scheduled Castes and Backward Classes Department 
and huis oral exammnation was conducted on dated 05 01 2022 The Commuttee directed to clear the
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backlog of the pendency of the cases of compensation and to submut the report m this regard upto 

01 03 2022 but the Commuttee disappomnted to note that the department 15 failed to submut the 
requisite information till the finalization of the present repost 

Smt Vandana Sharma, Deputy Director, Welfare of SC & BC Department 

On the unsatisfactorily performance of the District Welfare Officers the Commuttee rased the 
1ssue with Smt Vandana Sharma Deputy Director who was appeared in the meeting on behalf of the 

Prmncipal Secretary to Government, Haryana Director General, Welfare of SC & BC Department She 
pleaded that all the instructions/recommendations of the Commuttee are bemng regularly bringing to the 

notice to all the District Welfare Officers time to ime The Commuttee directed that ता future while 

making the correspondence with the District Welfare Officers a copy of the same be sent to the 
Committee for nformation The Commuttee also directed 10 clear the backlogs and then submut the 

report m this regard The Deputy Director assure the Commuttee that the requsite reply will be 
supplied 1n due course 

After scrutimzed/examme the matenial replies and conduct of oral examination of the 

departmental representative appeared before the Commuttee, the Commuttee dectded that such matter 

relating to Supenntendent of Pohce District Attorney and District Welfare Officer be consider while 

oral examination of the Additional Chiet Secretary to Government, Haryana & Director General of 

Police (Home Department) and Prmcipal Secretary to Government to Haryana (Welfare of Schedule 

Castes and Backward Classes Department) 1n this regard (0 be conducted 1n subsequent meetings 
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE, DISTRICT 
ATTORNEY AND DISTRICT WELFARE OFFICER, PALWAL 

A meeting was conduct on dated 21 10 2021 पाए which dectded to conduct the oral exammation 
of the Supermtendent of Police District Attorney District Court and District Welfare Officer Palwal 
on dated 30 10 2021 at Haryana Bhawan, New Delhi on the matter of atrocities caused against the 
Scheduled Caste categonies rate एव conviction and compensation granted/not granted 10 the aggrieved 
persons Accordmgly the following officers orally examimed on dated 30 10 2021 as under 

आता Rajesh Duggal, Superintendent एव Police, Palwal 

During oral examination, the Commuttee observed that there 15 contradiction between the 

consolidate statement and detail एव cases as well as number of cases are showing pending 1t seems 
that the reply has been prepaid 1n hurry being that the reply could not be properly prepaid Thereafter 
the 5810 officer assured to the Commuttee that within two weeks he will furmished the fresh, amended 
and accurate reply to the Committee Thereafter the Committee accused his request 85 assurance 

The Committee disappomted to note that the officer not supply the requsite information tiil the 
finalization of the present report 

Shr1 Amar Nath, District Attorney, Palwal 

The Commuttee also considered the reply of the District Attorney The contents of the reply 16 
rate of conviction etc examuned by the Commitice keeping ता view of the reply furmished by the 

Supermtendent of Police concerned Being the rate of conviction found better than the rate of 
conviction of other districts the Commuttee was satisfied with the reply of the District Attorney 

therefore, neither any observation made nor any objection have been raised by the Commutiee upon 
the functiomng of the District Attorney 

Smt, Vandana Sharma, Deputy Director (Souial Welfare of 5८ & BC Department) and 
Shri Ja1 Pan Singh, District Welfare Officer, Palwal 

During the oral examnation, the Commuttee examine the reply of the District Welfare Officer 
and found that there were contradiction पा the detail of cases of Supenntendent of Police and DWO as 
॥ the 15 एव cases provided by the SP there were 380 cases but in फिट hist of DWO there were 
410 cases Besides 1t the DWO could not replied satisfactorily upon the observations एव the 

Commuttee relatmg to the number of 010 cases पा which amount of compensation not disbursed to the 
aggrieved Thereafter the Commuttee asked to the Deputy Director Social Welfare of SC & BC 
Department 25 to whether any nstructions/directions have been 1ssued to all the Distrnict Welfare 
Officers to submut the requisite reply 10 the Committee The said Deputy Drrector replied that the 
necessary mstructions पा this regard have been 1ssued to all the District Welfare Officers and 1t has 
also been asked to collect the copies of FIR from the concemed office of the Police The Commuttee 
pmpowmt the matter ता which murder has been caused almost 7 years ago and only 1 5 Lakh Rupees as 
compensation/relief has been given to the victim so far but the District Welfare Officer could not 
satisfactorily replied upon the such observation of the Committee The Commuttee took a serious note 
and asked to the Deputy Director that what kind of action are being taken by your department upon 
such kind of officers/officials The Deputy Drrector replied that we are 1ssuing mstructions again and 
again and now we will conduct the meeting of all the District Welfare Officers with the Director to 
sort out the pending 1ssues The Commuttee observed that the replies एव almost all the District Welfare 
Officers were incorrect and further rmised various issues/objections upon the reply furmshed by the
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District Welfare Officers and every trme the District Welfare Officers could not reply satisfactonily 

upon the observations of the Commuttee District Welfare Officers requested to the Commuttee for 

another opportunities for submission of corrected/amended reply and the Commuttee acceded his 

request by directing to tum to submut the amended reply within three weeks 10 the Commuttee The 

District Welfare Officer assured (0 the Commuttee that the requisite and correct reply will be submut 

within prescribed period 16 within three weeks Thereafter on फिट matter relating 10 all the districts 

regarding pendency of the cases of compensation, the Prme1pal Secretary Welfare of Scheduled 

Castes and Backward Classes Department was orally exammed on dated 05012022 and the 

Committee directed to clear the backlog of the pendency of the cases of compensation The 

Commuttee was also directed to subont the report m this regard upto 01 03 2022 but the Commuttee 

disappomnted to note that the department 15 faled to submit the requsite mformation il the 

finalization of the present report 

After scrutimized/examme the material rephes and conduct of oral exammation of the 

departmental representative appeared before the Commuttee the Commuttee decided that such matter 

relating to Superintendent of Police District Attorney and District Welfare Officer be consider while 

oral examnation of the Additional Chef Secretary to Government, Haryana & Director General of 

Police (Home Department) and Prncipal Secretary to Government to Haryana (Welfare of Schedule 

Castes and Backward Classes Department) in this regard to be conducted m subsequent meetings 
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ORAL EXAMINATION OF DEPUTY COMMISSIONER OF POLICE, DEPUTY DISTRICT 

ATTORNEY AND DISTRICT WELFARE OFFICER, FARIDABAD 

A meeting was conduct on dated 10 11 2021 1 which decided to conduct the oral examnation 

of Deputy Commussioner of Police Head Quarter Deputy Commussioner of Police Central District 

Attorney, District Court and District Welfare Officer Faridabad on dated 10 11 2021 at PWD Rest 

House, Gurugram, on फिट matter of atrocrttes caused against the Scheduled Caste categories, rate of 

conviction and compensation granted/not granted to the aggrieved persons Accordingly the following 

officers orally examined on dated 10 11 2021 as under 

Dr Anshu Singla, Deputy Commussioner of Pohce, Head Quarter 

& 
Shri1 Mukesh Kumar, Deputy Commussioner of Police Central, Faridabad 

The reply submitted by the Deputy Commussioner of Police was take up dunng oral 

examnation and the said officer explamed the reply clause by clause before the Commuttee and also 

replied on questions asked by the Commuttee 1n detail by producmng the relevant record before the 

Commuttee Shri Mukesh Kumar Deputy Commussioner of Police also stated that a SIT has been 

constituted to conduct the matters of atrocities on priority basis and regularly to monitor such kind of 

matters He has also explained that the meeting are conducting m this regard and due to that efforts 

the fruitful results 1 execution of the matter of atrocities are bemng reflected The Commuttee was 

satisfied with the reply of the Deputy Commissioner of Police and also appreciated to both the officers 

on the constitution of SIT thereon as well as satisfactonly rephed upon the questions asked by the 

Commuttee 

आता Ajay Kumar, Deputy District Attorney, Faridabad 

Due to not fill up the post of District Attorney the Deputy District Atiorney was appeared 

before the Commuttee and requested to allow him for oral exammmation The Commuttee acceded hus 

request and permut hum (0 appear before the Commuttee The Commuttee take up the repty furmished 

by the Deputy District Attorney and ask various question and observations keeping 1n view of s 

reply The officer given the reply to the Committee satisfactorilv moreover, the rate of conviction of 

the Fandabad District was better than the rate of conviction of फिट other districts However, 10 

accelerate the work relating to the compensation/rehief the Comnuttee directed hum to provide the 

copy of judgements 10 the District Welfare Officer within 8 week by intimating to the Commuttee 

छाल Ja1 Pan Hooda, District Welfare Officer, Faridabad 

The Commuttee exammed the reply of the District Welfare Officer Faridabad and observed 

that number एव cases of the compensation are pending since long ttme The Commuttee also observed 

that the Welfare of Scheduled Castes Scheduled Tribes and Backward Classes Department 1s not well 

performing m grantmg compensation to the aggrieved persons The Officer rephed that the Police 

Department not providing the copy of FIR and Chatlan दा time as the list of number of cases of the 

year 2014 to 2017 has been provided at now, resultantly the cases are showmg pendimng There upon 

the Commussioner of Police dented by stating & showing the record that copy of FIR and Challan 

were provided to the DWO पा tume The Deputy Director, Smt Vandhana Sharma explamed/alleged 

that the Police department now at that ttrme providing a documents due to that cases are pendng The 

Commuttee was not satisfied wath the reply of District Welfare Officer and Deputy Director of फिट 

Department The Committee took a serious note का this regard and decided to conduct oral 

examunation of the Principal Secretary to Government Haryana Welfare of Scheduled Castes and
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Backward Classes Department on the matter of pendency of compensation cases relating to all the 

distncts The Commuttee also directed to the department to submut the consolidated detail of the 

pending cases of compensation since the year 2010 alongwith the reason of pendency of these cases so 

that motive of the Commuttee be achieved 

Accordingly the Principal Secretary Welfare of Scheduled Castes and Backward Classes 

Department was orally exammed on dated 05 01 2022 and फिट Commuttee directed (0 clear the backlog 

of the pendency of the cases of compensation The Commuttee was also directed to submut the report 

10 this regard upto 01 03 2022 but the Commuttee disappomted to note that the department 15 failed to 

submut the requistte information till the finahization of the present report 

After scrutinized/exarmne the material rephes and conduct of oral examination of the 

departmental representative appeared before the Commuttee the Commuttee decided that such matter 

relating to Supermtendent of Police District Attorney and District Welfare Officer be consider while 

oral exammation of the Additional Chief Secretary to Government Haryana & Director General of 

Police (Home Department) and Principal Secretary to Government to Haryana (Welfare of Schedule 

Castes and Backward Classes Department) पा this regard to be conducted पा subsequent meetmgs 
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE AND 
DISTRICT ATTORNEY KARNAL 

On the recommendation contain m 44™ report of the Commuttee the requisite reply on the 
matter of atrocities caused against the Scheduled Castes category on the rate of conviction and on the 
compensation/ relief to be granted to the aggrieved person was supplied by the Superntendent of 
Police District Attorney and District Welfare Officer respectively The Committee examined 

therr rephes and decided to conduct their oral examnation m its meeting to be held on dated 
17112021 Accordingly the following Officers appear before the Commuttee for therr oral 
examination on dated 17 11 2021 

Shri Ganga Ram Puma, Supermtendent of Police, Karnal 

The reply on the matter of atrocities caused against the Scheduled Castes Category furmshed 
by the Superintendent of Police was considered and examined by the Commuttee and oral exammation 
thereupon of the Officer was conducted The various questions were asked and observations were 

made by the Commuttee during the oral examination and the Officer replied and explained everything 
10 the Commutiee satisfactorly Except somethung small thing the Commuttee was satisfy with the 
reply of the Officer and no adverse recommendations/ observations made 1n पड regard Resultantly 
the Commuttee accepted the reply of the Supermtendent of Police 

Shr1 Devender Mattal, District Attorney, Karnal 

The reply on the rate of conviction 1n the matter of atrocities caused against Scheduled Castes 
Cateponies furmished by the District Attorney was also considered/ examined and oral examination of 

the officer was conducted Durmg एव examunation the Commuttee raised the cbjection upon the 

showmg the nil conviction rate m the year of 2020 but the District Attorpey could not rephed 
satisfactonily (0 the Commuttee The Officer stated that he has jom here recently on dated 18 10 2021 
and requested 10 given another opportunity to submut the fresh reply within a week The Commuttee 
acceded his request but प्रा Commuttee disappointed to note that the Officer 15 failed to submat the 
requusite mformation till the finalization of the present report 

Smt Krishna, District Welfare Officer, Karnal 

The reply शा respect of compensation/ relief granted to the aggneved person 1 the matter of 
atrocities was constdered and examined by the Commuttee as well as the said Distict Welfare Officer 
was orally examined thereon The Commuttee observed that as एटा reply furmshed by her number of 
cases पा which compensation/ relief 15 to 06 granted were pending The Commuttee asked varous 
questions thereupon and made some observation on the pendency of the cases The District Welfare 
Officer given the reason that being the copy of the FIR/ copy of challan are not providing by the 
Police Headquarter the compensatton m these cases could not be granted The Committee observed 

that the District Welfare Officer has not made sufficient efforts to collect the required documents and 
to grant the compensation/ relief to the clarmant The Commuttee was not satisfied with the reply of 

District Welfare Officer and directed to फिट Supenintendent of Police to conduct the meeting with the 
Distrzct Welfare Officer and vertfy the relevant record and clear फिट backlog of the pendmg cases At 

the end of the meeting the District Welfare Officer and Smt Vandana Sharma Deputy Director 
Welfare of SC & BC Department assured to the Commuttee that the requred document wall be 
collected and all फिट pendency will be clear withm 15 days The Commuttee acceded their request 
However the Principal Secretary Welfare of Scheduled Castes and Backward Classes Department 
was orally exammned on dated 05 012022 and the Commuttee directed to clear the backlog of the
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pendency of the cases of compensation The Commutiee was also directed to submit the report m this 

regard upto 01 03 2022 but the Commuttee disappomted to note that the department 15 farled to submat 

the requistte mformation till the finalization of the present report 

After scrutmzed/examime the material rephies and conduct of oral exammation of the 

departmental representative appeared before the Commuttee, the Commuttee decided that such matter 

relating to Superintendent of Police District Attorney and District Welfare Officer be constder while 

oral exammation of the Additional Chief Secretary to Government, Haryana & Director General of 

Police (Home Department) and Principal Secretary to Government to Haryana (Welfare of Schedule 

Castes and Backward Classes Department) ता this regard to be conducted 1n subsequent meetings 
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To grant the compensation and other faciities 1 e houses, plots ete to the vichms 

of incidences occurred m the Villages Mirachpur and Bhatla 

The above matter was take up by the previous Commutice m its meeting held on dated 
07 102020 and on the recommendation of the Commuttee, the Deputy Commssioner, Hisar was 
asked vide letter dated 13 10 2020 10 submut the report m respect of the facilities of houses, plots and 

compensation provided to the victims of the villages Mirachpur and Bhatla incidences The reports ता 
this regard submutted by the Deputy Commussioner Hisar & Superintendent of Police, Hans1 vide 

letters dated 11 11 2020 & 23 10 2020 were scruttmzed by the Commuttee in its meeting held on dated 
18 11 2020 and decided to discuss the matter ता detail with the quarter concerned 1n the subsequent 
meetings but tll the finalizatron and presentation of the 44™ report, the Previous Committee could not 
take up and discuss the matter 

Now such matter again placed before the present Commuittee m 15 meeting held on dated 
2302 2022 and after scrutimize and examine पा detail the Committee observed that the sufficient 

facilities 16 houses, plots and compensation etc have been provided and no any other complant or 
representation has been recerved before the Committee Therefore the Commuttee decided that no 
further proceeding 15 required 1n such matter and also decided 10 drop फिट matter accordingly 
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Regarding 1ssuance of the directrons to all the Commssioner of Police/Superintendent of Police 

at District Head Quarter to provide the eopy of पार, Copy of Challan and copy of decision पा 

the matters of atrocies against the reserved categories ete 

While conductmg the oral exammnation of the Commissioner of Police Gurugram 
District Attorney and District Welfare Officer Gurugram 1n 1ts meeting held on dated 11 09 2021 at 
1230 PM at Haryana Bhawan New Dellu on the matter of atrocities caused agawnst the reserved 

categories and compensation 15 being granted to them by the welfare of Scheduled Class and 
Backward Classes Department the Committee observed that the Police Head Quarters are not 

providing the requsite documents 1e copy of FIR/Chalan/Dectsion etc to the District Welfare 
Officer पा time m true spmt and घा absence of that, these officers could not be process in the matter of 

compensation which to be granted to the victims of the reserved categories The Commuttee further 
observed that a Nodal Officer at each Distnict Pohice Head Quarter for providing the above requsite 
informatton to the District Welfare Officers 1s required to be appointed to avoid the delay m future 

and such matter 15 required to 06 brought to the notice of the Director General Police of Haryana for 

appomting 8 Nodal Officer accordingly 85 well as 1ssuance of फिट directions to all the Commusstoner 
of Police/Superintendent of Police at District Head Quarter for providing फिट required documents to 

the District Welfare Officer concerned On the recommendation of the Commuitee a letter dated 

06 10 2021 was wrtten to the Director General एव Police Haryana 

The Committee was disappomted to note that the department failed (0 supply the requisite 

mformation/comments till the finalrzation of this report 
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Report of NGO 1n respect of atrocities committed agamst Dalits in 

District Mewat, Haryana 

The previous Commuttee took the cogmzance upon the report of NGO 1n respect of atrocities 

commutted agamst dalits i District Mewat 1n 1ts meeting held on 17 June 2020 at 1230 PM at 

Haryana Vidhan Sabha, Chandigarh On the recommendation of the Commuttee the Director General 

of Police, Haryana and Superintendent of Police, Mewat furnish therr replies vide letters dated 

29 07 2020 & 07 07 2020 respectively These rephes were placed before the previous Committee n 

1ts meeting held on 13 08 2020 The previous Commuttee was not satisfied with the reply and decided 

that the matter will be reconsidered 1 फिट subsequent meetings Now the such pending matter was 

agam placed before the present Commuttee 1 its meeting held on dated 17022022 and the 

Commuttee reexamune the matter and decided to drop the proceeding 
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Representation of Smt Shiksha Devi W/o Late Shr1 Ramchander, to take the legal action 

agamst Shr1 Armnder Singh and submt फिट action taken report thereon 

A representation of Smt Shrksha Devi W/o Late Shri Ram Chander resident of Village Baroli 
Majra PO Led1 Tehs:l Chhachhrauli District Yamuna Nagar for taking the lepal action agamst 
Shrt Aninder Singh who have compelled for smcide to her husband Sh. Ram Chander was received 
and the same was placed before the Committee in 1ts meeting held on 28 07 2021 at 1230 PM at 
Haryana Vidhan Sabha Chandigarh The Commuttee discussed the matter 11 detail and observed that 
keepimng m view of the enclosed statement of deceased person1e Late आए Ram Chander which may 
be called dymg declaration under section 32 of Indian Evidence Act, 1872 the quarter concerned not 
took the effective action inspite of lapse of two month 11 occurrence The Commuttee also observed 
that the matter 15 very serious of nature and required to be re investigate properly Therefore on the 
recommendation of the Commuttee the matter was refered to the Director General of Police Haryana 

and Supenntendent of Police, Yamuna Nagar vide letter dated 02 08 2021 10 look 1n to the matter 
seriously and took an action as per law by submutting the report/comments घा detail within a period of 
15 days from the receipt of the communication पा this regard 

The Supenntendent of Police, Yamunanagar supphed the reply/comments on dated 23 8 2021 
upon the representation of Smt Shiksha Devi W/o Late Shr1 Ramchander In such reply the theme ot 
the 1nvestigation report has been conveyed by stating that Shn Ram Chander husband of the 
complamant 16. Smt Shiksha Devi was expired due to heart attack and the same was placed before 
the Committee बा पड meeting held on 08 09 2021 After scrutimzed/examine the reply the Commuttee 
was not satisfied with the reply however, the matter was kept pending to reconsider in the subsequent 
meetings 

Now the such matier was again placed before the Commuittee 1 1ts meeting held on dated 
23 02 2022 and after re examine the matter the Commttee observed that now the matter 15 sub judice 
and the Commuttee can not intervene 1n such circumstances Therefore the Commuttee decided to drop 

the matter 
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Complamnt of Shr1 Jaiveer Singh Ranga S/o Shr1 Ramswaroop Ranga, Naib Tehsildar, 

Thanesar to take legal achion under Atrocity Act agamst Shr1 Akhil Pilam, YAS 

Sub Division Officer, Thanesar 

A complamnt of Shn Jaiveer Smgh Ranga 5/0 Shn Ramswaroop Ranga Naib Tehsildar 

Thanesar which was placed before the Commuttee पा 1ts meeting held on 30 122020 at 01 00 P M at 
Haryana Vidhan Sabha Chandigarh On the recommendation of the Commmttee the matter was 
referred to the Chief Secretary to Govt Haryana & Director General Police Haryana for submutting 
the comments/report m this regard The DGP furmished the report/comments vide letter dated 

05022021 1 which stated that there 15 no evidence either oral or written regarding any caste 
discrimination caused against the complamant by Sh Akhil एकता and the allegation leveled by the 
complarnant do not seen to be genune and entirely unsubstantiated Thereafter the complainant itself 

submut the letter dated 06 09 2021in which stated that they have amicably resolve the matter/1ssue 
with Shnn Aklil Pilam ADC Kurukshetra and now he don t want (0 any legal proceeding against the 
ADC Kurukshetra Such matter was placed before the Commuttee 1 15 meeting held on 23 02 2022 
and the Commuittee was also convinced with the report of the DGP as well as with the view of the 
representatiomst and decided (0 drop the matter accordingly 
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Complamt of Shri1 Rajpal Parjapat, Daksh Parjapati Sluksha AVM Samaj, 

Sewa Samuti against Shri Jai1 Bhagwan, Councillor of Ward No 9 & others 
non socials elements of Village Garlu Bohar, Rohtak m respect of 

remove the Board of new constructed Chopal/Dharmashala 
as well as possessed the same by force 

A complamt of आए Raypal Pagjapati President Daksh Parjapatt Sluksha AVM Samaj, 
Sewa Samiti Village Garhu Bohar Rohtak against Sh वा Bhagwan Councellor of Ward No 9 & 
others non socials elements regarding the removal of signboard of Chopal/Dharmashala of kumhar 
Commumnity and dispossessed from the same was placed before the previous Committee 1n 15 meeting 
held on 30 122020 at 01 00 P M at Haryana Vidhan Sabha Chandigarh On the recommendation of 

the previous Commuttee the matter was referred to the Deputy Commissioner Superintendent of 
Police and Commissioner Municipal Corporation Rohtak for submitting the report/comments m this 
regard These quarter concerned not submit पिला comments till the finalization/presentation of the 44" 
Report of the Commuttee 

On the recommendations contam m 44" report of the Commuttee a letier dated 
6™ April 2021 and remmder on 23™ November 2021 were sent to the said quarter concerned for 
supplymg the latest requisite information Thereafter the Superintendent of Police Rohtak endorse a 
copy of memo dated 21 02 2022 addressed to the Chairperson of National Women Commussion by 
enclosmng the comments of the DSP, Rohtak. The matter was placed before the Commuittee in 1ts 
meeting held on 09 02 2022 and after exanmune the contents of the comments the Commuftee observed 
that bemng positive action of the quarter concerned the gnevances of the representationist has been 
meetout Therefore the Commuttee decided to drop the matter 

L
]
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Complamt of Shr1 Satyanarayan & others belongmg to Kumhar community, 

Village Samchana, एड Rohtak. 

A Complamt of Shn Satyanarayan & others belongmng to Kumhar commumty Village 

Samchana District Rohtak regarding measurement and making the entries शा the revenue record of 
land of Aave Pajawe belonging to Kumhar Commumty etc, was placed before the previous 

Commuttee m 15 meetmg held on 17 02 2021 at 01 00 PM at Haryana Vidhan Sabha Chandigarh 
On the recommendation of the Committee the matter was refer to the Deputy Commussioner and 
Supermtendent of Police, Rohtak for submutting the comments/action taken report thereon but tll the 
finalization/presentation of the 44™ Report the quarter concerned failed to supply the requisite 
information 

On घाट recommendations contam m 44™ report of फिर Commuttee a letter dated 6" 
April 2021 and reminders on 23™ November, 2021 & 6™ January 2022 were sent to the above quarter 
concerned for supplying the latest requsite information Thereafter the above officers 16 Deputy 
Commussioner and Superintendent एव Police Rohtak supplied पिला comments/action taken report vide 
letter dated 15 01 2022 & 07 12 2021 respectively and फिट same was placed before the Commuttee m 

its meeting held on dated 09 02 2022 After scrutinized the comments the Commuttee was satisfied 
and decided to drop the matter 
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Utiization of funds of component plan of the Scheduled Castes categories by the following 
departments — 

1) Public Works (B&R) Department, 

p)  Agnculture and Farmers Welfare Department, 

m) Irmgation & Water Resources Department, 

1v)  Rural Development , and 

v) Development & Panchayat Department. 

The previous Committee took the suo moto cogmzance on the News 16 “Funds for 
Scheduled Castes Schente not utiized” published प्रा the newspaper 'The Tribune' on dated 

31 08 2020 1n 5 meeting held on dated 02 09 2020 at Haryana Vidhan Sabha Chandigarh On 

the recommendation of the Committee, the Principal Secretary to Govt Haryana Welfare of 

Scheduled Castes and Backward Classes Department submut the reply vide letter dated 25 11 2020 

vide which department wise scheme for Scheduled Caste Sub Plan outlay and expenditure for the 
year 2017 18 2018 19 2019 20 and 2020 2021 (il September 2020) was explamed After 
scrutinize/examme the reply m 15 meeting held on dated 16 12 2020 at Haryana Vidhan Sabha 

Chandigarh the previous Commuttee decided and selected to examine five departments 16 PWD 
(B&R) Agnculture and Farmers Welfare Irmgation and Water Resources Rural Development and 
Development & Panchayat Department 1n its subsequent meetings regularly 50 that observations of 
the Commzttee may be meet out On the recommendation of the Commuttee the said department were 

asked to supply the latest reply/information Out of above five department the previous Commuttee 
only could conduct the oral examunation of three departments namely P W D (B&R) Department 
Irmgation and Water Sources Department and Agnculture and Farmers Welfare Department but due 10 
having mcomplete information supplied by these three department the previous Committee was not 
satisfied with the performance of the such department The Committee was disappoimnted (0 note that 
these department failed to supply the complete nformation tll the finahzation of the 44™ Report 

Thereafter the present Commuttee take up the matter and examined the above three departments 

explaned as under 
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PUBLIC WORKS (B&R) DEPARTMENT 

On the objections/observations on the reply furmshed by the Welfare of Scheduled Castes and 
Backward Classes Department and Public Works (B&R) Department ता respect of funds of 
component plan as well as on the recommendatior of the previous Commuitee, the Public Works 
(B&R) Department re submitted his reply vide letter dated 12 03 2021 The said reply was placed 
before the Commuttee 1n 1ts meeting held on dated 15 04 2021 The Commuitee scrutimze/examine the 
reply but the Commuttee was not satisfied with the contents of the reply and decided to conduct the 
oral examination of the departmental representative on dated 20 04 2021 Dunng the oral exammation 
the Commuttee asked to Addrtional Chuef Secretary to Govt Haryana PWD (B&R) Department to 
submut the detail report regarding pending works relating to construction and reparr of roads for the 
areas which have at least 40% population of SC Categories, the departmental representative assured (0 
the Commuttee that the requisite information wall be furmshed within a month positively by suggesting 
that in the subsequent meetings the concerned departments 1e Finance & Planning Department may 
also be called (0 assist the Commnttee so that the 1ssues may be sorted out amicably The Commuttee 
was agreed with the suggestion of the departmental representative and directed to the officer of the 
Commuttee to called the concerned officers of Fmance and Planmng Department alongwith the 
Additional Chief Secretary to Govt Haryana PWD (B&R) Department 1 the next meeting of the 
Comnuttee to be held on dated 26 05 2021 The Commuttee directed to the Additional Chief Secretary 
to Govt Haryana PWD (B&R) Department the budget allocated under the SC Component plan for a 
particular work may not be diverted to other works The officer agreed with the recommendations of 
the Commnttee and assured to the Commuttee that पा future 1t will be kept पा view and फिट budget of 
SC Component plan allocated for the particular purpose will be utilized for the same Due to second 
wave of COVID 19 the meetings of the Commuttees were postponed for the time bemng due to that 
the oral examination of the department which was to be made on dated 26 05 2021 could not be 
conducted 85 the same was conducted on dated 16 06 2021 at 12 30 P M at Haryana Vidhan Sabha 
Secretariat Chandigarh 

Oral Examination Conducted on dated 16 06 2021 

The oral exarmination of the Additional Chref Secretary Public Works (B&R) Department on 
the reply submutted vide letter dated 27 052021 and of the Finance and Planning Department 
Haryana upon the crtena adopted for allocation of budget to the SC Component plan for the 
construction of road/over bridges/path etc was conducted पा the meeting held on dated 16 06 2021 
The various objections and queries regarding diversion of the budget allotted for the SC Component 
plan have been raised durmng the oral examunation but the departmental representative totally dented 
by stating that 1t 1s confirm that the funds allotted for the particular purpose 15 being utilized for the 
same purpose The departmental representative explamed to फिट Committee that as per the 
nstructions/guidelmes/norms of the Planming Commission the funds of SC Component plan 15 being 
utthzed Such norms/gwidelines have been explamned पा the next paras m the reply furmshed by the 
department vide letter dated 30 06 2021 

The Additional Chuef Secretary, Planming Commussion explain to the Commuttee that out of 
total budget of the state 20% budget allotted and utihzed either directly or mdirectly for the SC 
population out of which 11% budget 15 bemng utihized upon mdividual and 9% upon common project 
It has also been clear that for utihzation of 9% for common project there should be 1/3™ population of 
SC Categories On the objection raised by Sh Satya Parkash Jrawta Member of the Commuttee पा 
respect of utihzation of the fund of SC Component plan 1 the areas where neither farmers nor
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industrialist belonging to the SC Categories are available, the planming department provide the detail 
1 respect of department wise bifurcation/allocation of funds for direct and indirect benefit schemes 
During oral examnation of the Additional Chief Secretary to Govt Haryana, Planning suggested to 
the Commuttee 1t may be possibility that फिट fund of SC Component plan of 9% for common project be 
decreased and the fund of SC Component plan of 11% for individually be increased accordingly to 

avoid the laps of budget 

On the observations of the Commuttee फिट PWD (B&R) Department placed the detail of roads 
constructed (0 be constructed etc for the areas 1n which 40% population of SC categones 15 residing 
and having kacha path/rasta of 6 karams 

The detai] of oral exammation have been explamed पा फिट relevant proceeding, however on the 
objection/questions/observations raised by the Commuittee during oral exammation the departmental 
representatrve reply with facts by showimng the relevant mstructions/guidelmes thereupon The main 
observations एव the Commuttee छा respect of diversion of the fund of SC component plan was meet out 
upon the satisfactory detail reply of the departmental representative At the end the Commuittee was 
satisfied with the reply and dectded to drop the proceeding on the such subject Moreover the relevant 

poriion of reply submutted by the Planning Department vide memo dated 30062021 1s also 
reproduced for reference which as under 

Norms fixed by erstwhie Planning Commnussion (now NITI Aayog) for mdicating 
allocation of the SCSP fund 

The Nodal Agency while indicating allocation of the Scheduled Castes Sub Plan Fund to the 
Scheduled Castes Sub Plan Schemes sball observe the following norms namely 

1 Schemes which are exclusively benefiting Scheduled Caste indrviduals or Scheduled 
Caste households 100% of Scheme cost shall be allocated and accounted for under 
Scheduled Castes Sub Plan fund 

1 For Schemes benefitting Scheduled Caste habitations 100% of Scheme cost shall be 

allocated and accounted for under the Scheduled Castes Sub Plan fund 

m In case of other habitations the cest shall be allocated and accounted for under 

Scheduled Castes Sub Plan 1n proportton of the population of the Scheduled Castes, 

v For general Schemes, included m the Sub Plans benefiting Scheduled Castes 
individuals or Scheduled Caste households alongwith others the Scheme cost shall be 
allocated and accounted for under the Scheduled Castes Sub Plan, m proportion to the 
Scheduled Caste beneficiaries actually covered 

v In respect एव non divisible infrastructure works a portion of the Scheme 005, 85 may be 
determmed by the State government will be deemed to have been attnbuted for 
Scheduled Castes Sub Plan This fraction cannot, however, exceed cone third of फिट 
percentage of SC population 1n the state 

Allocation of fund for Schedule Castes Population 15 made हा proportionate to percentage of 
Scheduled Castes Population 1n the state In this allocation all the schemes which provide direct 
benefits to Scheduled Castes population as well 85 mdirect or expected benefits to Scheduled Castes 
population are covered Planning Department allocates Scheduled Castes Sub Plan Component
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(SCSP) to all the concerned Departments every year and same 15 momtored by Directorate of Welfare 

of Scheduled Castes and Backward Classes which 1s nodal Department for SCSP Component. 

Department wise bifurcation of allocation of funds for direct and direct benefit schemes 

i Annual Budget 2020 21 

No ( In 

Lakhs) 
Name of the Department 

Total Budget | Out of which Direct Indirect %age of SCSP 
Qutlay SCSp Benefits Benefits Allocation 

Allocation Allocation Alloeation | Col 4/Col.3*100 

n _ — — “ — 7 

' Agriculture & Farmier Welfare 228289 50 8920 50 3928 00 4992 50 391 

2 |Marketing Storage & 15000 00 |... १0९ 00 |... १0४0 00 ०० 00 fl 00 

Warehousing 

E Horticulture 44668 85 281000 281000 m 00 629 

n Agricultural Research & 49136 74 636 74 636 74 fl 00 130 

Education (HAU) 

5 | Ammmal Husbandry & Darrymng 2114200 3644 00 261200 103200 1724 

fl Fishertes 397700 620 00 40000 । 22000 1559 

7 |Forest 13917 00 580 00 m 00 58000 417 

E Wild Lafe Preservation 171780 m 00 m 00 m 00 m 00 

19 | Caoperation 125688 00 233200 144 00 2188 00 |. 186 86 

10 | Rural Development Department 82440 00 26600 00 11300 00 1530000 3227 

11 |Land Records m 00 m m 0 |... 0001 00 |... 000) 00 

12 | Commrunity Development & 407260 00 110680 00 84500 00 26180 00 2718 

Panchyats 

13 | Mewet Area Development 2200 00 200 00 200 00 m 00 |. *४ 09 

(MDB) 

14 | Shivalik Development Board 1380 00 180 00 180 00 m 00 1304 

{SDB) 

u Major & Medwum hmgation 203627 00 25390 00 2350000 1890 00 1247 

m Flood Control 38441 00 5000 00 5000 00 m 00 m 01 

17 | Command Area Development 10510 00 525 50 m 00 52550 500 

Authonity 

m Power Entities {(without UDAY) 86286 20 573300 4928 00 80500 m 64 

19 | Renewable Energy Department 21990 00 200 00 200 00 000 091 

20 |Large & Medwum Village & 29000 00 1444 00 4400 1400 00 498 

Small Industries 

21 [Mines & Mmerals 34490 m 00 m 00 m 00 m 00 



n _ — — — n 

22 | Blectronics & Information 9150 00 fl 00 m 00 |... * 00 |... "| 00 

Technology 

23 | Civil Aviation 14536 00 m 00 m 00 m 00 m 00 

24 |Roads & Bridges (B&R) 263166 00 38733 20 14000 00 2473320 1472 

a Road Transport 36135 00 245200 m 00 245200 679 

26 | Science & Technology 4000 00 fl 00 “१ 00 fl 00 fl 00 

Programme 

27 | Environmental Programme 675 00 m 00 m 00 m 00 m 00 

28 | Secretanat Economuc Services 995 00 m 00 m 00 m 00 m 00 

29 | Census Survey & Statistics 1093 50 m 00 m 00 m 00 m 00 

m Tounsm 331000 m 00 m 00 m 00 m 00 

31 | District शिक्षा 20000 00 8000 00 8000 00 m 00 4000 

32 | General Education 385702 9% 93020 52 70600 00 22420 52 2412 

(Pry /Sec /Higher) 

33 | Art & Culture 11551 00 m m m 
m 

34 | Technical Education 25270 00 3760 00 356 00 3404 00 14 88 

m _ 30896 60 312000 2000 00 1120 00 1010 

36 | Medical Education 99500 00 10830 00 m 00 1083000 1087 

37 | Health Services 216388 35 27809 10 2480 00 25329 10 12 85 

38 _ 33166 27 2800 00 m 00 280000 844 

39 | Food & Drug Administration 150 00 m 00 m 60 m 00 m 00 

40 | Public Health Enginecring 152116 00 3151200 21922 00 9590 00 2072 

41 | Police Housing & 30960 24 m 00 m 00 m 00 fl 00 

Modermsation 

42 | Urban 1,008 Bodes 490354 90 123503 38 58293 00 6521038 2519 

43 | Town & Country 150000 00 25000 00 m 00 29000 00 1933 

Planning(NCR) 

m Information & Pubhicity 2408000 m 00 m 00 m 00 m 00 

|45 | Welfare of SCs & BCs 32643 30 26223 30 2621930 m 00 8033 

m Labour 398 60 m 00 m 00 m 00 m 00 

47 | Employment Exchange 281 00 000) 00 m 00 m 00 m 00 

48 | 5०68 Jushce & Empowerment 777879 00 264860 00 137500 00 127360 00 34 05 

149 | Women & Child Development 127465 05 3418329 18382 50 15800 79 2682 
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| 1 | | 2... | 3... | | 4. | | 5. | | 6. | 

[50 | Nutnitton 27758 56 7469 70 7469 70 m 00 2691 

51 Edulndusmal Trammg & Vocational 33823 00 7801 20 4251 00 355020 2306 

52 | Haryana Institute एव Public 50 00 000 m 00 |... १९१ a0 m 00 
Admn 

53 |Food & Supphes 3355000 6000 00 m 00 6000 00 1788 

fl Printing & Stationery 230 00 m 00 m 00 |... 000 | 00 |... 000| 00 

55 | Public works (General 438424 00 fl 00 m 00 m 00 ” 00 
Admunistration) 

m 1) Admunstration of Justice 500 00 m 00 m 00 m 00 m 00 

57 ju) Treasury & Accounts 46500 m 00 m 00 m 00 m oo 

m m) Jaill Admmstration 2728 60 m 00 m 00 m 00 m 00 

H 1४) Home Guard and Civid fl 00 m 00 fl 00 m 00 m 00 
Defence 

H v) Rehef on Account of 65540 95 m 00 m 00 m 00 ” 00 
Natural Calamities 

Total 4543004 90 916573 43 511856.24 404717 19 m 18 

Out of total allocation the percentage of Direct /Indirect allocation for SCSP Component 15 11 27% /8 91 4 
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Representation of the Jumor Engineers & Former President, SC/ST Employees 

Kselyaan Sangh (Narnaul)of the Public Works (B&R) Department 

The representation of the Junior Engineers of the Public Works (B&R) Department regarding 

reservation 1 Promotion not bemng providing 85 एटा reservation Policy of the State Government was 

placed before the Commuttee 1 1ts meeting held by the previous Commuitee on dated 29 01 2020 दा 

Haryana Vidhan Sabha, Chandigarh After examime the Commuitee recommended to refer the matter 

to the Additional Chief Secretary to Government, Haryana and Engmeer m Chief PWD (B&R) 

Department for submitting the comments/reply within 15 days from the recetpt of communication m 

this regard The reply furmshed by the department vide letter dated 14 05 2020 was placed before the 

Commuttee 1n 1ts meeting held on 10" June, 2020 After examne the reply, the Commitiee was not 

satisfied and decided to orally examine the departmental representative प्रा फिट subsequent meetings 50 

that factual posttion may be ascertamed but फिट Commuttee was disappomted to note that the 

Department fatled to supply the requisite mformation till the finalization of the previous 44" Report 

Keeping 1n view of the observations/recommendations of the Commmuttee contain 17 44" Report 

vide letter dated 31 03 2021 a communication alongwith copy of relevant part of the Report was sent 

to the Additional Chief Secretary to Govt Haryana Public Works (B&R) Department Besides 1t two 

reminders dated 25 11 2021 & 08 02 2022 were also given 1n this regard The department not response 

to supply the requisite mformation and ता the meantime another similar representation submutted by 

Shri Rammiwas & others Former President SC/ST Employees Kalyaan Sangh (Narnaul) Haryana 

was recerved which was also placed before the Commuttee n 1ts meeting held on 16 06 2021and on 

the recommendation of the Commttee the copy of representation was refer to the quarter concerned 

The department supply the reply/comments on dated 26 08 2021 and the same was placed before the 

Commuttee 1n पड meeting held on dated 21 09 2021 After examimne the same the Commuttee decided 

that berng sumilar another matter 1s pending before the Commuttee the such matter will also be take up 

alongwith फिट previous matter m the subsequent meetings 

The above matter was agam brought to the notice of the Commuttee in its meeting held on 

dated 17 022022 and bemng the representationists showing least mterest m 5 own matters the 

Commttee has decided to drop the proceeding in this regard 

F 

[t
}
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AGRICULTURE AND FARMERS WELFARE DEPARTMENT 

The previous Commuttee decided to examine the Agneulture and Farmers Welfare Department 

पा 15 meetng held on dated 24 04 2019 and on the recommendation of the Commuttee, the department 

furnished the requisite information relating to 6 Districts 1e Kaithal Nuh Pampat Palwal 

Yammunanagar and Gurugram The previous Commuttee orally exarmned to the Additional Chief 

Secretary to Government Haryana Agnculture and Farmers Welfare Department but the Commuttee 

was not satisfied with the reply of the departmental representative and directed to constitute 8 

Commuttee of the officers to verify the funds of component plan utilized पा last three years and submt 

a detail report within 8 month Due to Corona Peniod, the department could not submit the report of 

maquiry til the finalization/presentation of the 44 Report 

The present Commttee take up the matter and the recommendation contain m 44" Report of 

the previous Commttee conveyed to the Director General of Agniculture and Farmers Welfare 

Department vide letter dated 5" Apnl 2021 and remunder dated 10" August, 2021, to submut the 

report of the Commuttee of officers constituted to venfy the funds of component plan utilized प्रा last 

three years for the Welfare of Scheduled Castes categories The Director General of Agriculture and 

Farmers Welfare Department submut the report of the Commuttee of the Officers vide memo dated 

02 09 2021 which 1s reproduced as under 

A Commuttee of the following members was constituted to venfy the expenditure of Schedule 

Castes Scheduled Tribes and Backward Classes farmers during the year 2017-18 to 2020 21 of the 

district Yamunanagar Palwal and Rohtak vide office order dated 25 01 2021 

(1) Shni Jagdeep Brar Additional Cane Commuissioner ~ Chairman 

(n)  Shn Devender Sihag, Joint Director (So1l Testing) " Member 

(m) Shr Mandeep Kumar Accounts Officer (HQ) Member 

Thereafter, selection of districts was changed to Kaithal Nuh, Panipat Palwal Yamunanagar 

and Gurugram 

In comphance of above said order the Commuttee visited district Yamunanagar on 

07 04 2021 for venfication of the subsidy/assisiance released to Scheduled Caste Scheduled Tribes 

and Backward Classes farmers on random 08518 The detail 15 as under 

B Year Farmer Name | Father Village Block Mobile Ne Particulars Office 

No Name 

1 [2020 21 |Nathi Ram Ram Hartan Radaur 8053104451 Super  Seeder | AAE 

Kishan CRM SMAM 

2 (202021 |NathiRam Ram Hartan Radaur 8053104451 Zeero Tull Seeder | AAE 

Kishan CRM SMAM 

3 12017 18 [HanRam Manohar | Mansoorpur |Jagadhan | 8053102016 Rotavator AAE 

Lat CRM SMAM 

4 202021 |Sanjeev Saudagar | Mansapur | Jagadhan 9416449654 NMSA ASCO 

Kumar Ram (Sugarcane 
Demo) 

5 1202021 |RushiPal Genda Ram | Mansapur | Jegadhan | 9812512994 | NMSA ASCC 

(Sugarcane 

Demo) 
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I 2020 21 |Jegmal Singh |Mamchand jMansapur | Jegadhan | 8901791294 |NMSA ASCO 
+0 (Sugarcane 

Demo) 

7 1202021 |Karen Garibu Galoh Jagadhan | 8059519132 |NMSA (Wheat| ASCO 
(Mansoorpur Demo) 

) 

i 2020 21 | Dayaram Narata Ram | Kabalpur Saraswatt | 9813502490 Sugarcane ACDO 
nagar Intercropping 

NFSM C Cane 

I 2020 21 {Babita Ramesh Kabalpur Saraswatt |9996037792 | Sugarcane ACDO 
Kumar nagar Intercropping 

NFSM C Cane 

10 12020 21 |RajRam Dayaram | Kabalpur Saraswati | 9991611614 Sugarcane ACDC 
nagar Inteccroppmg 

NFSM C Cane 

11 |2020 21 |Sunehri Devt |Mayaram | Kabalpur Saraswati | 8053559152 Sugarcane ACDO 
nagar Intercropping 

NFSM C Cane 

12 (2020 21 | Rolut Kumar | Sanjeev Mansapur Saraswati | 8901750124 | Mustard 3020 jag 
Kumar nagar NMOOP Scheme 

H 2020 21 | Sanjeev Saudagar | Mansapur Jagadhan | 9416449651 Mustard SDAO jag 
Kumar Ram NMOOP Scheme 

14 12017 18 | Ashok Kumar |Ram Smgh |Mebrampur |Jagadhan |8930445298 Lentil  ATMA | 50८60 188 
Scheme 

15 12017 18 | AshokKuma: |Ram Smngh |Mehrampur |Jagadhan |8930445298 Lentll ATMA |SDAOQ jag 
Scheme 

H 2017 18 | Rushi pal Geada Ram | Mehrampur | Jagadhan 9992151078 |Leati  ATMA |SDAO jag 

Scheme 

Thereafier, the beneficianies of Scheduled Caste Scheduled Trnbes and Backward Classes 
farmers of Yamunanagar district were also contacted telephonically detail 15 as under 

I 2018 19 | Naresh Parsa Ram | Bhambhol Yaowma | 8397925355 | Farmers trammg | Mobile no 

Nagar camp switched ofl 

2 |2018 19 |Tara Smgh | Pragat Bhogpur Yamuna | 9468080435 | Farmers traming | Farmers stated 
Singh Nagar camp that camp was 

orgamized 

I 2018 19 | Surender |Ishwar Radaur Sadhura 8814988664 | Farmers Farmers stated 
Smgh Awareness that camp was 

Camp orgamzed 

' 2018 19 |Karam Shyam Lal | Radaur Sadhura | 9991514102 | Awareness Wrong mobile 
Smgh Camp no provided 

5 1201819 |Om Smgh | Sabitra Ram | Radaur Sadhura 9416774938 | Farmers Farmers stated 

Awareness that camp was 
Camp organized 
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I 2018 19 | Panks Suresh Jagdnauli 9671294266 | Farmers tranmg | farmer stated 
Kumar camp that no camp 

was orgamzed 

7 12018 19 | छाए एटा | BnyMohan | Bahrampura 740481047 Awareness Wrong mobile 
Camp no provided 

' 2018 19 |Manjeet | Nawnest Gulabghar 9996676767 | Awareness farmer stated 
Camp that camp was 

organized 

I 2018 19 | Komat Lalit Dyalgarh 9896093854 | Awareness wrong mobile 
Camp no provided 

H 2018 19 | Neetu Ram | Subbesh Bahrampura 9812780330 | Awareness farmer stated 
Chand Camp that camp was 

orgamzed 

11 (2018 19 |Sandeep |Attardeep |Laharpur 9416877432 | Awareness wrong mobile 
Camp no provided 

12 | 2017 18 |Rakesh Roshan Lal | Glullour Radaur 8814065978 | Lentil Mmi Kit |not connected 
Kumar 

13 2021 PolaRam |Asha Ram |Basantpura |Radaur 9812185802 | Potash Zinc Farmer 
venifiedthe 
Assistance 

14 |201920 |Han Ram |Manohar Mansapur Jagadhan |8053102016 | Rotavator farmer verified 
Lal the Assistance 

i 201920 | Aman Jay Ram Ganolt Chachhrol1 | 9416134411 | Barseen Farmer 
Kumar verifiedthe 

benefit 

i 2021 Jaspal Balbir Kampala Sadhora 8570042767 | Spray Pump farmer verified 
Smngh the Assistance 

was not 

received 

17 (2017 18 |Raw1 Mchar Ganoh Chachhroh | 8295786517 | Lentil Farmer venfied 
Kumar Chand Demonstration | the benefit 

Simlarly, the Commuttee visited the district Palwal on 06 072021 for the mspection/ 
vertfication of SC ST & BC farmers The beneficiaries were selected on random 98518 and mspection 
was made accordingly The detail of the same 1s as under - 

ज Year Farmer Name | Father/ Village “ Mobie No | Particulars w 
No Husband 

Name 

I 2017 18 | Budh Ram Har: Ram Godhota Hodal 8053418023 | Zero Drill, Lazer | AAE 
levellers 

2 1201920 |Mahader Jagbir Gullawad Hassanpur | 8059603577 | Moong Urdh DDA 

E 2019 20  Dharambir Rampal Gullawad Hassanpur | 9813970549 | Moong Undh DDA 

4 12017 18 |Parmal Sngh | Tula Ram Rasoolpur Palwal 9050216021 | Rotavator AAE 

5 (201920 |Shyamvat Mojram Rasoolpur Palwal 9813812753 | Tractor AAE 
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fl 2019 20 | Baljeet Ganga Sahay | Rasoolpur Palwal 7027996250 | Tractor AAE 

7 12019 20 {Kiranpal Roomal Badoh Hassanpur | 9813162977 | Moong Urdh DDA 
Singh 

u 2018 19 | Aot Vedparkash | Badol Hassanpur | 9996106412 | Til DDA 

i 2019 20 | Ramesh Lekhray Badoli Hassanpur | 9050106100 | छाती DDA 

Chander 

fl 2018 19 | Jaipal Sukhram Kushak Hassanpur | 9050909573 | Tif Urdh DDA 
201920 

n 1 (2019 20 |Nar Smgh Uday Guilawad Hassanpur | 9813742402 | Rotavator AAE 
Chander 

12 {2018 19 | Nar Singh Uday Gullawad Hassanpur 9813742402 | Tractor AAE 
Chander 

13 |2019 20 |Bilal Noor Gullawad Hassanpur | 9813394982 | Rotavator AAE 

Thereafter, the beneficiaries of Scheduled Caste Scheduled Trnibes and Backward Classes 

framers of Palwal district were also contacted telephonically detad 15 submitted 85 under 

Sr | Year Farmer Father/ | Village “ Mobile No | Particulars fi Remarks 
No Name Husban 

d Name 

1 [2019 20 |Narsingh Uday Gullawad | Hassanpur | 8168302341 | Rotavator | AAE | farmer venfied the 
Chand Tractor Assistance 

2 |201920 [WNafisKhan |Nasrudm |Pachoaka |Hathin 9813102323 | Rotavator | AAE | farmer venfied the 
Assistance 

3 12018 19 |Kuldeep Yudvir | Pingore Hassanpur | 9671600072 | Wheet D DDA |Farmer venfiedthe 
plot benefit 

I 2018 19 | Pitamber Prahlad |Tumsara |Hedal 9991649485 | Till Dplot | DDA | Mobile No 
singh switched off 

> |201920 fl lal chend | bhamm Hodal 5813849950 | Urd Dplot | DDA | Mobile No 
khera switched off 

I 201920 |Ram Chand “ Gudhrana | Hodal 7988431350 | Urd D plot | DDA | Fanmer venfiedthe 
benefit 

7 |2019 20 | Satender Ram Asaota Pawal 9671754090 { Urd D plot | DDA | Farmer ventfiedthe 
Parsad benefit 

I 201920 | ShraRam Kehrt Dholagarh | Palwal 9896548613 |Urd Dplot | DDA | farmer stated 
that no benefit 

was recetved 

I 201920 |Byender Kalu barphahh | Palwal 5384963930 |Urd Dplot |DDA | wrong mobile no 
ram 03 provided 

i 201920 |Rapn Bhagat | Jhuppa Palwal 9485914436 | Urd Dplot | DDA |farmer stated 
Singh that no benefit 

was recesved 

K
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I 201920 (Hamkishan |Bhajan |Kama Palwal 9812138203 | Urd Dplot | DDA |Farmer verifiedthe 
Lal benefit 

12 1201920 | Deepak Amar Meesa Palwal 9896956958 | Urd D plot | DDA | Farmer verifiedthe 
Chand benefit 

13 1201920 |HansRay Sher Meesa Palwal 8813818230 | Urd Dplot |{DDA |farmer stated 
singh that no benefit 

was received 

14 | 2019 20 |Kunal Budh palwal Palwal 9053352819 { Urd D plot | DDA | farmer stated 
Ram that no benefit 

was received 

15 1201920 |Umesh Ram Solda Palwal 9991537940 |Urd Dplot | DDA | Farmer venfiedthe 
Saran benefit 

H 201920 | Surender Bhagat | Juppa Patwal 9812259526 [Moong D | DDA |Farmer venfiedthe 
Smgh Plot benefit 

17 1201920 {Sahm Mustaffa | Nanghiya | Palwal 7500893356 | Moong D | DDA | Farmer venfiedthe 
Plot benefit 

18 1201920 | Ishlam Sahm Nangliya | Palwal 8433031075 |Moong D | DDA | Farmer venfiedthe 
Plot i benefit 

H 2019 20 jRanjeet Lohre Misa Palwal 9812438535 |[Moong D | 00 | Farmer venfiedthe 
Plot benefit 

Thereafter फिट Committee visited the district Nuk on 07 07 2021 for random mspecton of 

Scheduled Caste, Scheduled Tribes and Backward Classes framers ए Nuh, detail 15 submitted as 
under 

a Year Farmer Name | Father/ Village (Block |Mobie No Particulars “ 
No Husband 

Name 

I 2017 18 [ Isra1l Umrav Malab Nuh 9991360996 | Harrow AAE 

9991004767 

2 |201920 |Mustaq Ahmed |Israil Malab Nuh 6991004767 | Wheat D Plot DDA 

3 |201920 |Shamum Ahmed | दिया Malab Nuh 8930730947 | Wheat D Plot DDA 

I 2017 18 | Shabir Ahmed | Israil Malab Nuh 9991360996 | Harrow Wheat D AAR 
2019 20 Plot DDA 

5 |2018 19 [Naseem Igbal Umra Nagma | 8814002788 | Wheat D Plot DDA 

I 2018 19 | Samenoor Noor Umn Nagmma |9416976706 | Wheat D-Plot DDA 
Mohammad 

7 |2018 19 |Mustak Ahmed | Summal एप Nagma | 9813062142 | Wheat D Plot DDA 



160 

I 2018 19 | Noor Muse Khan Umn Nagina | 9467220600 | Wheat D-Plot DDA 
Mohammad 

u 2017 18 | Bassir Kmaroo Deea | Umra Naging | 9991221588 | Cotton Seed machine | AAE 

m 201920 |Juber Hanif Umn Negina | 9671799152 | Tractor AAE 

n 1 (2018 19 |Hamf Ismael Umn Nagma [9671866347 |LLL, Rotavator Drill | AAE 
Harrow 

12 1201920 | Imram Khan Aasmo Nalhad Nuh 9050837305 | Wheat D Plot DDA 

H 201920 |Mustag Ahmad | Aasino Nathad Nuh 9050837305 | Wheat D-Plot DDA 

8168619505 

14 (2019 20 | Mubmn Ayub Nalhad Nuh 9813229871 | Tractor AAE 

15 (2019 20 | Aaso Ayub Nathad Nuh 9991826093 | Wheat D Plot DDA 

H 201920 | Shahruna Mustag Nathad Nuh 9050459510 | Tractor Wheat D Plot | AAE 
DDA 

Thereafter the beneficiaries of Scheduled Caste, Scheduled Tribes and Backward Classes 

framers of Nuh district were also contacted telephonically detail 15 submitted 85 under 

a Year Farmer {Father/ |[Village w Mobile No | Particulars लग" Remarks 
No Name Husband 

Name 

I 2017 18 |Rasoola Khuda Birsika Nuh | 9991240620 | Zero Seed AAE |farmer verfied the 
Bakash Dnil Assistance 

2 |2017 18 | Yamm Rahmata | Saral Nuh | 9813812706 | Rotavator AAE |farmer venfied the 
Assistance 

3 |2017 18 m m m Nuh 8053775564 | Disc Harrow | AAE | Not connected 

4 120178 Asru Sardar Dehane Nuh 9991388941 | Disc Harrov | AAE | farmer venfied the 
Assistance 

5 207 18 |Rozdar Jakaniya | Badh Nuh | 9813812909 | Lazer Land | AAE |farmer venfied the 
Levler Assistance 

I 2017 18 | ldnsh Afjal Neemkhe-a [Nuh | 9050249242 | Lazer Land | AAE |[farmer  venfied the 
Levler Assistance 

7 (2017 18 |Rasul Rehmat | Neemkhera |Nub | 9050131525 | Lazer Land | AAE |[farmer verified the 
Khan Levler Assistance 

I 2018 19 |Rasul Rehmat | Neemkhera | Nuh 9050131525 | Rotavator AAE |farmer verified for 

Khan receiving the 
implement 

H 2018 19 | Shokat Idnish Neemkhera | Nuh | 9991894813 | Rotavator AAE |farmer venfied the 
Assistance 

i 2018 19 | Shokat Idnsh Neemkhera | Nuh | 9991894813 | Cultivator AAE | farmer stated that no 
implements Was 
received 

11 {2018 19 |Bamsh w Mohlaka {Nuh | 9812675786 | Tractor AAE | Not connected 
spray Pump 

%
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fl 2018 19 m Ishav Neemkhera | Nuh 9728634123 | Cotton Seed | AAE |farmer venfied the 
Drll Assistance 

13 |2018 19 |Hameed |Mohamad |Jafrabad [Nuh | 9813896231 | Cultivator AAE |farmer venfied the 
Khan Assistance 

i 2018 19 |[Hameed |Mohamad |Jafrabad |Nuh |9813896231 | Harrow AAE |farmer stated that no 
Khan Assistance was 

recelved 

H 2018 19 |Tayyab Battu Chilawali |Nuh |9813832845 | Zero Seed AAE |farmer venfied the 
Hussamn Khan Dnll Assistance 

fl 2018 19 | Tayyab Battu Chilawali |Nuh | 9813832845 | Rotavator AAE |fanmer venfied the 
Hussam Kban Assistance 

17 |201920 |Tahir Sohrab Tamm Nuh 8708234739 | Wheat D DDA | farmer himself 

Hussain Khan Plot provided mformation 
for the whole village 

18 |201920 |Usman Bhullu है है: (1 Nuh | 8907234739 | Wheat D DDA | which does not seems 

Plot right and comments 

n 201920 |Bashru |Uma  |Tam Nub  |8907234739 | WheatD  |{DDA |08 bed"D*D‘*e“ from 
Deen Mohamad Plot concernied DDA 

20 1201920 |Umar Jhallu Tam Nuh | 8907234739 | Wheat D DDA 
Mohamad | Khan Plot 

21 |2019 20 |Sahida Sehnay Chatka Tauru | 9999999999 | Wheat D DDA | These farmers mobile 
Plot no were found 

meorrect 
22 1201920 |Ranya Liyakat | Chalka Tauru | 9999999999 | Wheat D DDA 

Al Plot 

23 |2019 20 |Shkabnam |Sahruddm | Bhogipur | Tauru | 9999999599 | Wheat D DDA 
Plot 

24 12019 20 | Sahabudin | Nasruddin | Bhogpur | Tauru | 9999999999 | Wheat D DDA 
Plot 

At the mspection 1t was found that subsidy was released to different members of a family m 
the Village Malab Therefore the comments of concerned office is required m the matter The 
mspection of Rohtak was made on 05 08 2021 the detail 15 subnutted as under 

3 Year Farmer Father/ Villrge “ Mobile No Particulars Office 
No Name Husband 

Name 

I 2021 22 |Hawa Smgh |Mange Ram |Bawmnsi Lakhan majra 9671741053 | Urad DDA 

H 202122 |Knshna Hawa Smgh | Bamnsi Lakhan Majra |[9671741053 |Urad DDA 

3 1202021 |MadarLel |RamKnshan |Bamsi Lakhan Majra | 70561190671 | Battary AAE 
Operated 

Spray Pump 

4 2021 22 | Dinesh Mange Ram | छिधाएडा, Lakhan Mayra | 8950218517 | Urad DDA 
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I 2020 21 |Jagdish Baru Ram Meham Meham 9466234225 | Wheat Dplot | DDA 

2021 22 Urad, Moong 

i 2020 21 | Satpal Bhilchu Ram | Meham Meham 8684887178 |Moong Urad |DDA 
2021 22 

7 (202021 |Ramdas Blulchu Ram | Meham Meham 8607906706 |Moong Urad (DDA 
202122 

H 2020 21 m Rajender Maina Rohtak 999164822 | Battery AAE 

H 201920 |Kartar Chander Bhane Bharo | Meham 9813466293 | Rotavator AAE 
Singh 

m 2017 18 | Ravinder Satbir Anwal Kalanaur 8059473175 | Staw Ripper | AAE 

n 1 | 2020 21 इमव्क Balwa Samargopal | Rohtak 9671771175 | Mustard DDA 

1212020 21 | Pama Lal Kehar Singh | Samargopal | Rohtak 9991014242 | Mustard DDA 

1312018 19 |Madan Lai Ramkishan Bainsi Lakhan Majra | 7056190671 | Spray pump AAE 

H 2018 19 | Darshan Sh Hardwart Khezdi Kalanaur 7027516838 Spraypump | AAE 
Kumar Lal 

15 | 2018 19 |Indramat Sombir Kindwah Rohtak 8053005797 |Spraypump |AAE 

n 2018 19 | Gulab KARAMBIR | Pahrawar Rohtak 9053417822 |Spraypump |AAE 

1712018 19 | VICKY NASIB KAHNAUR |KALANAUR [7056174109 |Spraypump |AAE 

Thereafier the beneficiaries of Schedule Caste Scheduled Tribes and Backward Classes 

farmers of Rohtak district were also contacted telephonically, detail 1s submatted as under 

a Year Farmer Father/ | Village हि Mobile No | Particular w Remarks 
No Nante Husban s 

d Name 

I 202021 |Parvesh Dighram | Marodia 9996115434 | Mustard | DDA farmer venified 
Ranagran Mum K1t for receiving the 

seed 

2 1202021 w Ram Taimur Pur 9992803313 | Uard पाणा | DDA wrong mobile no 

Sawroop kit provided 

3 |202021 Banwan Makandi | Kahanaur 9992037705 | Mustard | DDA wrong mobile no 

i kit provided. 

I 2018 19 | Rajender Rajpal | Pilana 9050311560 | Moong DDA | farmer venified 
munt kat for recerving the 

seed 

& 
A
4
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5 |2018 19 | Mursingh Chander |Kahanaur 8059916638 | Mustard | DDA Mobile no 
Bhan पाता kat switched off 

I 201920 |Ramesh Mata Bakheta 9253156419 | Moong DDA Mobile no 
Kumar Ram M kit switched off 

7 (2017 18 |Suresh Dharam | Bakheta 9416358112 | Wheat D- | DDA farmer stated 
plot that no 

assistancewns 
received 

I 2017 18 “ Ratan Khen Sadh 9416529680 | Wheat D | DDA farmer stated 
Singh Plot that no N 

assistancewas 

recelved 

I 201718 | Amup Kartar | Khen Sadh 8396002926 | Wheat D- | DDA Mobile no 
plot switched off 

10 {2020 21 Rekht Ran1 | Sabh Sunana 7357287092 | Moong DDA farmer venfied 
Smgh M Kit for receiving the 

<ead 

I 2020 21 Shn Kisan Kansala 8053889426 | Maong DDA farmer venfied 
Bhagwan Singh Mmi K1t for recerving the 

seed 

12 12020 21 * Amar Balab 9518466076 | Moong DDA farmer verified 
Smgh Mim K1t for recerving फिट 

seed 

i 2020 21 Sewa Krishan |Kansala 8930540980 | Moong DDA farmer venfied 
Chand Mm Kt for receiving the 

seed 

The Commuttee visited the district Pamipat on 06 08 2021for mspection of Scheduled Caste 
Scheduled Tribes and Backward Classes farmers The farmers were selected on random basis and 
mspection was made accordingly the detail 15 submutted as under 

a Year Farmer Name | Father/ Village “ ck Motinle No Particulars Office 
No Husband 

Name 

. 2020 21 | Amaneet Ram Singh Pardana Israna 8685032253 | Mustard Mim Kit | DDA 

2 2020 21 | Satyawan Ramsawroop | Pardana Isrena 8053037632 | Mustard Mimu Kat | DDA 

3 2020 21 m Rayender Pardana Israna 9350302368 | Mustard M Kit | DDA 

4 2020 21 | Manoy Ramesh Pardana Israna 9050973155 | Mustard Mm Kit | DDA 

5 2020 21 { Ramphal Lal Singh Pardana Israna Mustard Mm1 Kit | DDA 

6 2020 21 | Mahavir Smgh | Bhagarram Thirana Madlauda | 9813034700 | Tractor AAE 

7 2020 21 | Mahipal Hani Singh Bhadaur Madlauda |[8708963317 | Straw Ripper AAE 
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- M 21 | Sumer Singh | Nihal Chand | Shera Madlauda | 8813068515 | Wheat D Plot, DDA 

u 2020 21 | Vikas Kumar |Phula Singh | Dharamgarh | Madlauda | 9896425391 | Wheat D-Plot DDA 

10 12020 21 | Sandeep Zile Smgh Malsi Madlauda |9416438151 | Mustard Mim Kat | DDA 

11 |2020 21 | Azad Surgjbhan Madlavda | Madlauda (9466221750 |Moong Mmi Kt | DDA 

12 |2020 21 | Raghubir Chandgiram | Untala Madlauda | 9307099913 | Moong Kt DDA 

1312020 21 | SumlKumar |Kidara Gajband Panipat 9050547700 m DDA 

14 12020 21 | Balwan Durga AnsanKalan |Panipat 8813047007 | Mustard DDA 

u 2020 21 | Shamo Devi | Ramphal Badol: Panipat 8708987309 | Urad Moong DDA 

16 12020 21 | Rahul Balwan Singh | Assan Kalan | Panupat 8813047007 | Mustard DDA 

17 12020 21 | Sandeep Singh | Ramphal Badol: Panipat 8708987809 | Moong DDA 

u 2020 21 | Sangeev Surjan Gajband Pamipat 9991519964 m DDA 

19 12018 19 | Vinod Ishwar Ugra Khenn | Panipat 9896488305 | Tractor AAE 

20 |2020 21 | Mohar Singh | llam Smgh Panipat Paripat 9255760774 | Tractor AAE 

At the time of mspection 1t was revealed that subsidy for four tractors was released to the 
members of a single family 0 a village Therefore, the comments of the concerned office 1s required 
m the matter 

Thereafter the beneficianes of Scheduled Caste Scheduled Tribes and Backward Classes 
farmers of Pampat district were also contacted telephontcally, detail 15 submitted as under 

Sr | Year Farmer Father/ | Village “ Mecbile No | Particulars w Remarks 
No Name Husband 

Name 

I 2017 18 | Krishan Lal | Sheo Rair Kalan | Rair 9813668454 | Zero SMAM | farme- verified 
Chand Kalan Tillage the Assistance 

2 |2017 18 |Sonukumar | Krishan |RairKalan |Rair 9254272826 | Zero SMAM | farmer venified 
Kalan Tillage the Assistance 

' 2017 18 | Surjeet Knishan | Bhuna Bhuna 9992746063 | Laser Land | SPSC | Not connected 
Lakhu Lakhu Leveller 

I 2018 19 | Ompah Daleep | Shodapur |Shodapur | 7015658192 | Tractor SMAM | farmer stated 
Smgh that he has not 

recewved any 

Assistance 

5 |2018 19 | Rajender Omparks | Rajapur Rajapur | 8708072319 | Tractor SMAM { farmer venfied 
sh the Assis ance 
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जे 2018 19 | Vimod Ishwar | Ugara Ugara 8053397197 | Tractor SMAM | Mobile no 
Smgh Khen Khen switched off 

7 2018 19 |Sudama Ishwar | Ugara Ugera 9068861313 | Tractor SMAM | farmer venfied 
Smgh Khernt Khent the Assistance 

I 2018 19 | Tepal Puran Madlauda {Madlauda | 9728094002 | Tractor SMAM | farmer verified 
Singh Chand the Assistance 

I 2018 19 | Bachan Gyan Garhsamat 9416814783 | Straw AAE farmer venfied 
Singh Chand Reaper the Assistance 

fl 2018 19 |Brender Ishwar {Ugra Khen | Ugrakher: (9034364718 | Straw AAE | Wrong Mobile no 
Singh Singh Reaper provided 

I 2019 20 | Abmanyu Narayana 9068310051 | UGPL RKVY {farmer has 
recerved subsidy 

12 12018 19 | Mohinder Patikalyana 9466787363 | UGPL RKVY | farmer has 
recerved subsidy 

13 12017 18 |Dharam Bhoop “ 9813102997 | Laser Land | SPSC | farmer has 
Kaur Smgh Leviler recerved subsidy 

14 |2017 18 | Sugst Knshan |Buana 9992746063 | Laser Land | SPSC | farmer has 
Lakbu Levller recerved subsidy 

15 (201920 |Raghbir Dhodpur 9467620990 | UGPL RKVY | Wrong Mobile no 
Chokkar provided 

m 2019 20 | Prem Namunda 9416866507 | UGPL RKVY | Not connected 

17 12019 20 | Ashush Narayana 9311800004 | UGPL RKVY | farmer stated 
that he has not 
received any 
Assistance. 

H 2018 19 | Surat Smgh Chulkana 999129228 | UGPL RKVY | Wrong Mobile no 
provided 

19 12018 19 | Subhash Bhodwal 7015170217 [UGPL RKVY | Not comected 

The Commuttee vistted the district Gurugram on 16 08 2021 and 17 08 2021 for mspection of 
Scheduled Caste Scheduled Tribes and Backward Classes farmers The farmers were selected on 
random basis and mspection was made accordingly, the detail 15 subtutted 85 under 

E Year Farmer Father/ Village Block Mobile No | Particulars Office 
No Name Husband 

Name 

I 2016 17 | Satish Bulla Ram | Narheda Patoch 8053091808 | Wheat D plot DDA 

22001187 1198 Kumar Bayra D Plot 

2019 20 Hydroget D Plot 

2020 21 Mustard D Plot 

Moong Minu Kat 

2 2020 21 |Fateh Bulla Ram | Narheda Patodi 9671891289 | Wheat D Plot DDA 

Zink Sulphate 

Bentonite Sulphate 
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3 2020 21 |Sury Bhay |ShadiRam | Narheda Patodt 9416398658 | Hydrogel DDA 

Wheat D Plot 

Bayra D Plot 

4 2020 21 |Bikram Ram Avtar | Khod Patod1 9992306055 | Wheat D Plot DDA 

zink Sulphate 

Manco Zeb Fungicide 

Metasulfuron 

5 2020 21 |Ram Avtar | Churenyi Lat {Khod Patod 9991292797 | Wheat D Plot DDA 

Zink Sulphate Macho 
Zeb Metasulfuron 

6 2020 21 | Kuldeep Satan Jatch Patod 9050846797 | Wheat D Plot DDA 

7 2020 21 | Vicky Madipal Jarolt Patod Wheat D Plot DDA 

' 2020 21 E Rar Singh Ichapun Patoch 9991894757 | SSP Mustard DDA 
Bentontte Sulphate 

’ 201920 | Gumam Attar Singh | Jatoh Patods 9050606197 | Tractor DDA 

' 2019 20 | Rameshwar | Mam Ram “ Gurugram | 8800313215 | Wheat D Plot, DDA 

Dayal Mustard SSP 
Bentontte Sulphate 
Zink Sulphate 

I 201920 |Daya Ram | Mam Ram Dorkha Gurugram |9312782160 | 557 Benfomite DDA 
Sulphate Mustard 
रचा Sulphate 

12 |2019 20 | Dharam Pal|Chandg Ram | Dorkha Gurugram (9910120885 | Mustard SSP DDA 
Bentomute Sulphate 

रा Sulphate 

I 2019 20 “ Rameshwar | Dorkka Gurugram | 9650855056 | Mustard SSP DDA 

Dayal Bentomute Sulphate D 
Plot 

14 |2019 20 |Robtas Churangi Lal | Garln Faruknager | 8930325341 | Tramning Programme | DDA 
Nathekhan (NFSM) 

15 12017 18 |Gordbhan | Santan Singh | Garlu Faruknagar | 9050243166 | Mustard DDA 
Lal Nathekhan 

hY 

n 2017 18 | Sukhbir Jogan Nath | Garln Faruknagar | 9050631100 | Wheat D Plot DDA 
Nathekhan 

o
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17 12018 19 | Rendhr Ram Kripal | Garlu Faruknagar | 9728177143 | Wheat D Plot DDA 
Smgh Nathekhan 

E 2019 20 {Kaptan Raem Baros (हा Faruknagar | 9813531156 | Mustard Mm Kat DDA 

Nathekhan 

H 201920 | Surender |JaiRam Garln Faruknagar | 8419957830 | Mustard M1 Kit DDA 
Nathekhan 

20 2019 20 | Naval At Smgh Garln Faruknagar | 9896819840 | Mustard Mim Kit DDA 
Smgh Nathekhan 

21 2018 19 | Indemt Shrichand Aalmdi Faruknagar | 9813096123 | Mustard Mt Kit DDA 

22 |2017 18 |Dharambir | Vyay Smgh | Garlu Faruknagar | 9728665098 | Mustard Mz Kat DDA 
Nathekhan 

23 {2018 19 | Tara Chand | Churanpi Lal | Garhu Faruknagar | 8930164341 | Mustard Mmm Krt DDA 
Nathekhan 

Wheat D Plot 

24 1201920 | Manoy Ramnath Garhu Faruknagar | 9992328402 | Mustard Mm Kit DDA 
Nathekhan 

25 201920 |Ramknpal |RamDayal |Garin Faruknagar | 9728987985 | Tranmg Programme | DDA 
Nathekhan (NFSM)— 

Thereafter, selection of districts was changed to Kaithal Nuh Pamipat Palwal Yamunanagar 

and Gurugram 

In compliance of above said order the Comnuitee visited district Yamunanagar on 07 04 2021 
for venfication of the subsidy/assistance released to Scheduled Castes Scheduled Tribes and 

Backward Classes farmers on random basis The detail 1s as under 

The above said report was placed before the Committee m 15 meetng held on dated 
25122021 The Commuttee exammed the report mmutely but bemng various contradiction have found 
1 the report the Commttee could not satisfied with the contents of the inquiry report The Comuttee 
also made the followng observations which have been noticed while examine पीट inquiry report 

1 The department not supply the information m respect of budget provided by the 

Government on the component plan relating to the scheme of SMAM so far 

The report of the departmental commuittee 15 incomplete as the report relating to the 

district Kaithal bas not been submitted alongwith the report of the districts Nuh Panipat 

Palwal Yamunanagar and Gurugram 

The criteria adopted by the depariment for disbursement of the budget of component 

plan amongst the farmers of reserved categortes has not been provided 

The year wise and distnict wise detail of funds utilized/ spent on orgamzing seminar/ 
exhibitions etc has not been provided 
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On the recommendation of the Commuttee the above observations were refer to the department 
vide letter dated 28 12 2021 to supply the reply thereon as well 25 also decided to conduct the oral 
exammation on dated 29 12 2021 at 1230 PM at Haryana Vidhan Sabha, Chandigarh upon the 
repert of the mquiry as well 85 reply of the department upon the above mentioned observations etc 
The department supply the reply of the above mentioned observations by re submitted the enquiry 
report vide letter dated 28 12 2021 The annexure 1&2 annexed with the reply of observations are a 
copy of enquiry report which has all ready been reproduced 85 above Moreover, the reply to the 
extent of the observation alongwith annexure 3to 9 are reproduced 85 under 

Sr 

No 

Recommendation of the 

Committee 

Reply of the Department 

1 The department not supply the 

mformation 1 respect of budget 
provided by the component plan 
relatmg 10 the scheme of SMAM 

so far 

In regard to the observation of the Commuttee the 
mformation 1 respect of Budget provided by the 
Government on the component plan relating to the scheme 
एव SMAM for the financial 2017 18 to 2019 20 15 added at 
Annexure-1 

The report of the department 
comnuttee 15 mcomplete as the 

report relating to the district 
kaithal has not been submutted 
alongwith the report of the 
districts Nuh, Pampat, Palwal 

Yamunanagar and Gurugram 

In regard to the observation of the Commuttee the complete 
report of departmental Commuittee relating to the District 
Kairthal along with फिट District NUh Panipat, Palwal 
Yamunanagar and Gurugram 15 added at Annexure 2 

However detail of whole beneficiaries of District karthal 
during the year 2016 17 to 2020 21 15 enclosed at 
Annexure-3&4 

The crteria adopted by the 
Department for disbursement of 
the budget of component plan 
amongst the farmers of reserved 

categories has not been provided 

In regard to the observation of the Committee 1t 15 
mtrmated that as per pomnt no 12 of guidelines of National 
Food Security Mission (NFSM) under Department of 

Agrniculture, Cooperation and Farmers Welfare 
Government of India regarding implementation of Special 

Component Plan (SCP) for Scheduled Castes and Tribal 
Sub Plan(TSP) for Scheduled Trthes 16 6% of the total 
allocation for SCP and 8 6% for TSP will be earmarked 
However States will be allowed to make allocation to 

SC/ST farmers proportionate to their population पा the 
States/districts The data on beneficiaries classes will 06 
generated and mamntamed by फिट State for reporting at 
National Level Copy of Pomt no 12 of gmdehnes 15 added 
at Annexure-5 

Further 85 per Amnnexure 1 (f) of guidelme of 
Government of India for the Scheme ATMA 1t has been 
provided that adequate representation shall be given to 
SC/ST Farmers Copy of Annexure 1{f) of gudelnes 15 
added at Annexure-6 

(d
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As per Annexure enclosed with the gwmdelme of 
Government of India 1ssued vide letter no 16 14 /2015 
Fert Use(u) dated 27 08 2020 regarding 50 Health Card 
funds under sc components has been released 16% Copy 
of guideline 15 added at Annexure 7 

However the Agriculture Department Haryana has 
provided budget for SC/ST farmers during the last three 
years 1s enclosed at Annexure 8 

The year wise and District wise 

detail of funds utilized/ spent on 
organizing semunar/exhibitions 

etc has not been provided 

In regard to the observation of the commuttee the year wise 
and distnct wise detalls of funds utihzed/spent on 
organizing semunar exhibitions etc 1s enclosed at 
Annexure-9 
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Annexure-1 

Machies provided on subsidy to SC eategory farmers under SMAM scheme during the year 2017 18 to 2019 20 

' 2017 18 2018 19 2019-20 Grand Total 

Taotal Nos ofSubsidy | Total Nos  of|Subsidy |Total Nos of|Subsidy |Total Nos of| Subsidy 

Financlal |Bene- |amount |Fingnelal |Bene amount |Financial Bene |amount |Financial |Bene- [amount 

provi ficane provisionin | ficiartes provisionmclu |ficiarie provi ficlarte 

sioninclu s cla 51४९ sive Gen & SC|s sionin  |s 

slve Gen & Gen & SC category clu sive 

SC category category (Rs in Lakh) Gen & 

(Rs पा lakh) Rs n 50 

Lakh) category 
(Rs in 

Lakh) 

Gurugram m 83 _ _ 315 _ _ 1807 . 200000 1604 . 200000 

Kasthal 22375 4 63600 |29225 _ 2733048(200 5 12 3800000 |716 5 27 6596648 

m 19 85 _ _ 275 _ _ 1807 _ _ 65 42 _ _ 

Palwal 14792 _ 206561 1223 - 117600 |79 464 2 400000 |349684 |13 724161 

Panpat {13705 - 79750 M 5 _ _ 200 5 _ 1200000 1593 05 _ 1279750 

Yamuna 188 15 27 1073925)367 5 . 1825000209 25 . . 7649 u 2898925 

Nagar 

Grand 72755 n 1423836 (1096 55 ' 4675648 “ 854 u 5600000 [2549 954 |88 11699484 

Total 

= 
{
¢
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Annexure 2 

Silarly फिट Commttee mspect/verified of the benefit given to the SC/ST/BC farmers of the 
district Kaithal on 27 05 2021 The beneficiaries were selected on random basis and mspection was 
made accordmngly The detail of the same 15 as under 

E Year Farmer Name | Father Village Block Mobile No | Particulars { Office | Remarks 
N Name 

I 2019 20 LABH SINGH m Khurana Kaithal (9802507300 | Tractor AAE | Venfied 
(26) 

2 (2019 20 Mandeep Satpal Kotra Rajound | 8307649798 | Tractor AAE | Venfied 

I 2019 20 BHIRARAM |GULAMI |Taranwali |Siwen 9991546380 | Tractor AAE | Venfied 
RAM (101) 

4 (201920 Polu Ram Nekiram |Kotra(53) |Rajound | 8396085100 | Tractor AAE Venfied 

5 1201920 MULAKHRA] [MANGAL |Siwan (77) m 9416136872 | Tractor AAE | Venfied 
DAS 

i 2019 20 SURINDER HARDEV |Nandsingh |Kaithal |9466454679 | Tractor AAE | Veified 
SINGH SINGH wala (8) 

7 1201920 SATPALNANA | MHINDER | Ladana w 9226588000 | Tractor AAE | Venfied 
Chakoo 

@7 

E 2019 20 SURINDER HARDEV |Nandsmgh |Kaithal |9466454679 |Hay Rake |AAE Venfied 
SINGH SINGH wala (8) 

I 2019 20 Satpal Mahinder | Ladana Siwan | 9226588000 | Straw Baler [ AAE | Venified 
Chakku 

H 2019 20 Satpal Mahmder |Ladana m 9226588000 |Hey Rack |AAE | Venfied 
Chakku 

l 201920 SHREE GURU | Ant Mandwal |Rajound | 8570811678 | Custom AAE [ Venfied 
NANAK DEV Hiring 
KISSAN Center 
KRISHI 

SAMITI 

12 12018 19 M/S BABA Ram Riwar guehla 9991333365 | Custom AAE | Venfied 
BALMIKI Kumar Jangir Hirmg 
KRISHI SEWA Center 
SAMITI 

13 | 2018 19 DHARAMPAL | Baljeet Rasuipur Guhla 5068088200 | Custom AAE Venfied 
KISSAN Singh Hinng 
KRISHI Center 
SAMITI 

1412018 19 RANGA Vazir Sigh | Geong Kaithal | 9467357000 |Custom AAE | Venfied 
KRISHI SEWA Hmng 
SAMITI Center 

15 | 2018 19 Binder Singh Gumam Tatiana m 9896333106 | Straw AAE Venfied 
Singh Reaper 
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H 2018 19 Balbir Singh Phool Jajanpur Pundri | 9729275901 |ZeroDnll | AAE | Verrfied 
Smgh Machme 

17 12018 19 Vedparkesh Harphool | Gohran Guhla 7777023170 (ZetoDrill | AAE | Ventfied 
Machine 

fl 2018 19 Tarsera Roshan Lal | Sega Plot w 9991050408 | Straw AAE | Vertfied 
Cheeka Choper 

m 2017 18 Knishan Kumar | Ramkala Jaswant Kaithal | 9728171952 | Rotavator | AAE Venfied 

20 (2017 18 Aman Subhash Garlu Padla | Karthal |9050538412 (ZeroDnli |[AAE | Verified 
Machine 

2112017 18 Rajesh Dhoop Khen Kalayat | 8683914812 | Battery AAE | Venfied 
smgh lamba Sprayer 

2212018 19 Phodl Singh Guljar: Lal | Jaswanti Kaithal |9416292131 {ZeroDnll | AAE | Venfied 
Machime 

2312018 19 Rajeev kumar Sartaram | Ravan hera |Pundn | 9466305622 | Rotavator |AAE | Venfied 

2412019 20 Bab ta Vikram Bhunna 9050169256 |Rotavator |AAE | Venfied 
Rana 

25 | 2019 20 Kuldeep Smgh | Hamt Kharod: 9996542940 | Rotavater |AAE | Verfied 
Singh 

26 | 2019 20 Jaswant Kaur Harbhans | Badsut 9355788044 | ZTM AAE Venfied 

Gir 

2712019 20 Babita Vikram Bhunna 9050169256 {ZTM AAE Vernified 

Rana 

28 12019 20 Ruldu Ram Mehru Ram | Bhunna 9991770435 | ZTM AAE Venfied 

29 | 2019 20 Chand Ram Ram Balu 9813130698 | Rotavator | AAE Verified 

Kumar 

fl 2019 20 Bhira Ram Gulam Taranwali 9991546380 |Rotavator |AAE [ Venfied 
Ram 

31 | 2019 20 Balbir Smgh Jumma Kakher 9466792322 | Rotavator | AAE Venfied 

Ram 

321201920 Bhira Ram Gulam Taranwalt 9991546380 |ZTM AAE | Venfied 
Ram 

33 | 2019 20 Balbir Smgh Jumma Kakhen 9466792322 | ZTM AAE | Venfied 
Ram 

34 (2016 17to | Ram Partap Ajmer Kharodi 9991977786 | Wheat D DDA | Farmers 
2020 21 sigh Singh Plot Stated 

that no 
benefit 

was 
recelved 

i 2016 17to | Ram Kishan JogiRam | Segha plat 8396070050 | Wheat D DDA | Farmers 
2020 21 plot Stated 

that no 

benefit 

WAaS 

recelved 

i
e
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ह 2016 1710 | Bala 027 Ram Segha plat 8396070050 | Wheat D DDA | Farmers 
2020 21 Kishan plot Stated 

that no 

benefit 

was 
recerved 

372016 17t0 | Gurcharan Smgh | Maden Lal | Checka 9050289051 | Mustard DDA | Venfied 
2020 21 Mun: Kat 

38 (2016 17t0 | Chand Ram Mehnga Kallar 8221816453 | Mustard DDA | Farmers 
2020 21 Ram Mayra Mmi Kit Stated 

that no 
benefit 

was 
received 

H 2016 17to | Ram Pal Khazan Hangarh 6996819452 | Mustard DDA | Venfied 
2020 21 Smgh Kiogn Mmi Kit 

i 2016 17to | Aml Kumar Deva Ram | Kallar 9050573375 | Mustard DDA | Farmers 
2020 21 Mayra Muu Kit Stated 

that no 

benefitwa 

8 
received 

41 | 2016 17to | Balbir Ram AptRam | Hemu 9467764506 | Mustard DDA | Venfied 
2020 21 Majra Min: Kuit 

42 12016 1710 | Sargg Sunil Papsar 9992047274 | Wheat D DDA | Venfied 
2020 21 Kumar Plot 

43 (2016 17to | Samay Krishan Papsar 9992047274 | Wheat D DDA | Venfied 
2020 21 Kumar Plot 

44 | 2016 17t0 | Reena Devi Sukhdev Daserpur 7404103992 | Wheat D DDA | Venfied 
2020 21 Singh Plot 

E 2016 17to |Jogi Ram E Kharodi 0896304018 |Urd M1 [DDA | Venfied 
2020 21 Kit 

46 | 2016 17to | Dudh Ram Chuchar Budhanpur 9416418931 | Moong DDA | Venfied 
2020 21 Ram M Kit 

47 | 2016 17to | Harwinder Puran Matkalia 9416384321 | Moong DDA | Venfied 
2020 21 Singh Smgh Mmi Kt 

i 2016 17to | Lakha Smgh Mahender |Mamn 9991402519 | Moong DDA | Farmers 
2020 21 singh M Kat Stated 

that no 

henefit 

was 
received 

49 (2016 17to | Jobhan Singh Paramjit Hamola 8398800024 | Moong DDA | Venfied 
2020 21 Singh Mint Kit 
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i 2016 17to | Ram Kumar Sujan Nandgarh 9996103943 | Mustard DDA | Farmers 

2020 21 
Mim Kit Stated 

that no 

benefit 

was 
recelved 

i 2016 17to | Mata Ram Gatu Ram | Hemu 9671824922 | Mustard DDA | Farmers 

2020 21 Majra Mum Kt Stated 
that no 
benefit 

WAaS 
recerved 

5212016 17to | Balwinder Smgh | Malkat Hemu 9919604222 | Mustard DDA | Venfied 

2020 21 Singh Majra वा Kt 

53 (2016 1710 | Balyinder Smgh | Malkat Hemu 9896761427 | Mustard DDA | Venfied 

2020 21 Singh Majra M Kit 

5412016 1710 | Mamsh Ranpt Hemu 0896761427 | Mustard DDA | Venfied 

2020 21 Majra का Kit 

55 | 2016 17to | Amrik Smngh Neki Ram | Kallar 9896515725 | Mustard DDA | Venfied 

2020 21 Majra M1 Kit 

i 2016 17to | Malkat Singh Santokht Hemu 9813457764 | Mustard DDA | Farmers 

2020 21 Ram Majra M Kat Stated 
that no 

benefit 
was 
recelved 

5712016 17to | Rajender Kumar | Santokh Hemu 9813457764 | Mustard DDA | Dechned 

2020 21 Ram Majra M Kit by the 
farmer 

58 | 2016 17t0 | Malik Smgh Roshan Lal | Hemu 9896294390 | Mustard DDA | Venfied 

2021 Majra Mim Kit 

(¢
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Annexure-5 

RE-VAMPED 

NATIONAL FOOD SECURITY MISSION 

(NFSM) 

OPERATIONAL GUIDELINES 
(2018-19 to 2019-20) 

Department of Agriculture, Cooperation 

and Farmers Welfare 

Mumstry of Agriculture and Farmers Welfare Government of India 
Krish1 Bhawan, New Delhi-110001 

August, 2018 
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12 Cniteria for Identification of Areas and Beneficiaries 

121 In accordance with the decision of the Government of India regarding implementation of 
Special Component Plan (SCP) for Scheduled Castes and Tribal Sub Plan (TSP) for Scheduled Tribes 
16 6% of the total allocation for SCP and 8 6% for TSP will be earmarked However States will be 
allowed to make allocation 10 SC/ST farmers proportionate (0 their population m the States/districts 
The data on beneficianies classes will be generated and mamtamed by the State for reporting at 
National level 

122 Atleast 33% allocation of the fund 15 to be made for small and margmal farmers 

123 At least 30% allocation of the fund 15 to be made for woman farmers 

124 All the farmers are entitled to avail the assistance for various components of the Mission 
limited to 5 hectares 11 8 season. 

125 A district level Seed Commuttee will be constituted by the Chairman of State Food Secunty 
Misston Executive Commuttee (SFSM EC) to verify the list of beneficianes for seeds, its indent and 
the ultimate distribution to end users In case the subsidy on seed 15 admmstered at source the list of 
beneficranies may be approved post facto subject to random venfication 

126 Zonal research stations of SAUs KVKs ATMA, reputed NGOs and other line departments 
will be actively mvolved m planming and execution of demonstrations traming of farmers and 
evaluation The Project Management Team at the district level will help पा developmg synergy among 
research mstitutes and various Ime departments to get the desired output 

13 Position of Ongomg Schemes 

131 The programmers hsted below now stand discontinued and merged with NFSM 

(a)  National Mission on Otlseeds and Otlpalm (NMOOP) 

(b)  Seed Village Programme Component of Sub Mission on Seed and planting matersals 
and 

() Nutn Cereals (Millets) are mcluded m existing NFSM Coarse Cereals and thus 
NFSM Coarse Cereals 15 divided mto two parts 16 NFSM Coarse Cereals(Maize & 
Barley) and Sub Mission on Nutni Cereals
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Annexure 6 

ANNEXUDRE 1 (f) 

FARMERS ADVISORY COMMITTEES AT BLOCK, 
DISTRICT AND STATE LEVEL 

The Block Farmers Advisory Commuttee (BFAC) shall comprise not more than 30 members as 
per details given below 

1 Paramukh/Head of Panchayat Samuti/Chawrman Taluk Panchayat Mandal Parishad 
President (MPP) of the concerned Block will be ex officio member एव BFAC 

2 All members of Zila Parishad/Zila Panchayat of the concerned Block will be ex officio 

members of BFAC 

3 25 progressive farmers of the Block who are either awadee farmers or tramed farmers 

from agriculture and alhed sector would be nomnated as members of BFAC 

4 The States shall evolve and notify their own transparent and democratic mechamsm for 
nommaton of progressive farmers Out of the progressive farmers so nomnation 

one-third would be women farmers and one-third would be farmers from small & 

marginal category Adequate representation shall be given to SC/ST farmers 

5 Duration of a BFAC shall be two years after which new set of farmers shall constitute the 
BFAC 

6 Charrman shall 06 elected out of the above members on rotation basis 

7 BTM would be Member Secretary of the BFAC 

* Once पा every quarter the Farmer Member of BFAC will conduct a meeting of farmers at 

the Panchayat level along with the elected representatives of Panchayat on matters related to 

Agniculture & alhed sector and give पाई feedback m BFAC meetings Kisan Mitra /Kisan 

Salahakar/Subject Matter specialist (as the case may be) at Panchayat level will coordinate and 

facilitate such 2 meeting 

The District Farmers Advisory Commttee (DFAC) shall comprise not more than 

40 members 

ATMA GUIDELINES 2018 under Krishonnat1 Yojana 

1) Chairman of BFAC from not more than 35 Block of the District would be member of 

DFAC or on rotation basis if numbers of Blocks are more 

) Five State level awardee farmers of the concerned District from Agriculture & Allied 

sector will be nomnated by District Head of Agriculture giving पार representation to 

farmers from small/marginal category, Women farmers and SC/ST Farmers 

m)  The State shall evolve and notify themr own fransparent and democratic mechamsm for 

nomnation of awardee farmers by District Head of Agriculture 

tv)  Duration of a DFAC shall 06 two years after which new set of farmers shall constitute the 
DFAC 

[\
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PD (ATMA) shall act 85 charrman of DFAC 

District Coordinator KVK will 06 member of DFAC 

The State Farmers' Advisory Commuttee shall comprise not more than 30 farmers (numbers 

will be restricted depending on number of Districts बा the State) 

1) 

1) 

m) 

) 

ते 

) 

Ope progressive farmer who 15 either an awardee farmer or tramed farmer from 

agriculture and alhed sector may be nommated from each DFAC If the number of 

District 1s more than 25, rotation mode may be followed 

The States shall evolve and notify their own transparent and democratic mechamsm for 

nommation of progressive farmer from each DFAC Out of the progressive farmers so 

nomunated one-third would be women farmers and one —third would be farmers from 

small & margial category Adequate representation should फिट given to SC/ST farmers 

Five National level Awardee farmers या Agriculture and allied sector would be nomnated 

by Director/Commssioner of Agriculture giving due representation to farmers from 

small / margimal category and Women farmers 

Duration of 8 SFAC shall be two years after which new set of farmers shall constitute the 

SFAC 

Director(Agn ) shall act 85 Chairman of SFAC 

SNO, ATMA shall act as Member Secretary of SFAC 

ATMA GUIDELINES 2018 under Krishonnat1 Yojana
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Annexure-7 

No 16 14/2015 Fert Use (1) 

Government of India 

Mimstry of Agnculture and Farmers Welfare 

Department of Agriculture and Farmers Welfare 

(Fert Use Cel/INM Division) 
Knshi Bhavan New Delht 

Dated the 27" August,2020 

To 

The Pay & Accounts Officer (Sectt ) 

Department of Agrculture & Cooperation 

Mimstry Tara Building New Dellu 

Subject Sorl health Card Scheme under National Misston for Sustammable Agniculture 

(NMSA)-Release of Funds durmg 2020 21 to State Government of Haryana reg 

Sir 

{ am directed to refer to this Department s letter No 2 2/2018 Fert Use (pt) dated 

17 042020 conveymg the Admimstrative Approval for implementation of Soil Health Card 

component under National Mission for Sustamable Agriculture (NMSA) and to convey the sanction of 

the President to the release of an amount of RS 8 52 lakh mplementation of फिट Soil Health Card 

Scheme durmng 2020 21 The physical and financzal breakup for the activates to taken up durmng the 

current financial year 15 given 1 Annexure 

2 The amount will be debited to the followng Major Head under Demand Nol 

Agriculture 

3601 Grant mn aid to State Government (Major Head) 

06 Centrally Sponsored Scheme(Sub Major Head) 

789 Special Component Plan for Scheduled Castes(Mmor Head) 

39 Green Revolution Krishonnatt Yojna
 

03 National Project on Management of Soil Health & Fertility 

39033 1- Grants 1 axd General 

3 The expenditure to be incurred 15 subject to the following terms and condition 

(1)  The grants shall be utilized by the concerned mplementing agency 1n accordance 

with the operational gudelines of the scheme ' So1l Health Card of National 

Mission for Sustamable Agriculture” (gwdehnes 15 available at DAC website 

WWW agricoop mic in) 

9
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Financial assistance for various components shall be allowed as per cost norms 
पा the operational guidehines of Soil Health Card scheme on 60 40 shanng 
pattern between Govt of India and State Government 

The matching state share corresponding to the central share may 8150 be 
released  as per guudelines 

The mmplementing agency shall mantain proper accounts of the expenditure 

incurred and submut the statement of Audited accounts and utilization certificate 

to this Department as soon 85 possible along with progress report regularly with 
details of physical and financial target and achievement They will also be 

responsible (0 monitor utilization of funds for SC/ST/Women beneficiaries and 
mantain database of the same 

The audited records of all assets (permanent or sem1 permanent) acquired wholly 
or substantially out of the grant to the mmplementing agency should be 
maintamed 

The accounts of the implementing agency shall be open (0 internal Audit of the 
Principal Accounts Officer Department of Agriculture and Cooperation as well 
as Statutory Audit by the Comptroller and Auditor General of India at 115 
discretion connected vouchers and other documents and papers m the regard 

Interest earned and unspent funds will be added to SHC component of NMSA 
Scheme fund for utilization on approved activities of the scheme 

Revahdated amount of interest earned and unspent fund will 06 adjusted agarnst 

future releases of first/second nstallment and allocation of current financial year 
will be reduced to that extent 

Balance sheet and Audited statement of accounts of State 
Government/Implementing Agencies should clearly reflect amount earned as 

mterest and unspent balances At beginmng of financial year so that these 
amounts are accounted पा a transparent manner 

Thus has been noted at S No 21 of Register of grant of financial Year 2020 21 85 
per GFR 234 (1) 

Fresh release/ 2™ mstallment would be considered for release when the State 
Government provides Utilization Certificates m GFR 12 C and physical & 
financial progress reports for past and present release including unspent balances 
and 8150 component wise physical and financial target and achievement report 
along भा proof of contribution of equuvalent state share 

The Utilization Certificate to this effect will be submutted to this office पा hard 

copy and also upload पा the PEMS portal by the State Government 

"The further use of Grants 1n Aid bemng releases by this sanction Order 1s to be 
done through Eat Module of PFMS The Utilization Certificate not supported by 
the EAT module date 1s likely to be rejected and expenditure 15 not to be treated 
85 regular The agency would be forced to refund the amount received 25 
expenditure 15 not to be treated as regular not appearing पा EAT module date 15
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not to be taken as expenditure mcurred पा accordance with the terms and 
conditions of this Sanctions Order 

4 Thus sanction 1ssues wrth the approval of Integrated Finance Division vide पिला Dy No 
7999/SSS&FA dated 26 08 2020 

Yours faithfully 

Sd/ 

(Anil Jain) 
Under Secretary to the Government of India 

Copy to 

1 Principal Accounts Officer Mumstry of Agriculture Department एव Agriculture & 

Cooperation Jeevantara Budding New Dellu 110 001 ¢ mail sraosectt2agn(@mec m 

2 Director General of Audit (Central Expenditure) Office of the Director General of Audit 

Central expenditure, DGCR Building, IP Estate New Delh1 110 002 E mail 

3 The Secretary ( Agriculture ), Govt of Haryana Agriculture Department पाए Secretariat 
Building Sector 17 Chandigarh 

4 The Director of Agriculture Govt of Govt of Haryana Krishi Bhavan, Sector 17, Panchkula 
134116 

5 Secretary (Fmance) Govt of Haryana Haryana Now Secretariat Building Sector 17 

Chandigarh 

6 Accountant General (A&E) Govt of Haryana Haryana New Secretariat Buldmg Sector 17 

Chandigarh 

7 Jomt Secretary (INM) DAC 

Sd/ 

(Anl Jam) 
Under Secretary to the Government of India
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Physical and Financial breakup for the activities to be taken up 
during the financial year 2020 21 

(3]
 

L 2
 

i No | Component Rate Physical Target | Amount Fund to be 
Approved As |released 

GOI share 

(60%) 

- Farmer Trammngs 024 1073 154 51 154 51 

2 Demonstration 0025 3219(1267 60) 1931 1931 

3 Mission 2% of total cost 348 348 

Management 

Total 177 30 17730 

Adjustment of Unspent Balance of 2019 20 () 124 03 

Actual Amount to be released 5327 

To be released under SC Cat (16%) 852 
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The Commuttee conduct the oral exammation of the departmental representative on dated 
29 12 2021 and after detail discusston on the entire matter 1 ¢ upon the reply of the department as well 
as upon the report of the mquiry commaittee the Commuttee was not satisfied with the replies given by 
the departmental representative The detail of observations of the Commuttee and reply thereon of the 
departmental representative have been explamed 1 the relevant proceeding Keeping गा view of the 
observation of the Commuttee 85 well 85 unsatisfactonily replies of the departmental representative the 
Commuttee made the some recommendations thereon which have been reproduced as under - 

During the oral examination of departmental representative of the Agriculture and Farmers 
Welfare Department on the matter of utihzation of funds of component plan for the welfare of the 
Sfarmers belonging to the reserved categories was conducted The Report of the departmental 
Commitiee was discussed पा detail and the Committee raised various issues पा which prima facie 
showng the wregularines in disbursement of an amount of substdy to the farmers of SC category for 
providing the agriculture equipments/machinery etc It was showing प्रा the Report of the Departmental 
Commuitee that there are so many cases पा which the farmers demed to recewve the assistance wrong 
mobile number and switched off mobile number of the farmers etc but m the record of the 
department these assistance were delivered/provided to the farmers Stmilarly n another matter the 
Commuttee was very surprised to see in the departmental report that the subsidy of four tractors was 
disbursed to the members of the single family of Shri Ishwer Singh Village Ugra Kher: Disirict 
Parpat and when asked to the departmental representatives प्रा this regard they could not replied 
upon the objections/ observatwns of the Commuttee satisfactonly The departmental representative 
also admuted that there are some discrepancies are showing m the Report and assured to the 
Commuttee by stating that all the objectionable issues will be verified physically and submit the Jresh 
report up to 31¥ January 2022 posively The Commuttee was not agree with the proposal of the 
department by stating that once the verification has already been made by the departmental 
Commuttee and now so long time has already been lapsed and the short period i term of the 
Commuttee 15 left therefore the commuttee 1s unable to gve more tme for agan for physical 
verification on such same issue The Commuttee also raised the objection by stating to the 
depai imental representative that as the departmental Report was completed दा the month of August 
2021 then why the departmental action not taken aganst the responsible officers/officials The 
departmental representatives rephed thai they are seeking explanation of the responsible 
Officer/officials but the Commuttee was not satisfied with such non effective action of the department 
The Commttee took a serious note on the wregularinies caused by the officers of the department and 
directed 1o the departmental representanive to conduct the enquiry i the matter and submit the 
enquiry report alongwith action taken report aganst the responsible officerstofficials to the 
Commuttee upto 31" January 2022 positively The Commuttee also observed that the criminal 
proceeding may be imtiate agamst the responsible officers/officials 

The Commuttee aiso discussed on the Consohidated budget on component plans provided by the 
department vide annexure 8 The Committee raised the objection on those schemes which have been 
either closed or merged with another relevant scheme are showing unnecessarily The departmental 
representatrve was agreed with the contention of the Commuttee and assured that the matter of budget 
on component plan will also be reviewed and amended statement of budget will be provided alongwith 
the above report 

The Commuttee also raised the i1ssue of utihization/non utilization of budget for the welfare of 
SC farmers by stating that as per the budget of component plan provided by the Central and State 
Government a sufficient fund/budget for the welfare of the farmers of the reserved categories 15 being
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provided but due to lack of strength of SC farmers फिर complete quota of the budget 1s not utilizing for 
the welfare of SC categories farmers resultantly maximum part of the budget 15 going to lapse The 
Commuttee took such matter seriously and asked to the departmental representative to examme such 

matter deeply and to avoid to lapse of budget formulate such kand of pohcies/schemes favorable to 
the farmers of SC category for proper utihzation of the fund/budget 1n all the schemes The 
departmental representative assured the Committee by stating that while review of all the available 
schemes for the welfare of the farmers such valuable observations/suggestions of the Commuttee will 
be kept in view and under the Central/State Governments norms/guidelines which will be better for 
the welfare of the farmers of SC category will be made 

On the above recommendations and observations of the Commuttee conveyed vide letter dated 
07 01 2022 through which the unconfirmed proceeding एव the meeting was supphied to the Additional 
Chuef Secretary to Government, Haryana Agriculture and Farmer's Welfare Department, the said 
department supply फिट reply vide memo dated 30 01 2022 which 1s reproduced as under 

During the oral examumation of ACS and DG Agriculture on dated 29 12 2021 the Vidhan 
Sabha Commuttee on the Welfare of SC ST & BC observed certamn shortcomings m the working of 
the Agriculture Department while giving benefit to the SC ST & BC beneficiacies under various 
schemes 1n question (SMAM ATMA NFSM) The observations of the Commuttee and ATR of the 
Department 15 85 under 

Sr Observation of the ATR 
No Commuttee 

| Certamn  iregulanties are 21 farmers were observed who denied on telephone In this 
observed whale disbursing the 
subsidy to the SC farmers for 
providing agniculture 
equipments/ machinery/etc 

and 1 many cases farmers 
have demed to receive 

assistance but ता the record 
of the department these 
assistance have been shown 

context, commuttee of 3 officers from the adjomng/other 
districts was constituted for the re venfication of these 
21 farmers 1n 6 districts Accordingly फिट commaittee 16 verified 

and submutted the report Out of these 21 cases, 3 cases were 

found with discrepancies 85 

0) 

0) 

Sh Pankaj 5/०0 Sh Suresh Kumar VPO Kalawad 

(Yamunanagar) his village name was shown 85 Jagdhol: 

Sh Suresh S/o Sh Dharam V P O Polangi (Rohtak) his 
delrvered/provided  to  the village name was shown 85 Bakheta and he belongs to 
farmers Gen Cat ! 

(11) Sh Rabir S/o Sh Ratan Smgh, VPO Khen Sadh 
(Rohtak) he belongs to Gen Cat 

Subsidy of four tractors was 
disbursed to the members of 
single fammly of Sh Ishwar 
Smgh Village Ugra Khen 
Distt Panipat 

During 2018 19 Tractors were provided on subsidy under 
SMAM Scheme Applications were mvited online and offline 
also Under SC (Male) category target was 10 agamst which 24 
applications were received So the beneficiaries were selected 

through draw of lots by the DLEC under the Chairmanship of 
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DC Pampat Only 6 farmers were found eligible after 

vertfication of documents under this category to whom the 

benefit was provided 

The subsidy to Sh Vinod, Sh Byender and Sh Sudama 

was provided under SC (Male) category and to Smt Rosham 

Devi under small/marginal (Woman) Category 

However Sh Vmod Sh Byender, Smt Rosham Devi 

and Sh Sudama resident of village Ugra Khen are m blood 

relation but they have land and Ration Cards separately and they 

represent 85 separate family 

But st 15 right that the AAE Panipat should have explored 

the possibility 10 give the subsidy of tractor to other SC Farmers 

also In this context 1t 1s mformed that/than the AAE Panipat 

and Sh J 8 Nain, JD (AE) are being charge sheeted 

|That Commuttee observed 
some discrepancies m the 

department’s report regarding 
wrong mobile  number 
switch off mobile numbers 

These discrepancies were re referred to DDA 

concerned (a step hgher than the re verification commuttee) 

wvide letter no 191 195, dated 24 01 2022 

(1) In four cases of district Yamunanagar Karam Singh 

Village Sadura, Priya Dev: village Baharampur Komal 

village Dayalgarh and Sandeep willage Laharpur 

admitted that they have attended the Farmer s awareness 

Camp during 2018 19 फिट correct mobile number of 

Karam Singh 1s 9813024225 Priya Dev1 15 8221839712, 

Komal 15 7071753552 and Sandeep 15 9416277432 

(1) In7 cases of district Pamipat the detail of mobile numbers 

15 85 follows 

Sh. Sureet (Buana Lakhu) — 9467193431, Sh 

Surat Smgh (Chulkana) — 9050507559 Sh Subhash 

(Bhodwal Mayry) — 9812381937 Sh Prem (Namunda) — 

9416866507 Sh Ragubir Chokkar (Dhodpur) - 

7206201042 Sh Byender (Ugrakher)) — 9813061793 

and Sh Vmod (Ugrakherr) - 8053397197 

(u) In four cases of district Nuh correct mobile numbers has 

been provided as under 

Salida — 9991464478 

Rajtya — She has died and his son s mobile number 15 

7015356815 

Shabnam — 9468270985 

Sahabudin — 8950990268 
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(tv)  In one case of district Palwal — correct mobile number 
has been provided as under 

Byender 9728660845 

The Commuttee observed that It 18 to mention that the followmg officers/officials are 
departmental report was|being charge sheeted for the delay of the report 
completed m the month of 
August 2021 but department 
did not take action agamst the 
officers/officials responsible 
for laxity/irregulanties m the 
implementation of schemes 

Further the Commttee 
stressed that department may 

conduct the enquiry m the 
matter and submit the 
enqury report along with 
action taken against the 
responsible officers/officials 
फ to 31" Jan 2022 The 
Commuttee also observed that 

crimmal proceedmgs may be 
mtiated against the 

responsible officers/officials 

()  Sh RS Solanki ADA (Stat) 
Smt Priyanka Vasistha A S O 

Smt SudhaBala S A 

It 15 further pertinent to inform that the disciplinary 
action have beer! mitiated aganst 3 other officers/officials 1e 
Sh Rakesh Rana, ADO Kansala (HQ) mcluding Bakheta 
Village District Rohtak, Sh Amil Ahlawat, ADO Baliyana 
mcluding Sadh Khen Village District Rohtak, Sh Gurpreet 
Smgh ATM lookmg after village Jagdhauli District Yamuna 
Nagar who have been found irregular regarding giving the 
benefits/wrong village name of 3 farmers under their Junisdiction 
and Sh Ajit Singh TA (ATMA) has been charge sheeted from 
the HQ 

() 

The Commuttee desired that 

schemes which are m active 

(closed/merged with another) 
should be removed from 
Annexure 8 

The consoltdated and amended पडा of the schemes for the 
benefits of SC Farmers have been revised at (Annexure A) 

That due to lack of strength 
of SC farmers the given 

quota of the budget 15 not 

utiized for the welfare of SC 
categones farmers 

resultantly maximum part of 
the budget 15 gomg to lapse 

The Committee took such 
matters sertously and asked 
the department to formulate 
such schemes favorable to 
the farmers of SC category 
for proper utiization of the 
fund/budget m all 
theschemes 

In this context the Department 15 taking up new program 
() Department implements Centre Govt Schemes {(CRM & 

SMAM) wheremn subsidy 1s bemg given to CHCs (80%) 
and to mdividual (50%) no extra subsidy 15 gtven to SC 
m CRM though under SMAM there 15 a provision of 
additional 10% over general category In spite of 10% 
addstional ncrease to scheduled caste farmers under 
SMAM the expenditure 15 almost nil We suggest that 
10% top up be given from State Plan Scheme (58 89) to 
SC applicant who applying under CRM & SMAM so that 
they may be able to purchase straw management 
1mplements 
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W 

() 

To 1increase income and financial condiion of SC 

farmers 1t has been proposed to provide under state 
scheme (SB 89) Tractor Trolly Laser Land leveller 

Cultivator, Disk Harrow Mult: Crop Planter/DSR, Seed 
Dnll Cotton Seed छिपी, Tractor Mounted Spray Pump 
Rotavator Straw Reaper Drone @ 80% subsidy as to 
indrvidual scheduled caste farmers (including land less) 
and group of farmers The group of farmers can establish 
Custom Hinng Centre with 40% SC member 16 out of 
10, four should be SC members, (may be landless) The 
subsidy may be capped at 6 lakhs for mdividual and 
12 lakhs for CHCs However, the project cost 1s capped 
15 lakhs for both 

It has been also proposed to provide subsidy under state 
scheme (SB 89) to straw management projects lke 

briquette/pallet/fodder making @ 50% subsidy (1t may be 
capped at 50 lakhs) having maxmum project cost of Rs 
100 lakhs for establishment of CHC/Crop Residue 
Management Projects The group of farmer/FPOs/ 
Registered Societtes should bave at least 40% of 

members from SC category This can be a credit linked 

project wheremm 25% subsidy may be released upon 
verification/purchase of equipment and rest 75% after the 
lockmg peniod of 3 years 15 over Till then subsidy 

amount will remarn with bank 

For the above said purpose a provisicn amounting 

10 Rs 50 crore will be made for the next financial year 

2022 23 



From 

To 

Subject - 

The Director General, 

234 

Agnculture and Farmers Welfare Department, 
Haryana, Panchkula 

The Deputy Director 

Annaxure-1 

» 

Kurukshetra Faridabad Karnal Gurugram Ambala & Jhayjar 

Memo No 62 67 /PLg 
Dated/ Panchkula 05/01/2022 

Re venification of utidization of funds for component plan released/utiized for the 
welfare of the SC Farmers 

Kindly refer the subject cited above 

In this regard you are informed that a commuttee from HQ consisting of Addl CC JD 
(51) and 20 (HQ) was constituted regarding verification of utihzation of funds for Component Plan 
released/utithized for पट Welfare of the SC farmers The Vidhan Sabha Committee has asked (0 
16 venify those beneficianes who claimed/observed that they did not get the benefit or like adverse 
remarks The Govt decided to get them re verified by the adjoiung districts Accordmngly the 
re-verified committee 18 formed as below 

Sr No |Name of District Commuttee of officers from the adjoming/other district 

1 Karthal SDAO ASCO and AAE Kurukshetra 

2 [Nuh SDAO ASCO and AAE Fandabad 

3 Pampat SDAO ASCO and AAE Karnal 

4  |Palwal SDAOQO, 2500 and AAE  Gurugram 

5  [Yamupanagar SDAO ASCO and AAE  Ambala 

n Rohtak SDAO ASCO and AAE  Jhaypar 

The 581 of such farmers who objected the given benefit 1s attached Therefore the DDAs are 
requested to get 1t expedited and report 96 sent through DDA by 10" January 2022 

Sd/- 

Director General, 

Agnculture & Farmers Welfare Department 
Haryana Panchkula
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Subject Enqury mto the shortcomngs/irregularities m the mmplementation of 

Departmental schemes for SC farmers 

Durmg the oral exammation of ACS and DG, Agnculture on dated 29 12 2021, the Commutiee 

of Vidhan Sabha of SC Welfare observed certam shortcommgs m the working of the 

Agriculture Department while givmg benefit to the SC beneficiaries under various schemes m 

question (SMAM ATMA, NFSM) The Commuttee further desired that an énquiry may 06 got 

conducted by the Department and the report alongwith ATR should be subnutted (0 the Vidhan 

Sabha Commuttee before 31 01 2022 Accordingly the present enqury report 15 submitted 

The record available at the HQ was called regarding Report of the Departmental Commuttee 

submtted on 24 08 2021 and which was submutted ता Vidhan Sabha पा first week of September 

2021 (except Karthal which was submutted later m December 2021) The observation of the 

Hon ble Vidhan Sabha Commuttee at the time of oral examination of ACS Agniculture and PG 

Agriculture was also mcluded 

As orally directed by ACS Agriculture a Commuttee of the adjoming districts (consisting of 

SDAO ASCO & AAE) was constituted vide this office letter no 62 67 dated 05 01 2022 for 

the re verification of 21 farmers 1n 6 districts These farmers when telephomcally contacted 

erther demed to get the benefit under the schemes or their reply was non-affirmative The 

constitution of the commuttee 18 placed at Annexure-1 

Accordingly the commuttee of officers from adjomimng districts re venfied the observations and 

objections of these disputed 21 farmers of 6 districts and report was submitted to the 

Drrectorate (Annexure-II) wherem शा 17 cases farmers confirmed the recerving of benefits but 

qua 4 cases (Sr No 17, 18, 19 & 21) of Annexure I¥ the findings of this commuttee was not 

clear so same was re referred to DDA concerned (व step higher than this re venification 

committee) vide letter dated 24 01 2022 (Annexure बा The concerned DDAs of 5 

dustricts have given therr findings (the brief 1s grven at Annexure-IV) 

For these 3 cases the laxity/irregularities have been noticed for which surtable disciplinary 

action may be taken by the competent authonty" 

@ Sh Pankaj S/o Sh Suresh Kumar VP O Kalawad (Yamunanagar) lus village name 

was shown as jagdhoh 

(u) Sh Suresh S/o0 Sh Dharam, VP O Polangi (Rohtak) his village name was shown as 

Bakheta and he belongs to Gen Cat 

(m) हक Raybir S/o Sh Ratan Singh, VP O Khen Sadh (Rohtak) he belongs to Gen Cat. 

The suitable disciplmary action against the staff responsible (Sh Gurpreet, ATM 

Sh Rakesh Rana, ADO, Kansala (HQ) and Sh Aml Ahlawat ADO Baliyana) for 

the lapses may be mtiated 

During 2018 19 Tractors were provided on subsidy under SMAM Scheme Applications were 

mvited online and offline also Under SC (Male) category target was 10 agamnst which 

24 applications were recetved So the beneficiaries were selected through draw of lots by the 

DLEC under the Charrmanship of DC, Panspat smce no of application were more than the
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target Only 6 farmers were found eligible after verification of documents under this category 
to whom the benefit was provided The re advertisement for calling application agamst the 
vacant target (4} was not adopted due to shortage of tume (the draw was conducted late m 
03 06 2019 due to MCC of General Parliamentary Election whereas the scheme was closed on 
310319 The subsidy to Sh Vimnod, Sh Byender and Sh Sudama was provided under Sc 
(Male) category and to Smt Roshant Devi under small/margimal (woman) Category Though 
these beneficiaries belonged to same village (Ugrakher: पा district Pampat) and are m blood 

relations but they have land and Ration Card separately and they were considered as separate 
fanuly by फिट District level Committee headed by then DC Panipat But 1t 15 night that the 
AAE Pampat should have explored फिट possibility of calling the applications agaimnst the 
vacant target (4) so that benefit may be extended 10 other SC families also For this laxity the 
explanation of the then AAE Panipat Sh Naveen Hooda (Group B officers) and Sh J § Nain 
JD(AE) at HQ (Group A officer may be called 

1 have called the record from the branch णा which matter submitted to पट Vidhan Sabha 

Commuttee was dealt The file speaks that it has been dealt by पट following 

(1)  Smt Sudha Bala S A (u) Smt Priyanka Vasistha ASO (1) Sh RS Solanki ADA 
(Stat) As एल the practice and need the file on which report प्रा question has been place/ 
dealt should reach the DG and befor sending the findings to the Vidhan Sabha 

Commuttee 1t should have been approved by the Govt (ACS Agni) but this practice 
was overlooked and फिट material was directly forwarded to the Vidhan Sabha 
Secretariat पा haste For this lapse/overlooking surtable disciplinary action may be 

considered 1n the light observation of Hon'ble Vidhan Sabha Commuttee 

Report 15 submutted accordingly 

(Rohtash Singh) 
Additional Drrector Agniculture
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Annexure-I1 

Report of the re-verification commuttee for 21 farmers by a commuttee consisting of 

SDAO, AAE and ASCO (adjomng district) 

fi Name of | Year Name of फिर | Name of|Fathers Partt Particular/Rem | Remarks एव the new 

No | फिट district सवा | the Name cular arks of earher | committee 

District re-verified farmer s mspection 
commuttee 

I Kaithal {2016 17 to | Kurukshetra |Ram Aymer Simgh | Wheat D- | Farmers  stated | Benefit was given to 

2020 21 Partap plot that no benefit | farmer (copy 

Simgh was received enclosed) 

2 |Kathal |2016 17 to | Kurukshetra {Ram Jogi Ram Wheat D | Farmers stated | Benefit was given to 

2020 21 Kishan plot that no benefit | farmer (copy 
was received enclosed) 

I Karthal |2016 17to | Kurukshetra |Bala Devi | Ram Kishan | Wheat D- | Farmers stated | Benefit was given to 

2020 21 plot that no benefit | farmer (copy 
was recerved enclosed) 

4 |Kaithal |2016 1710 | Kurukshetra | Chand Mehnga Mustard | Farmers stated | Benefit was grven to 

2020 21 Ram Ram M Kit |thatnobenefit | farmer (copy 
wes received enclosed) 

I Kaithal |2016 17 to | Kurukshetra | Anil Deva Ram |Mustard |Farmers stated | Benefit was given to 

2020 21 Kumar Mmi Kit |thatno benefit | farmer (copy 
was recerved enclosed) 

I Kaithal | 2016 17 to | Kurukshetra |lakha Mahender Moong | Farmers stated | Benefit was given to 

2020 21 Smgh Singh Mm Kit | that no benefit farmer (copy 
was recetved enclosed) 

7 |Kathal | 2016 1710 | Kurukshetra | Ram Sujan Mustard | Farmers stated | Benefit was given (0 

2020 21 Kumar Mmi Kit |thatnobenefit | farmer (copy 
was recerved enclosed) 

I Kaithal [2016 17to | Kurukshetra |Mata Ram | (कप Ram | Mustard | Farmers stated | Benefit was given 0 

2020 21 M Kt | that no benefit farmer (copy 

was recetved enclosed) 

I Karthal | 2016 17 to | Kurukshetra | Malkat Santokht Mustard | Farmers stated | Benefit was grven to 

2020 21 Singh Ram Mmi Kit |thatno benefit | farmer (copy 
was recerved enclosed) 

H Karthal |2016 17to | Kurukshetra |Rajender | Santokiu Mustard | Farmers stated | Benefit was given to 

2020 21 Kumar Ram Mmm Kit | that no benefit | farmer (copy 
was recetved enclosed) 

11 |Palwal [201920 Gurugram Shri1 Ram | Kehr Urd  D|Farmers stated | Benefit was given to 

plot that no benefit farmer (copy 
was received enclosed) 

12 |Palwal |201920 Gurugram Raju Bhagat Urd D|Farmersstated | Benefit was given to 
that no benefit farmer (cop 
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Singh m was recetved enclosed) 

13 |Palwal |2019 20 Gurugram Hans Rey |SherSingh (Urd D/ Farmers stated Benefit was given to 
plot that no benefit farmer (copy 

was recerved enclosed) 

14 |Palwal | 2019 20 Gurugram Kunal BudhRam |Urd D|Farmersstated | Benefit was given to 
plot that no benefit farmer {copy 

was recerved enclosed) 

i Nuh 2018 19 Faridabad Shokat “ Cultivato ) Farmers stated | Benefit was givex to 
r that no benefit farmer (copy 

was recetved enclosed) 

16 | Nuh 2018 19 | Fandabad Hameed [Mohamad |Harrow |Farmersstated | Benefit was given (0 
Khan that no benefit farmer (copy 

was recetved enclosed) 

17 |Rohtak 2017 18 Jhapjar Suresh Dbaram Wheat D | Farmers stated | Benefit was given to 
plot that no benefit farmer but  not 

was recetved belong to Bakheta 
village (copy 
enclosed) 

18 |Rohtak (2017 18 Jhajjar Rajbir Raten Smgh | Wheat D | Farmers stated Benefit was given to 
plot that no benefit farmer but belongs 

was recetved to General 

category (copy 
enclosed) 

i Panpat | 2018 19 Karnal Ompatt Daleep Tractor | Farmers stated | No benefit was given 
Smgh that no benefit as She belongs to 

was recerved BC category 

20 | Yamuna | 2021 Ambala Jaspal Balbir Singh | Spray Farmers stated | Benefit was given to 
nagar Pump that no benefit farmer (copy 

was received enclosed) 

21 | Yamuna |2018 19 Ambala Pankay Suresh Fammers | Farmers stated There 1s no one 
nagar Kumar Tramnmg | thatno benefit | named Pankay m this 

Camp was recetved village 
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District wise ॥5६ of farmers who refused/did not get the benefit 

District Year Farmer 

Name 

Father/ 
Husband 

Nanmte 

Vilinge Mobile No Particul 

ar 
w Remarks 

Karthal 2016 17to 
2020 21 

Ram 

Partap 

Singh 

Ajymer Singh Kharodt 9991977786 DDA Farmers 

stated that 
no benefit 
was 

recetved 

2016 1710 
2020 21 

Ram 

Kishan 

Jogi1 Ram Segha plat 8396070050 DDA Farmers 

stated that 
no benefit 

was 
recerved 

2016 1710 
2020 21 

Bala Devi Ram Kishan Segha plat 8396070050 DDA Farmers 

stated that 

no benefit 

was 
recerved 

2016 1710 
2020 21 

Chand 

Ram 

Mehnga 
Ram 

8221816453 DDA Farmers 

stated that 

no benefit 

was 
recaved 

2016 17 10 
2020 21 

Aml 
Kumar 

Deva Ram 9050573375 DDA Farmers 

stated that 

no benefit 

was 

recesved 

Kaithal 2016 1710 
2020 21 

Lakha 
Singh 

Mahender 

Singh 
“ 9591402519 Moong 

Mm Kit 

DDA Farmers 

stated that 
no benefit 

was 
recerved 

2016 17 to 
2020 21 

Ram 

Kumar 

Sujan Nandgarh 9996103943 Mustard 

Mm Kit 

DDA Farmers 

stated that 
no benefit 

was 
recerved 

Kajthal 2016 17 to 
2020 21 

Mata Ram Gatu Ram 9671824922 Mustard 

Mt Kt 
DDA Farmers 

stated that 

no benefit 

was 
recened 

Kaithal 2016 17 to 
2020 21 

Malkat 
Swingh 

9813457764 Mustard 
M एप 

DDA Farmers 

stated that 

no benefit 

was 
recerved 

i Karthal 2016 1710 
2020 21 

Rajender 

Kumar 

Santokhi 9813457764 Mustard 

M1 Kit 

DDA Farmers 

stated that 
no benefit 

was 
recerved 
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I Palwal 2019 20 50 Ram Kehn Dholgarh 9896548613 Ud D 
plot 

DDA Farmers 

stated that 
no benefit 
was 
recetved 

12 Palwal 2019 20 Raju Bhagat 

Singh 
Jhuppa 9485914436 Ud D 

plot 
DDA Farmers 

stated that 
no benefit 

was 
recerved 

13 Palwal 2019 20 Hans Raj Sher Singh Meesa 8813818230 Und D 
plot 

DDA Farmers 

stated that 

no benefit 

was 
recerved 

I Palwal 2019 20 Kunal Budh Ram Palwal 9053352819 पाए D 

plot 
DDA Farmers 

stated that 

no benefit 

was 
received 

15 Nuh 2018 19 Shokat Idrish Neemkhera 9991894813 Cultivat 

or 
AAE Farmers 

stated that 

no benefit 

was 

recerved 

i Nuh 2018 19 Harmeed Mohamad 
Khan 

Jafrabad 9813806231 Harrow Farmers 

stated that 
no benefit 

was 
recerved 

17 Rohtak 2017 18 fl Dharam Bakheta 9416358112 ‘Wheat D 
plot 

DDA Farmers 

stated that 

no benefit 

was 

received 

i Rohtak 2017 18 Rajbuir Ratan Smgh Khen Sadh 9416529680 Wheat D 
plot 

DDA Farmers 

stated that 

no benefit 

was 

recerved 

Panipat 2018 19 Ompati Daleep 
Singh 

Shodapur 7015658192 Tractor SMAM Farmers 

stated that 
no benefit 

was 
received 

20 Yamunanagar 2021 Jaspal Balbir Smgh Kanpala 8570042767 APPO Farmers 

stated that 

no benefit 

was 

recerved 

21 Yamunanagar 2018 19 Pankaj Suresh 

Kumar 

Jagdhauh 9671294266 DDA Farmers 

stated that 

no benefit 
was 
recerved 
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Annexure-IIt 

The Director General 
Agriculture and Farmers Welfare Department 

Haryana, Panchkula 

The Deputy Director 
Ymunanagar Palwal Nuh, Rohtak & Pampat 

Memo No 194 195 /PLg  Dated 24/01/2022 

Examination of the report submitted by HQ Commuttee and district reverification 

committee 

Thus office memo no 62 67/PLg Dated Panchkula 05 01 2022 

Kindly refer to the subject cited above 

In this regard you are informed that a committee from HQ consisting of Addl (CC) 

Jomt Drrector (ST) and AO (HQ) was constituted regarding verification of utilization of funds of 

Component plan released/utilized for the welfare of the SC farmers This report was presented before 

Hon'ble Commuttee of Vidhan Sabha who gave certain observations Then re vertfication commuttees 

were constituted from adjoming districts 

After examination of the reports of both the committee some discrepancies are found 

(district wise detail 15 attached) So the concerned DDA's are requested to get 1t further exammed and 

report be sent at the earliest 

Darector General, 

Agriculture & Farmers Welfare Department 
Haryana Panchkula
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Annexure-IV 

Findings of DDAs 

W Observations of the DDAs comments/Fidings 

Re-vertficatton Committee of 
Adjoinng Districts 

Yamuna |(1) Pankajy has not been|1) Panka; given written statement that he 15 

Nagar reported to reside m given residing 17 village Kalawad block Saraswati 

(Jagdholi) village Nagar and adnutted that he participated पा फिट 

farmers trammmng camp during the year 2018 19 

(1) In 4 cases {Karam Singh u} In four cases Karam Singh Village Sadura 

Pnnya Devt Komal and Priya Devs village Baharampur Komal willage 

Sandeep) wrong mobile No Dayalgarh and Sandeep willage Laharpur 

were provided admitted that they have atiended the Farmer s 
awareness Camp during 2018 19 and the correct 
mobile number of Karam Singh 1s 9813024225 
and Sandeep 15 9416277432 

Palwal One farmer (Byender) found|At that ttme farmer does not have mobile phone Now 

wrong mobile no farmer s mobile number 15 9728660845 In 2019 20 

Urd M हुए was given to Byender S/o Sh Kalu Ram 

Nuh (1) Four farmers of village Tamn | 1} All these farmers of Tam Village represent 

(Tahirr Husam  Usman separate family units Ration cards have been 

Bashru Deen and Umar) checked These farmers have accepted m their 

need (0 be reverified since mdividual statements that they have recerved the 

the report that they bave benefits of wheat D plot 

recerved  benefit  wasiy)  Correct mobile numbers has been provided as 
provided by single farmer under 

°f4‘he same (S“uahJadage Sahida— 9991464478 
(५ In 4 cases ( Rajrya, Rajiya —  She has died and his son s mobile 

Shabnam Sahabudin) 
number 1s 7015356815 

mobile no were found 
mncorrect Shabnam — 9468270985 

(u)In wvillage Malab (Nuh) Sahabudm — 8950990268 

mmplements has been given These farmers have accepted 1 their mdrvidual 

to members of one family statements that they have received the benefits 

though 1n different years of wheat D plot 
They are Israil and three 1) 
sons of Israil (Mustaq 

v)  All these farmers represent separate family 
Ahmed Shamum Ahmed 

Shabir Ahmed) 
units Ration cards have been checked 
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Rohtak (0 In case of Sk Suresh S/o|T) सुपुत्र श्री धर्मा गाव बखेता का निवासी न होकर गाव 
Sh Dharam, VPO का निवासी है त्तथा सामान्य श्रेणी के किसान से सम्बन्ध 
Bakheta, .. प्र्एशट no रखता है। उप भण्डल कृषि अधिकारी सेहतक ने प्रमाणित 
0416358112 benefit of किया है कि वर्ष 2017-18 के दौरान गेहूँ डी प्लाट का लाभ 

wheat D Plot was given to लिया है। 

the farmer but he does 0 10) Wm?w?a त्र श्री रतन सिह गाव खेडी साद का निवासी है 
belong to Bakheta Village तथा वर्ष 2017-18 के दौरान गेहूँ डी प्लाट का लाभ 

लिया & तथा लामार्थी सामान्य श्रेणी से सम्बन्ध रखता है | 
(11) In case of Sh Rajbir S/o Sh 

Ratan Smgh VP O Khen 
Sadh mobile no 

0416529680  benefit of 

what D plot was given to 
the farmer but he belongs to 
General Category 

Panipat |(1) In 4 cases (Vinod, Roshmi|T) वर्ष 2018-19 मे SMAM schemo के तहत ट्रैक्टरो पर अनुदान 
Devy, Byender Smgh and 

Sudama) 4 tractors were 
provided on subsidy to the 
members of a single fanmly 
m the Ugra Kher1 Village 

दिया गया था। वर्ष 2018-19 मे SMAM scheme & तहत 
अनुसुचित जाति वर्ग मे ट्रैक्टरो के 24 आवेदन प्राप्त हुये थे 
il का चयन माननीय उपायुक्त महोदय पानीपत द्वारा 
बनी कमेटी DLEC द्वारा ड्रा के माध्यम से किया गया था। और 
ट्रैक्टरो का भौतिक सत्यापन भी कमेटी द्वारा किया गया था] 
श्री विनोद श्रीमति रोशनी देवी श्री बिजेन्द्रे सिहेँ व श्री सुदामा 
गाव उग्राखेडी आपस मे ठसववक त्मसजपवद मे थे लेकिन वो 
गाव मे अलग-अलग रहते है जमीन भी अलग-अलग है व 
राशन कार्ड भी अलग -अलग थे। SMAM Scheme 2018-19 
के तहत श्री विनोद श्री बिजेन्द्र व श्री सुदामा का चयन 
अनुसूचित जाति वर्ग मे व श्रीमति रोशनी देवी का चयन महिला 
लघु किसान वर्ग में उपायुक्त महोदय पानीपत द्वारा गठित 
DLEC कमेटी द्वारा ड्रा के माध्यम से किया था| मौतिक 
सत्यापन करने उपरात किसानो के ट्रैक्टरो की अनुदान राशि 
उनके खाते मे डाल दी गई थी । 

सभी सातो किसानो के मोवाईल न0 निम्न प्रकार से है| 

Name  of|Village MobileNo  |Scheme |Remarks 
Farmer 

Surjeet Buana Lakhu |9467193431 [SPSC He applhed m 
SC Cat but 
actually belong 
to Gen Cat So 
rejected 

Vinod Ugra Khenr  |8053397197 |SMAM  |Benefit given 
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(1) Following 7 farmers could 
not be connected on phone 
or phone no Was found 
wrong by the  first 
cominittee 

I Surjeet (Bhuna Lakhu) 

2 Vinod (Ugra Khen) 

3 Byender Smgh (Ugra 
Kherr) 

4 Raghbir Chokkar 

(Dhodpur) 

5 Prem (Namunda) 

6 Surat Singh (Chulkana) 

7 Subhash (Bhodwal) 

L&jmda UgraKhen (9813061793 [SMAM  [Benefit not 
given (oot 
submitted the 
documents) 

Raghbir Dhodpur 7206201042 |{UGPL  (Benefit grven 
Chokhar (RKYY) 

Prem Namunda 9416866507 |[UGPL  (Benefit not 
(RKVY) |given (estimate 

not passed) 

Surat Singh |Chulkana 9050507559 [UGPL  |Benefit gtven 
(RKVY) 

Subhash  |Bhodwal 9812381937 |[UGPL  |Benefit given 
हुए (RKVY) 

I
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The said reply was placed before the Committee वा 1ts meeting held on dated 17 02 2022 पीला 

. examine the reply the Commuttee was again not satisfied and decided to conduct the oral examination 

of the department 1n 1its meeting to be held on dated 23 02 2022 By 1ssuing the notice of meeting 1n 

this regard on dated 17 02 2022 the department was asked to provide the 15 copies of following 

B mformation also 

()  Reply furnished vide memo dated 30 01 2022 

(1) Cnteria adopted to release the subsidy of equipment/Tractor to the SC farmers 

() Apphications submitted by all the applicants for subsidy of equipment/Tractor 

(v) Advertisement published for mvite फिट applcations for providing the subsidy of 

equpment to the farmers of SC Categonies and 

(v) Proceedmg of entire process of draw of subsidy of equipment/Tractor to the 

SC Categories 

In response to the above notice of meeting dated 17022022 the Director General of 

Agrnculture and Farmers Welfare Haryana submut the above requisite information vide memo dated 

22 02 2022 whach 1s reproduced as under 

9
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Assistant Agriculture Engineer 

Pamipat 

Durector General, 

Agnculture and Farmer s Welfare Department 
Haryana Panchkula 

Memo No 2433 Dated 18 02 2022 

Meeting of the committee on फिट welfare scheduled caste, scheduled tribes and 
backward classes 

Your office letter no 4714 /JID(AE), dated 18 02 2022 

On the subject and reference cited above pomtwise nformation 15 as under for 
information and further necessary action 11 the matter 

equipment/Tractor to the SC farmers 

E Pomts Information 
No 

1 Cntenia adopted to release the subsidy of|Annexed as Annexure 1 

of equipment/Tractor 10 the SC categones 

2 | Apphcations submitted by all the apphcants for{List of applications submuitted by all the 
subsidy of equipment/Tractor apphicants of SC Category for availing 

subsidy on Tractor पा Panpat District 15 

annexed as Annexure IT 

3 |Adverisement published to invite the|Annexed as Annexure I 
apphcations for providing the subsidy of 
equipment to the farmers of SC categories and 

4 |Proceeding of entire process of draw of subsidy | Annexed as Annexure IV 

Assistant Agriculture Engmeer 
Panipat 
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Annexure I 

Criteria adopted to release the subsidy of eqmpment/Tractor (0 the SC farmers - 

a) 

b) 

c) 

d) 

€) 

Targets with mstructions for providing agricultural implements 16 Tractors on subsidy 
under SMAM scheme were circulated by the Directorate of Agriculture and Farmers 
Welfare Haryana dated 27 02 2019 (enclosed) 

Online applications were mvited from 01 03 2019 to 07 03 2019 on Departmental portal 
www agnharyana org by Directorate of Agriculture and Farmers Welfare Haryana and 
pubhicity of the same was made by grving press advertisement 17 leading newspapers 

Due to some techmcal 1ssues with online portal and addressing grievances of farmers 
department also allowed offline applications to be submitted पा concerned DDA/AAE 
office 

As per mstructions 1ssued by Directorate target of providing 80 nos Tractors m the 
districts were bifurcated पा different categones 85 per detail given under 

Total Target of Tractor 80 Nos 

Women target 30% of total tarpet|Men target 70% of total target1e 56 
1e 24 

SC Cat |Small and | General SC Cat 17% |Small and | General 

17% 1e | Margimnal Cat 33%]|1e 10 Margimal Farmer|Cat 33% 

4 Farmer Cat |1e 8 Cat 50%1¢ 28 |1¢ 18 

50%1e 12 

The critenia 85 cited above were duly approved by District Level Executive 
Commutiee (DLEC) Chaired by Deputy Commussioner Panipat 

As per direction of Deputy Commussioner draw of lot was conducted 1n the presence of 
DLEC members/their representatives (1 ¢ SDM Panipat, LDM PNB Baunk, St Scientist 

KVK Pampat, SDAO Panipat AAE Pampat and DHO Pamipat) and applicant farmers 
During फिट draw token were picked by the applicant farmers Selection of farmers as 

per targets was made alongwith waiting list (in case any of the selected farmers refuses 
to take the benefit) based on the draw of lots To ensure transparency videography of the 
entire process of draw of lots was also made along with photographs 

Due to Vidhan Sabha Elections the process of providing machines to the farmers was 
stopped temporarly till the enforcement of code of conduct 

All फिट successful farmers m the draw of lots were informed to submut thewr requisite 
documents till 14 06 2019 by giving press note m leading newspaper and telephomcally 

Based on the document submutted by farmers subsidy ehgibility certificate to purchase 
the Tractors were 1ssued to eligible farmers dated 14 06 2019 for making the purchase 

by 12 07 2019 

After purchase farmers subnutted their purchase bill alongwith requisite documents पा 
the office of Assistant Agniculture Engineer Pamipat 

Physical venification of the equupments/Tractors was made by comnuttee constituted by 
DLEC 

After successful venfication subsidy was disbursed directly जा farmers bank account 

Thus giving the details cited above complete transparency was maintained m the whole 
process
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To 

All the Assistant Agniculture Engmeers 
In the State 

Memo No 8933 53/Ad(AE) Dated 27 02 2019 

Subject Targets of mdividual Agricultural Implements to be provided on subsidy under 
SMAM Scheme during 2018 19 

On the subject cited above the physical and financial target for the year 2018 19 are 
enclosed herewith The allocation finds will be made as per the gudelme of the SMAM 2018 191 e 
the allocation to SC/ST farmers will be made proportionate (0 their population प्रा the district, 30% of 
the allocation will be earmarked for women beneficiary and 50% of the allocation be utihized for small 
and margimnal farmers All the AAE’s shall collect the applications 85 per the guidelines of the 
(enclosed for reference) The application must be collected on www agriharyana org wef 
01 03 2019 to 10 03 2019 and selection of beneficianies be made through draw of lots as per previous 
practice All the AAE s m the offices shall also provide facihity to the farmers of Data Entry Operator 
to upload the applications of the farmers m case recerved directly m the office immediately The 
manufactures having valid test report, registered and approved on DBT portal are eligible to supply 
the implements under the scheme The beneficiaries /farmers who have taken the benefit on the same 
mnplement under any of the mechamzation scheme of the department duning the current year or during 
the last 5 years are not eligible 

Encl As 800४6 

sd 

Director General 

Agnculture & Farmers Welfare 

Haryana Panchkula 

Endst No 8954 53/ AD(AE) Dated 27 02 2019 

1 A copy of the above 15 forwarded to था] the Deputy Commussioner s m फिट State for mformation 
and further necessary action pls 

2 A copy of the above 15 forwarded to all the DDA s 1 the state for mformation 

sd 
Drrector General 

Agniculture & Farmers Welfare 
Haryana Panchkula



Di
st
ri
ct
 
wi
se
 
Ta
rg
et
s 

of
 
i
m
p
l
e
m
e
n
t
 

to
 
be
 
pr
ov
id
ed
 

on
 
su
bs
id
y 

du
ri
ng
 

th
e 

ye
ar
 
20
18
-1
9 
(
S
M
A
M
 
Sc
he
me
) 

N
a
m
e
 

of
 
Di
st
rr
ct
 

D
S
R
 

Mu
lt
: 

रा
णा
 

Re
ap
er
 
ba
nd
er
 

Pl
an

te
r 

St
ra
w 

Ba
le

r 
H
a
y
 
R
a
k
e
 

Su
bs
id
y 

as
 
pe

r 
S
M
A
M
 

Gu
 1

de
lm

es
 

fo
r 

th
e 

ye
a 

Tr
ac

to
r 

fr
om

 
8 

P
T
O
 
H
P
 
an
d 

ab
ov
e 

As
si
st
an
ce
 
@
4
0
 

% 
& 

50
 

/o
 

of
 
th
e 

co
st
 
or
 
Rs

 

16
0 

La
kh
s 

& 
Rs

 

2 
00
 
la

kh
 
re

sp
ec

ti
ve

ly
 

Ph
y 

Ph
y 

Fm
 

Ph
y 

Fi
n 

Fi
n 

Fh
y 

F
m
 

A
M
B
A
L
A
 

35
 

15
 

6 
10
 

36
 

70
 

14
0 

Y
A
M
U
N
A
N
A
G
A
R
 

15
 

6 
50

 
72
 

12
 

70
 

14
0 

K
U
R
U
K
S
H
E
T
R
A
 

35
 

15
 

6 
10

 
72
 

18
 

70
 

14
0 

K
A
I
T
H
A
L
 

35
 

15
 

6 
5 

72
 

18
 

80
 

16
0 

K
A
R
N
A
L
 

35
 

15
 

6 
10
 

57
6 

96
 

80
 

16
0 

P
A
N
I
P
A
T
 

35
 

15
 

6 
10
 

80
 

16
0 

35
 

15
 

6 
35 

पक 

80
 

16
0 

35
 

15
 

6 
5 

80
 

16
0 

35
 

15
 

6 
5 

50
 

10
0 

35
 

15
 

6 
5 

24
 

50
 

10
0 

15
 

6 
24

 
14
4 

24
 

30
 

60
 

20
 

15
 

6 
2 

14
4 

24
 

30
 

60
 

251 



252 

SSLI6E 

000z 
0001 

5 
48 

पटा 
| 

9LLL 
801 

44 
05| 

हि 5५5 
कैट 

(118 
SLT| 

पा. 
0Ts 

क
ण
,
 

1[4 
01 

0 
0 

0 
0 

0 
0 

¢
 

[4 
T 

S 
I 

b 
V
I
N
A
H
O
N
V
A
 

17 

09 
0६ 

| &4 
T 

¥
l
 

[4 
6 

T 
5 

ट्ट 
1) 

9 
रो 

8 
oy 

T
V
M
T
V
d
 

0z 

0c 
o1 

0 
0 

0 
0 

0 
0] 

sTII 
g 

4 
S 

I 
s 

a
v
a
v
a
r
d
a
v
d
 

61 

0z 
01 

0 
0 

0 
0 

0 
0 

§L9 
0६ 

T 
§ 

I 
¢ 

V
M
H
Y
 

81 

0T 
01 

0 
0 

0 
0 

0 
0 

5
 

[4 
(4 

s 
1 

9 
L
V
M
I
N
W
 

L1 

174 
1) 

0 
0 

0 
0 

0 
0 

19 
4 

[4 
9 

[ 
I 

g 
N
O
V
D
Y
U
N
D
 

91 

(174 
01 

0 
0 

0 
0 

0 
0 

9८५०1 
44 

9 
ST 

1 
S| 

H
A
V
O
A
A
U
N
I
H
O
W
 

St 

141 
0L 

T 
0T| 

89६1 
61 

81 
¥} 

STII 
$ 

9 
sl 

L 
५६ 

व
ा
ई
 

14! 

हि 
0८, 

| 
0T| 

96T1 
81 

81 
¥| 

ज
द
 

S 
9 

Sl 
L 

SE 
A
V
I
V
Y
H
A
L
V
A
 

€l 



हु
 

253 

To 

All the Assistant Agriculture Engineers, 

In the State 

Memo No 9007 27 /AD(AE) Dated 28 02 2019 

Subject Targets of mdividual Agricultural Implements to be provided on subsidy under 

SMAM Scheme durmg 2018-19 

On the subject cited above the physical and financial target for the year 2018 19 were 

mntimated vide this office letter no 8933 53/AD(AE) Dated 27 02 2019 पा which all the AAEs were 

directed to collect the application 85 per gmdelines on the portal from 01 03 2019 10 10 03 2019 Now 

1t has been decided these applications shall be collected with the effect from 01032019 to 

07032019 All the selected beneficianes details shall be uploaded on the DBT portal 1¢ 

agrimachinery घाए प्रा of the Govt of India after final selection /draw of lots of the apphcants collected 

on the portal www agrtharyana org Thus 15 for mformation and further compliance m the matter 

sd 
Director General, 

Agnculture & Farmers Welfare 
Haryana Panchkula 

Endst No 9028 69 /AD(AE) Dated 28 02 2019 

1 A copy of the above 15 forwarded to all the Deputy Commuissioner s प्रा the State for information 

and further necessary action pls 

2 A copy of the above 15 forwarded to all the DDA s प्रा फिट state for mnformation 

sd 
Drrector General 

Agriculture & Farmers Welfare 
Haryana Panchkula
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You are hereby directed to accept the offline apphications from farmers on sumple 
paper प्रा Avmling subsidy on purchase of Agricultural Machinery under 

SMAM Scheme during the year 2018-19 

Annexure IT 

Applications submitted by SC farmers for subsidy of Tractor as under below 

List of Application submitted Man SC 

E Name of Farmer Father Name NMaomteher Village W Registration No m 

- RAJ SINGH INDRAJ KISHNI Israna (66 67) |Israna RAJ20920187 | 8930071387 

2 |lahna smgh fula ram lachm Gawalra (81) | Israna 1ahn80654117 7400410000 

MAHAVIR MANGLU Mahayudinpur 3 AN Madlauda 26 SINGH RAM SUM Thirana (9) adlau MABAS52688774 | 9813034700 

SATBIR MANGAL |SUMAN  |Mahayudinpur I SINGH RAM DEVI Thirana (9) Madlauda | SATB45613376 | 8053514800 

5 {Ram Smgh Dharm Singh | Choh Devi | Khandra(10) |Madlauda |Ram 81904528 9729590905 

G RISHAL GYANO I RANBIR SINGH SINGH DEVI Waisar (46) | Madlauda |RANB44424055 | 9728476407 

RANBIR KELA 7 |KAMLESH SINGH DEVI Wasar (46)  [Madlauda | KAML29414058 | 9050410080 

u Knshan Lal Pale Ram Ramrat1 Adiyana (48) |Madlauda |Kris26033369 8053453911 

m SATYANARAIN  |PIRTHI KAMLESH | Qaw1 (3) Madlauda |SATY71431861 |9671556561 

SUMER 
10 NIHAL SHANTI  |Sherah(2)  |Madlanda |SUMES6995413 | 7015006798 SINGH SINGH 

TEJPAL PURAN KRISHNA 11 SINGH CHAND DEVI Madlauda (7) |Madlauda |TEJP94770101 | 9728094002 

12 |PAWANKUMAR [LILURAM [SANTOSH |Wasani(43) |Madlauda |PAWA75922160 |9991450353 

KARMBIR G 13 BHAGWAN |sAROJ  |Bhaist(@5)  |Madianda |KARM77947085 | 7015090879 SINGH DASS 

MEENA 14 | DEEPAK ISHWAR DEVI Adiyana (48) |Madleuda | DEEP31983317 | 9050932000 

OM VIDHYA 15 |RAJINDERKUMAR | हमारा मडस | pEVI Razapur (13) |Pamipat RAJI54963447 | 8708072319 

JUMMA VIDHYA H OM PARKASH RAM DEVI Razapur {13) | Pamipat OM P38083438 | 9991884705 

17 |RAJKUMAR BALJIT KAMLA  |Nimbn(21)  |Panmpat RAJ36116464 | 8397004972 
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EEPC ISHWER KIL1O 
18 |SANDEEPCHOPRA | डाक DEVI Naryana (74) |Samailkha [SAND91271002 [9813950369 

H Mohar Singh IEMA SINGH | KARESHA | Sanauli  road | Panipat 9255760774 

NI Panrpat 

20 | Shish pal RAM MURTI Barolli Panipat 8053074184 
KUMAR DEVI 

21 | Vinod ISHWAR w Ugra khen Panipat 8053397197 

22 | Vyender Smgh [SHWAR ROSHNI Ugra khen Panipat 9813061793 
SINGH 

23 |Sudama ISHWAR W Ugra khen Panipat 9068861313 
SINGH 

24 | Mahabir Singh NANKU Shera Madlauda 9671619015 
RAM 

Last of Application subuutted Woman SC 

ST | Name of F Father Name |J0ther |y, Block  |Regstration N M bil No ame o1 rarmer ather iNname Name lage 0९ egistraaon 1१0 0011 

Brihmo 
I Om patt Daleep Singh Dewi Shohdapur (25) | Madlavda | Ompa03198074 | 7015658192 

KARMBIR [SONA 
2 BIMLA DEVI SINGH DEVI Bhalsi (45) Madlanda |BIML30217086 | 9996365413 

Ramesh 
3 Sheela Devi Kumar dhanpatt Ajyulapur Panipat Seel90888129 9034364818 

- Saro) MAHENDER Shera Madlauda 8708194586 

Annexure पा 

Advertisement published to mvite the applications for providing फिट subsidy of 

equipment to the farmers of SC categories
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From 

The Director General 
Agrniculture and Farmers Welfare Department 
Haryana Panchkula 

To 
The Drrector General 

Information Public Relation and Language Department, 
Haryana S CO 23 Sector 7C Chandigarh 
Memo No 249 /TA(Info) Dated 01032019 

Subject Subsidy to the farmers on Agricultural implement to the year 2018-19 

Kindly ensured the publication of advertisement regarding above cited subject Draft 

advertisement 18 also enclosed herewith 

This advertisement may 06 published 1n the following Hmnd: & English Newspapers and 

also intimated 10 this office 

Sr No |Newspaper Edition Medmm Date 

. Dainik Bhaskar All Haryana “ 02 & 03 March, 
2019 

2 Damuk Tribune सकता 

3 Aaj 5िशाव] Hindi 

4 Dainik Jagran पिता 

5 Indian Express All Haryana English 

We have no objection 1f the Hindi Language advertisement 1n the English Newspaper Kindly 

publish as per above scheduled 

Encl Draft for advertisement 

sd- 

Additional Director (SWM) 
for Director Agriculture and Farmers Welfare Department 

Haryana Panchkula
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किसानों को वर्ष 2018-19 मे कृषि यन्त्र अनुदान W देने बारे 
कृषि तथा किसान कल्याण विभाग हरियाणा 

आवश्यक सूचना 

हरियाणा प्रदेश के किसान भाईयो को सूचित किया जाता है कि कृषि तथा किसान कल्याण विभाग 

द्वारा वर्ष 2018-19 के दौरान स्मैम स्कीम के तहत राज्य के विभिन्न जिलो मे कृषि यन्त्र जैसे 

1 (डी०एस०आर०) मल्टी T प्लान्टर 3 रीपर बाईन्डर 4 पैडी ट्रान्सप्लान्टर 5 स्ट्रा बेलर6 हे रेक्र 4 ट्रैक्टर 

8-70 PTO HP पर अनुदान हेतू आवेदन आमत्रित किए जा रहे है। एक किसान लाभार्थी अधिकतम 3 विभिन्न 
प्रकार के कृषि यन्त्र (प्रत्येक 1) के लिए अनुदान का पात्र होगा। लक्ष्यो से अधिक आवेदन प्राप्त होने पर 
लाभार्थीयो का चयन ड्रा ऑफ लोटस,/ लॉटरी के माध्यम से किया जायेगा। जिन किसानो ने पिछले 5 वर्षों मे 

इन कृषि यन्त्रो पर अनुदान लिया है वे किसान इस स्कीम मे उसी यन्त्र पर आवेदन करने के लिए पात्र नहीं 
होगे। प्रत्येक कषि यन्त्र पर उपलब्ध अनुदान भारत सरकार द्वारा निर्धारित किये गये अधिकतम मुल्य का 
40-50 प्रतिशत अथवा भारत सरकार द्वारा निर्धारित अधिकतम अनुदान राशि (जो भी कम हो) देय होगी। 
ट्रैक्टर पर सामान्य श्रेणी को 40 प्रतिशत अथवा 160 000 /— तथा अनुसूचित SR/ जनजाति, महिला / लघु 

तथा सीमान्त किसान को 50 प्रतिशत अथवा 200 000,//- रुपये जो भी कम हो अनुदान देय होगा। इन 

उपकरणों की खरीद भारत सरकार की डी०बी०टी० पोर्टल agriharyana mem पर अधिकृत तथा सूचिबद्ध 

कृषि यन्त्र निर्मात्ाओ से करनी अनिवार्य है। इसके अतिरिक्त 1 लाख रुपये से अधिक की कीमत के कृषि यत्रो 
पर निर्माता द्वारा जी०पी०एस० (न्यूनतम 2 वर्ष की वैद्यता) लगाना अनिवार्य है। 

किसान भाई विभागीय वैबसाईट www agniharvana org पर ऑनलाईन फार्म विनाक 01 मार्च 2019 से 
07 मार्च 2019 तक आवेदन कर सकते है। इस बारे मे विस्तृत जानकारी के लिए सबधित उप-कृषि 
निदेशक सहायक कृषि अभियन्ता के कार्यालय से अथवा टोल @ नम्बर 18001802117,/0172 2621900 पर 

सम्पर्क कर सकते है। 

महानिदेशक कृषि 
हरियाणा पचकुला
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है। पानीपत, मजलवार 05 मा 209 |, 
बार... कं, 

| फषिउपकाणों पर सही 
P पानेकेलिए? मार्चतक 
R फर सकते हैं आवेदन 
¥ मास्फर न्यूज़ |पानीपत 

कृषि विभाग की ओर से वित्त वाई 
= -213-2019 के लिए पराली 

R पषि उपकरणों ' पर उप ! I स्कीमों में सब्सिडी पाने के 
लिए किसान सात मार्च तक आवेदन 
कर सकते है। कृषि एवं किसान 
I मन्नी ओमप्रकाश धनखड़ 

. ने इस सदर्भ में नोटिफिकेशन जारी 
कर दिया है। 

किसाना से अपील करते हुए 
कहा है कि कृषि विभाग द्वारा पराली 
प्रबंधन के लिए कृषि यत्रों पर 80 
प्रिशन सेक सब्सिडी दी जाती 
है। इसके लिए किसान विभाग की 
वेनसाइिट  www agriharyans 
org पर 'भनिलाइन सात मार्च तक 
शवटन कर सकते हैं। अधिक 
जानकार के लिए वह कृषि 
अधिकार््या से सपर्क कर सकते 

| =2 v == नए किये परिधि लाया 
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ही Annexure IV 

Proceedmng of entire process of draw of subsidy of equipment/Tractor 10 the SC 

categories 

Subject -  Regardmg mdividual Agriculture Implements to be provided on subsidy under 

SMAM Scheme durig the year 2018 19 

Kmdly peruse PUC 85 letter no 8933 53/AD(AE) dated 27 02 2019 and letter no 

9007 27AD/(AE) dated 28 02 2019 of Worthy Director Agriculture & Welfare Department, Haryana 

Panchkula (Flag A) 1t 15 respectfully submitted that a target of some Agriculture Implements & 

Tractors 85 been allocated to district Panipat under SMAM Scheme durmng year 2018 19 Last date of 

recerving of application was fixed 08 032019 (Flag B) Till cut off date 1e 08032019 total 

1362 applications have been recerved to this office Implements wise details of application recerved 18 

as under 

No of Online Application  |No of offine Appheation Total No of Apphecation G 

recerved received received Total 

i Name of Imp Small/ |Wome |SC Gen |Small/ [Women|SC fi i I SC |Gen 

No mar |n farmer |Farmer |marginl | farmer F 

ginal |farmer farmer farmer | farmer 
farmer 

I m 35 n 5 01 . . . ' . 28 5 ० 01 |34 

2 |Multicrop 15 (23 . 1 2 . . . ' 24 I 2 |02 (32 

Planter 

3. |Reaper Binder ० 43 0 3 सा 3 ० | ० ० 6 10 3 105 न 

4 [Paddy Trans I 24 ' . ' . . ' . 24 I I 05 fl 

Planter 

5 |Straw Baler 5 जी 11 फ् 4 . . . . fl 11 I fl 34 

I Hay Rake 5 (22 ' 1 3 . _ . . 22 I I 03 fl 

7 |Tractor fl 583 224 21 143 u 32 7 36 | 256 (28 119 (1127 

|... फाण्ण | 1362 

As per direction of worthy Director General Agnculture & Welfare Department Haryana 

Panchkula 50% of all the allocation 18 to be utilised for small & margmal farmers 30 % of all the
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allocation for women farmers and allocation to SC/ST farmer has to be made proportionate (0 therr popuiation m district which 1s 17% as per statistical data of Agriculture Department Pampat Rest of 3% allocation may be made 10 general category farmers (1e 5 acres & above land holders) If worthy chairman DLEC agrees draw of lots may be conducted 85 per allocations mentioned above on dated 03 06 19 at 11 30 AM 1 presence of DLEC 1n the M Sectt. office and subsidy eligibility certificate may be 1ssued Last date of submussion of balls by the Farmers may be fixed 03 07 2019 secondly your goodself 1s requested to depute your nommee for draw of lots 

Submutted for necessary order please 

sd 
Assistant Agriculture Engineer 

(Member Secretary DLEC SMAM) 

(1
.4
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विषय — दस्तावेज जमा करवाने उपरान्त कृषि यन्त्रो के सफलतापूर्वक आवेदन रद्ध करने बारे । 

उपरोक्त विषय के अन्तर्गत आपकी सेवा मे लिखा कि माननीय उपायुक्त महोदया के आदेशों 

अनुसार माननीय SDM पानीपत की अध्यक्षता मे लुघु सचिवालय पानीपत मे दिनाक 03-06-2019 को कृषि 

थन्त्रो व ट्रैक्टरो का लककी ड्रा सफलतापूर्वक सम्पन्न करवाया गया जिसमे सफलतापूर्वक आवेदकों को अपने 

दस्तावेज जमा करवाने की अन्तिम तिथि 14-06-2019 दी गई थी जिन कृषि T व ट्रैक्टरो के दस्तावेज 

सहायक कृषि अभियन्ता पानीपत के कार्यालय मे जमा नहीं हुये उनकी सूची निम्नलिखित है। 

क्रण्स० | कृषि यन्त्रो का नाम लक्ष्य दस्तावेज प्राप्ति. | प्रतीक्षा 

1 _ 35 _ 35 

2 | Multicrop Planter 15 _ 15 

3 |Reaper Binder 10 _ 10 

4  |Paddy Trans Planter _ _ 04 

5 |Straw Baler 05 _ _ 

n Hay Rake 05 02 03 

7 m _ _ 20 

अगर अधिकारी महोदय सहमत हो तो उपरोक्त सूची के अनुसार जिन किसानो ने अपने कृषि g4l व 

ट्रैक्टरो के दस्तावेज जमा नहीं करवाये है। उनको रद्द करते हुये प्रतिक्षा आवेदकों को मौका दे दिया जाये। 

यह आपकी सेवा मे आगामी आवश्यक कार्यवाही एवं सूचनार्थ प्रेषित है। प्रतिश्रित योग्य आवेदकों के बिल 

03-07-2019 के बाद लिये जायेगे | 

सहायक कृषि अभियन्ता 
पानीपत | 

Deputy Director 
F W Deptt Pampat
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SMAM SCHEME 

Targets and instructions of SMAM Scheme dated 27 02 2019 

Online applications recerved from 01 03 2019 to 07 03 2019 

Offlme apphcations received from 07 03 2019 as per order of Head Office (Due to techmcal 

problem पा portal) 

Due to Code of Conduct process was stopped on dated 14 03 2019 

Further after completion of code of conduct regarding Election, Draw of lot conducted on 

03 06 2019 (DVD attached) 

Warting list was prepared equal to target (100%) for achievement of target 

After draw of lot the document submussion date was 14 06 2019 and date for submussion for 

bills was fixed as 03 07 2019 by DLEC 

Under SC (Man) category target was fixed -10 

Apphication recerved under this category 24 

Applicant selected 1 draw of lots - 10 

Warting list एव the applicants prepared 10 ~ 

In 10 selected apphicants only 4 applicants were found ehgible for subsidy 

Further to achieve the remaimng 6 targets पा first phase opportumty was given to the apphcants 

from Srno 1 to 6 kept पा warting list and were asked to submit फिट documents by 05 07 2019 

Out of these (6 applicants) only one apphcant submitted documents and found ehigible 

Further to achieve the remammg 5 targets जा second phase opportumity was given to the 

applicants from Srno 7 to 10 kept 1n waitmg list and were asked to submit the documents by 

26 072019 Out of these (5 applicants) only one applhicant submutted documents and found 

eligible 

Total SC farmers
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The said reply was placed before the Commuttee 1 ॥5 meeting held on dated 23 02 2022, m 

which the oral examimation of the departmental representative was also conducted During the oral 
exammation the Commttee raised the various objections/observations upon the replies/mformation 
furnished by the department The Commattee mainly ratsed the 1ssue of the allotment of the 4 tractors 
allotted to the 4 SC farmers belonging to the village Ugra Khen Distt Pamipat Out of 4 tractors 
3 tractors under the scheme of SMAM 2018 19 (SC men category) have been allotted to the 3 
brothers namely Vinod Biyender Singh & Sudama S/o Sh Ishwar Smgh and under the SC women 

category one tractor to Smt Roshni Devi W/o Sh Ishwar Singh R/o village Ugra Kher: Distt Panipat 
who are पा blood relation The departmental representative reply there upon by stating that the process 

of allotment of machme/equipments to the SC farmers under the SMAM scheme has been made 
totally ता transparent manners They have further stated that keeping पा view of the instruction of the 
Head of Department the applications were nvited through online on the portal from dated 1* March 
2019 to 7™ March 2019 as well as through offline also and the process of allotment of tractors was 

recorded by making the videography of allotment The concerned AAE has also explamned that 24 
apphications were received under the small farmer SC component plan 01 which the tractor were to be 
allotted to the eligible candidates and out of which 20 application were scrutiuze for allotment of 
draw The tractor were allotted by way of draw of lots 1n the presence and help of the farmers and to 

avoid any discrimination 1n the process of allotment Total 20 draws were executed out of which 10 
for the prescribed quota for tractor and 10 draws were kept mn waiting list. After the draw the 

documents were obtamed from all the concerned and after verify the documents only 6 candidates 
were found eligible out of which 4 candidates were found पा blood relation but these were having 

separate fanuly identification due to that they could not be ignored and resultantly 4 tractors were 
allotted to them The Additional Chief Secretary & Director General, Agriculture and Farmer s 

Welfare Departinent also explam the process of allotment as explained by the concerned Assistant 

Agriculture Engineer Sh Naveen Hooda under whom the supervision the 4 tractors in questtons were 
allotted 

The Committee raised the objection that as फिट scheme of SMAM पा question has been 
launched 1 the year of 2015 पाउंड notification dated 23 04 2015 लि the welfare for the farmers of SC 
Categornes but the benefit of the scheme has not been granted till the year 2019 and at the verge of the 

end of the scheme the application were mvited online on the portal by giving the very short period 1 e 
one week only to the illiterate farmers who were neither having awareness nor having any knowledge 

The Commuttee further observed that the such scheme was for the welfare of the SC farmers but by 

the action of the department 1t has not been showwng that the welfare of the farmers have been 
considered The Commuttee 15 of the view that when the sufficient number of the application of the 
eligible candidates not obtamned then 1t was the pnme duty of the then concerned officials to 

reconsider the matter for re mvite the application to provide the proper representation 10 the farmers 

of the SC Categories so that the prescribed quota of 10 tractors to the small SC farmers was to 06 

completed but due to such negative attitude of the official of the department the so many candidates of 
SC farmers have been deprived 10 get the benefit of such scheme of SMAM The Commuttee also 
raised the objection by stating that first of all the application have been mvited on the portal through 
online and when the favorable persons could not apply through online i time then 1t was decided to 
obtam the application through offline and then the apphication of the favorable persons were taken by 
hook and cook the tractors were allotted to them Resultantly, by the nexus of the officer/official 

and the mterested farmers such kind of allotment of tractors was made
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The departmental representative totally deny the allegation/objection of the Commuittee by 

stating that 1t 15 admitted that the scheme of SMAM was launched 1 the year of 2015 but 17 the 

absence of the budget the scheme could not be publically advertised The Additional Chief Secretary 

explamed that the budget for the scheme was provided by the finance department on dated 21 02 2019 

and on 27 02 2019 the direction to all the Assistant Agniculture Engmeer was issued to mvite the 

application through onlme etc therefore there 1s no amy delay m process of the matter has been 

caused at the level of the department The Committee was not satisfied छाए! the rephes of the 

departmental representative as they could not explaned and justified the reason of allotment of 4 

iractor 10 the blood relation and Commttee 15 the view that एड pnma facilely irregularities have been 

caused 1n such allotment पा question The Commttee further recommended that bemg enswing Budget 

Session 1s commencing from 78 \arch 2022 such matter can not be completed due to having a short 

time with the Committee and decided to take up the matter in the subsequent meetings 

The Commuttee further recommended that the departmental representative be asked to supply 

the mformation/reply/comments m respect of the another 5 districts 1 e Kurukshetra Swsa Fatehabad 

Rewart & Kamnal regarding fund of SC component plan utihized/unutilized etc on the prescribed 

proforma within a month from the recerpt of commumication in this regard, thereafter, the matter will 

be take up शा the subsequent meetings
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Representation of Shr1 Dharampal, JE & others O/o Haryana State Agriculture Marketmg 

Board, Panchkula for the correction/amendment of Gradation List of Jumor Engineers 

A representation of Shrt Dharampal, JE & others O/o Haryana State Agriculture Marketing 

Board, Panchkula addressed to the Chief Admimstrator, Haryana State Agriculture Marketing Board, 

Panchkula for making the corrections/ amendment पा the Gradation hist of Jumor Engineers which was 

placed before the previous Committee by the Member एव the Commuttee Shrt Satya Parkash Jrawta m 

its meeting held on 14 102020 at 1230 PM at Haryana Vidhan Sabha, Chandigarh On the 

recommendation of the Commuttee, the matter was referred vide letter dated 25 01 2021 (0 the 

Managing Director & the Chief Admumstrator Haryana State Agnculture Marketing Board 

Panchkula to obtam the comments शा this regard but till the finalization/presentation of the 44™ Report 

no any reply/comments received from the department 

On the recommendation contam m the 44™ Report of the Commuttee, an another letter dated 

6™ April 2021 and remunders on 25" November 2021 & 8" February 2022 for obtamning the requisite 

information were also written to the said department but ता vem because no any response 10 reply on 

the single commumication has been recerved पा the 17 02 2022 Such matter was brought to the notice 

of the Commuttee पा 1ts meeting held on dated 17 02 2022 and the Commuttee took a serious note by 

stating that the concerned department 15 taking lightly to the Commuttee and further recommended to 

refer the matter again to the concerned department to take the necessary action aganst the responsible 

official and officers who are not furmshing the requsite information by mtunating to the Commuitee 

The Commuttee recommended to present the matter before the Commuttee 1 1ts subsequent meetings 
4 

S 

s



284 

IRRIGATION AND WATER RESOURCES DEPARTMENT 

The previous Commuttee decided to examune the Irmgation and Water Resources Department 
The Addrtional Chief Secretary to Govt Haryana of the said department was orally exammed upon 
the reply submutted by him and 85 per his suggestions the previous Commuttee decided to conduct the 
further oral exammation of the said department alongwith the Additional Chuef Secretary to Govt 
Haryana Fmance Department and Additional Chief Secretary to Govt Haryana Planning Department 
but the previous Commuttee could not conduct the oral exammation till the finalization and 
presentation of the 44™ Report On the recommendation contam 1n 44% Report conveyed wvide letter 
dated 05 04 2021 the Irnigation and Water Resources Department supply फिट reply by providing the 
brief detail of budget and expenditure for the financial year 2017 18 2018 19 2019 20 & 2020 21 
The contents of the reply submutted by the 5810 department are reproduce 85 under 

Reply submutted on dated 20 04 2021 

All the schemes of the department provide benefit to the entire population of the state and the 
benefits are derived by landowner/lessees पा proportion to their respective land holding 1n respective 
command or catchment area umformly without discriminating/favormg any specific segment of the 
population In addition mdirect benefits by way of supply of drinking water to the whole population 
of the state mcluding scheduled caste population through Public Engmeermg Department are 8150 
bemng extended 

The funds allocated by Finance Department under SCSP schemes are being utilized 85 flow of 
benefits towards Scheduled Caste populaton m the State not as direct/specific benefits to 
SC Population Further as deswred by Hon'ble Commuttee the details of funds allocated from 
Financial Year 2017 18 to 2020 21 and expenditure booked thereof under the schemes related to 
SCSP 

Brief detai] of budget and expenditure for the financial year
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Such reply and detail was placed before the Commuttee m 1ts meeting held on dated 
20 07 2021 and after examine the contents of the reply the Commuttee was satisfied and decided 10 
drop the proceeding on the such subject
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Department of Housmg for All 

(Pradhan Mantr1 Awas Yojana (PMAY) for BPL famulies 

belongs to SC/ST&BC categories) 

The Commuttee discussed the matter of Pradhan Mantn Awas Yojana (PMAY) for BPL 

famlies m एड meeting held on dated 31 07 2021 at Haryana Bhawan, New लता In the absence of the 

relevant ;nformation/record the Commuttes could not discussed on the mater in detml However the 

Commuttee observed that the proper representation to the BPL families relating to SC categories 15 not 

एलाए given पा the allotment of फिट houses under the Pradhan Maniri Awas Yojana (PMAY) for BPL 

famihes The Commuttee recommended to refer the matter to the Additional Chief Secretary to Govt 

Haryana Development and Panchayat Department to supply the complete category wise mformation 

relating 10 the above scheme In comphance of the recommendation the concerned department was 

asked to supply the requisite mformation vide letter dated 18 08 2021 but फिट department mtimated 

vide memo dated 18 11 2021 that vide notification dated 15 12 2020 1ssued by the Chief Secretary to 

Govt Haryana the ‘Pardhan Mantrt Awas Yojna Gramin has been transferred by s department to 

the Department of Housing for All and Jetter of this Secretanat dated 18 08 2021 has also transferred 

to the Department of Housing for all to take the necessary action On the non supply of requsite 

mformation by the Department of Housing लि All the Commuttee decided पाउंड meeting held on dated 

17 11 2021 to conduct the oral examunation of the Princtpal Secretary to Govt Haryana Department 

of Housing for All on dated 24 11 2021 and notice 1n this regard was 1ssued on dated 18 11 2021 The 

said officer requested vide DO letter dated 22 11 2021 to postponed the oral examination bemg s 

presence was essential mn the another meeting which was acceded by the Commuttee The department 

supply the reply vide memo dated 23 11 2021 which was placed before the Commuttee पा 1ts meeting 

held on dated 24 11 2021 and being incomplete information as the mformation relating to urban area 

was not provided the Commuttee was not satisfied and decided to conduct the oral examation of the 

department on dated 01 122021 Thereafter, the department supply the complete reply/information 

relating to the Rural & Urban Areas Housmg vide letter dated 30 11 2021 The relevant part of the 

reply 15 reproduced as under 

As per the guidelines of Pradhan Mantr Awas Yojana Urban (PMAY U) financial assistance 

1s to be provided to economically weaker families irrespective of किया" caste category and BPL status 

who do not have pucca house m his/her name प्रा any part of India Therefore there 15 no 

authenticated date regarding persons of SCs & BCs who have been benefited under this scheme A 

demand survey had been even conducted to Wentify the eligible beneficiaries under the scheme m 

urban areas of घोर State i the year 2017 Agamst a target of 67 411 identified EWS beneficiaries 

under Beneficiary Led Construction (BLC) vertical of PMAY-U financial assistance amounting to Rs 

283 81 crore has been provided to 15 725 beneficiaries as on 31102021 A statement showing 

number of beneficiaries and financial assistance disbursed to them 15 enclosed at Annexure 1 

As regards Pradhan Mantri Awas Yojana Gramn (PMAY G) as per the guidelnes 1ssued by 

the Mimistry of Rural Development Government of Indwa financial assistance is given 1o the 

beneficiary who have 0 1 2 room kutcha house as per SECC 2011 60% of total target 15 allotted for 

SC beneficianies The BPL beneficianies have not mentioned n the list verified and prioritized from 

the SECC 2011 data by the Gram Panchayat concerned District-wise number of beneficiaries 

assisted and financial assistance disbursed under PMAY G are at Annexure nm & I



A
n
n
e
x
u
r
e
-
I
 

Di
st
ri
ct
 
wi
se
 
an
d 

Ye
ar
 

wi
se
 
nu
mb
er
 

of
 b

en
ef
ic
ia
ni
es
 
an

d 
fi

na
nc

ia
l 

as
si

st
an

ce
 
di

sb
ur

se
d 

un
de
r 

BL
C 

co
mp

on
en

t 
of
 P

ar
dh

an
 
Ma

nt
r:

 
Aw
as
 
Yo
jn
a 

Ur
ba
n 

N
u
m
b
e
r
 

of
 
be
ne
fi
ci
ar
es
 

Fi
na

nc
ia

l 
as

si
st

an
ce

 
di
sb
ur
se
d 

(R
s 

in
 
Cr
) 

Sr
 
No
 

Di
st
ri
ct
 
N
a
m
e
 

| 
20
17
 

18
 

20
18
 

19
 

20
19
 

20
 

20
20
 

21
 

20
21
 

22
 

To
ta
l 

20
17
 

18
 

| 
20
18
 

19
 

20
19
 

20
 

20
20
 

21
 

20
21
 

22
 

To
ta
l 

Am
ba
la
 

0 
90
 

20
4 

11
0 

49
2 

15
52
 

37
65
 

25
96
 

79
13

 

B
h
i
w
a
n
i
 

0 
26

0 
67

5 
33

7 
12
72
 

31
5 

12
 
55
2 

78
8 

24
 
81

2 

C
H
A
R
K
H
I
D
A
D
R
I
 

0 
12

 
24
 

00
2 

02
17
 

00
67
 

11
93

9 

Fa
nd
ab
ad
 

0 
15

 
31
 

0.
26

1 
0 
40
6 

50
23
 

Fa
te
ha
ba
d 

0 
19
5 

45
7 

51
 

70
3 

61
09
 

10
38

 
12
67
7 

27
 

16
4 

53
 

24
4 

27
85
 

12
53

 
64
14
 

49
0 

95
6 

82
6 

22
72

 
77

36
 

16
 
99
5 

10
 
87

1 
35

60
2 

95
 

16
8 

11
8 

16
61

 
34
44
 

12
43
 

71
52
 

Ji
nd

 
0 

85
7 

55
6 

22
9 

15
 
14
5 

11
35
3 

33
99
1 

10
 

21
5 

77
8 

76
0 

17
2 

10
 

89
 

16
 
13

6 
33
12
5 

11
 

16
3 

41
3 

37
8 

30
3 

12
57
 

7 
40
5 

93
1 

5 
30
6 

22
08
1 

12
 

17
5 

52
 

82
7 

6 
68

6 
51

85
 

1.
28
3 

13
15
4 

13
 

73
 

96
 

23
7 

12
66
 

12
97

 
1.
23
4 

37
97
 

288



14
 

M
e
w
a
t
 

16
2 

12
2 

32
8 

17
62
 

07
5 

38
04
 

15
 

57
 

16
6 

11
1 

33
4 

10
25
 

09
53
 

14
48
 

34
26
 

16
 

11
 

14 
00

98
 

00
74
 

00
16
 

0.
20
8 

17
 

25
 

15
6 

35
 

21
6 

04
35
 

26
71
 

08
73
 

4 
04

1 

18
 

12
 

14 
02
5 

02
14
 

02
67
 

07
33
 

29
6 

23
9 

42
78

 
69
81
 

45
39
 

15
79
8 

29
 

26
 

28
8 

45
 

36
2 

04
74
 

51
45
 

10
54
 

66
73
 

21
 

23
6 

11
3 

42
26

 
29

03
 

22
57

 
93
86
 

22
 

Y
a
m
u
n
a
n
a
g
a
r
 

18
9 

85
 

33
0 

44
8 

14
72
 

70
02
 

85
82
 

22
06

6 

To
ta
l 

41
7 

12
03
 

44
74
 

62
16

 
34
15
 

15
72
5 

48
2 

73
 

18
5 

11
6 

64
6 

65
 
00
5 

28
3 

81
5 

289



A
n
n
e
x
u
r
e
-
I
T
 

St
at
em
en
t 

sh
ow
in
g 

th
e 

di
st
ri
ct
 
wi
se
 
de
ta
il
 

of
 
be
ne
fi
ci
ar
ie
s 

m 
re
sp
ec
t 

of
 
fa
ca
li
ty
 
of
 A
w
a
s
 
pr
ov
id
ed
 
un
de
r 
P
M
A
Y
-
G
 

S 
No
 

Di
st
ri
ct
 
N
a
m
e
 

To
ta
l 

H
H
 

as
 
pe
r 

S
E
C
C
 

20
11
 

S
C
H
H
 

ou
t 

of
 

co
l 

3 

Ta
rg

et
 

of
 

ho
us

es
 
al

lo
te

d 
by

 
th
e 

M
i
m
s
t
r
y
 

Ta
rg
et
 

fo
r 

SC
 
ou
t 

of
 

co
l.
5 

To
ta
l 

No
 

of
 

H
o
u
s
e
s
 

Sa
nc
ti
on
ed
 

To
ta
l 

No
 

of
 
Ho
us
es
 

sa
nc
ti
on
ed
 

fo
r 

SC
 

be
ne
fi
ci
ar
ie
s 

ou
t 

of
 

co
l 

7 

No
 

of
 
SC
 

be
ne
fi
ci
ar
ie
s 

to
 

be
 
sa
nt
io
ne
d 

R
e
m
a
r
k
/
 
R
e
a
s
o
n
 

- 
8 

9 
10
 

A
M
B
A
L
A
 

No
 
fu
nd
s 

ha
ve
 
be
en
 

re
ce
rv
ed
 
fr
om
 
th
e 

Mi
ni
st
ry
 
ag
ai
ns
t 

th
e 

ta
rg
et
 
fo
r 

th
e 

ye
ar
 
20
20
 

21
 
& 

20
21
 

22
 

B
H
I
W
A
N
I
 

68
2 

27
7 

C
H
A
R
K
I
D
A
D
R
I
 

F
A
R
I
D
A
B
A
D
 

10
1 

F
A
T
E
H
A
B
A
D
 

75
2 

G
U
R
G
A
O
N
 

14
53

 

33
9 

NHHV\HI\HH 

72
4 

E 
— 

15
08
 

— 
— 

16
04

 

o~y 
— 

13
73

 

ही 
— 

35
8 

E 
- 

27
42

 

vy 
— 

38
2 

E 
— 

91
 

o~ 
— 

64
7 

E 
— 

83
 

E 
— 

73
3 

= 
N 

20
72
 

— 
(o] 

#
N
A
M
E
?
 

पं 
~N 

11
79
 

18
47
3 

A 

290



St
at

em
en

t 
s
h
o
w
m
g
 

फि
ट 

Hi
gh
 
le
ve
l 

fi
na
nc
ia
l 

pr
og
re
ss
 
re
po
rt
 
un
de
r 
P
M
A
Y
-
G
 

An
ze
xu
re
-I
II
 

Ut
il
iz
at
io
n 

of
 
fu
nd
s 

(L
ak

hs
) 

Ut
il

iz
at

ro
n 

of
 
F
u
n
d
 

fo
r 

SC
 
(L

ak
hs

) 

Sr
 

Di
st

ri
ct

 
N
a
m
e
 

20
16
-1
7 

20
17

 
18

 
20
18
 

19
 

20
19
 

20
 

20
20
 

21
 

20
21

 
22
 

To
ta

l 
20

16
-1

7 
20

17
 

18
 

20
18

-1
9 

20
19

 
20
 

20
20
 

21
 

20
21
 

22
 

To
ta

l 

Am
ba
la
 

58
95
 

10
0 

47
 

99
9 

27
57
9 

39
3 

64
77
 

70
8 

23
82
 

B
H
I
W
A
N
I
 

49
5 

60
4 

38
 

13
97
1 

25
2 

97
6 

89
 

36
 

31
3 

89
 

83
 

61
 

21
9 

22
74
 

Ch
ar

kh
i 

Da
dr
i 

17
9 

64
 

24
42
 

33
9 

82
 

13
 
56
 

49
 

08
 

17
92
2 

F
A
R
I
D
A
B
A
D
 

15
2 

82
 

22
4 

07
 

45
6 

16
5 

F
A
T
E
H
A
B
A
D
 

78
84

3 
23
29
5 

15
00
 

27
 

19
8 

14
8 

95
 

17
 

55
 

35
85
 

59
4 

59
34
 

76
5 

15
21

 
19

8 

09
 

1
2
3
8
 9 

44
6 

73
 

17
01

 
26
30
91
 

04
5 

78
3 

63
 

27
33

3 
52
8 

J
H
A
J
J
A
R
 

11
56
5 

33
50
4 

65
 

52
 

63
6 

58
32

3 
88

 
65
 

19
7 

49
 

24
39
 

33
2.
55
 

62
9 

94
 

14
73

 
46
8 

11
07
 

18
 

39
0 

54
 

91
41
 

33
 

70
64
7 

10
 

11
53
 

39
39
6 

27
 

81
 

4 
86
 

19
87
 
74
 

62
6 

19
 

19
8 

69
 

36
6 

10
72
 

23
 

1 
18
58
5 

13
64
 

3 
22

3 
86

 
42

42
3 

36
06
 

31
95
 

22
66

2 
10
53
 

68
4 

66
 

19
9 

11
 

17
91
 

11
36
 

07
 

K
U
R
U
K
S
H
E
T
R
A
 

11
61

 
14
11
1 

30
33
3 

38
82
6 

15
81

 
4]
 

46
 

22
76
 
01
 

56
25
 

62
59
5 

17
27
1 

21
45

 
10
34
 

73
 

201



13
 

M
/
G
A
R
H
 

18
 

41
1 

54
 

16
38
 

90
 

84
 

45
9 

70
27
5 

58
5 

19
0.

23
 

42
3 

51
 

4.
26
 

32
32

8 

14
 

M
E
W
A
T
 

45
9 

13
85

6 
46

2 
81

 
20
90
 

58
 

35
52
 

71
25
 

14
19
 

50
 

64
 

3
0
0
 72
 

15
 

P
A
L
W
A
L
 

49
9 

56
 

12
57

6 
33
87
 

11
7 

99
 

76
2 

18
1 

92
 

16
 

P
A
N
C
H
K
U
L
A
 

80
 

16
 

12
78

 
21
57
 

27
9 

22
08

 
25
8 

17
 

P
A
N
I
P
A
T
 

63
3 

69
 

35
91

 
35
4 

35
6 

07
 

67
5 

18
 

R
E
W
A
R
I
 

19
8 

97
 
62
 

18
6 

18
6 

19
2 

59
82
 

10
98
 

03
3 

03
3 

12
6 

19
 

13
77

 
69
69
 

22
58

4 
86
1 

12
6 

45
5 

07
 

18
8 

67
 

51
 

09
3 

20
 

14
52

 
50
5 

44
 

39
20
7 

14
91
 

16
74

 
89

4 
99
 

24
7 

86
 

10
 

14
 

52
8 

21
 

56
6 

16
 

32
51
7 

19
71
 

23
56
5 

85
38
 

21
9 

15
9 

Y/
Nn
ga
r 

10
98
9 

31
60
5 

65
8 

29
 

78
 

12
 

22
00
 

47
 

50
4 

84
 

15
57
6 

22
9 

53
 

25
14
 

32
4 

94
7 

67
 

To
ta
l 

16
78

 
1 

14
87
4 

44
67
 

84
 

63
30
 

66
 

12
37
.3
2 

28
38

5 
92

 
96
7 

95
 

72
51
 

93
 

2
4
2
9
 

22
99
 

29
 

36
9 

66
 

13
29
0 

48
 

292



293 

The above reply was placed before the Commuttee n 1ts meeting held on dated 

01 12 2021 during that the oral exammation of the departmental representative was also conducted 

While oral examination the Commuttee observed that the department not provided the data relating to 

the allotment of houses to the SC & BC categornies The departmental representative rephed thereon 

by stating that such schemes of the Central Government are totally based upon the mcome which 

should not be more than 3 lakh and upon the status of house of the applicant 1 e the applicant should 

be homeless and these schemes are not on caste 08815 and BPL basis, therefore they could not procure 

the data/information relating to the SC & BC categories The Director of एल department explamed to 

the Commuttee that for फिट year 2016 17 2017 18 the houses of 30 500 was to be allotted out of 

which 300 houses are balance from achieve the target of 30 500 houses After long discussion on the 

matter which has been explamed पा the relevant proceeding the Committee was not satisfied with the 

reply of the departmental representative The departmental representative assured the Commuttee that 

within 2 months the requisite mformation will be provided and also suggested that 1n the subsequent 

meetings the Admumstrative Secretary, Development and Panchayat and Urban Local Bodies may 

also be called for oral exammation alongwith पिला department so that quenies of the Commuttee may 

be properly meet out 

The Commttee 15 disappointed that the department 1s fail to supply the requistte information 10 

the Commuttee पा! the finalization of the present report Now the Commuttee decided $0 take up the 

matter 1n the subsequent meetings
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Food Civil Supphies and Consumer Affairs Department 

(Food Articles providing by the Central and State Governments for the welfare of the 
reserved categores under the Food Safety and Standards हटा, 2006 ) 

The Commuttee discuss the matter of food articles providing to the reserved categones 1 15 meeting held on dated 30 10 2021 at Haryana Bhawan, New Dellu The Commuttee observed that the norms of the food safety and standards Act 2006 and guidelines/mstructions 1ssued m this regard time to tume by the Central and State Government काट not bemng follow ता true sprit The Committee has took a serious note पा this regard and directed to refer the matter to the department to supply the comments/information प्रा respect of facilities providing under the Food Safety and Standards Act, 2006 to the reserved categories for thewr welfare to upgrade their 50018 life Accordmgly a letter dated 11 11 2021 (alongwith prescribed proformas) was written to the Additional Chief Secretary to Govt Haryana Food Civil Supplies and Consumer Affars Department When the department not supply the requisite mformation then the Commuttee decided m एड meeting held on dated 01 12 2021 to conduct the oral exammation on dated 08 12 2021 Thereafter the department supply the reply vide letter dated 02 12 2021 The relevant portion of the reply 1s reproduced as under 

It is intimated that the Food (वा Supplies and Consumer Affarrs Department Haryana 1s not 
mamtaming the Food Safety and Standards Act 2006 this Department 1s implementing the National 
Food Security Act 2013 and the details of essential commodinies are being provided under National Food Security Act 2013 1s as under 

; Detail of Essential Commodities in Haryana State 

Commoduty Per month | Category of ration|Scale पा kg per|Consumer  and 
Allocation cards card per month |price Rs Per kg 

Wheat (NFSA) Priority  Household | 5 Kg per unit 200 
(BPL**QOPH*¥) 

AAY** 35 kg per fanuly |2 00 
66250 MT 

Fortified Atta (per montk) 500 
(NFSA) (Only . - 
Karnal Ambala 

Rohtak, Hissar 
Yamuna Nagar) 

Wheat PMGKAY  |63245MT AAY Skg per unit Free of cost 

Sugar 1141 MT BPL mcluding AAY |1 Kg per famly | 13 50 

DBT i heu o DBT BPL including AAY |Rs 250/ per 
Mustard ol (State|(From June 2021 Samily 
Scheme) onwards) 
Salt (State Scheme) 1141MT BPL including AAY |1 kg per family |4 50 
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*BPL(Below Poverty Ling) OPH*(other Priority House Holds)**44 Y(Antodaya Ann Yojna) 

Besides 1t1salso mtimated that no fund is being provided by Central Govt especially for 

Scheduled Castes Scheduled Tribes & Backward Classes to फिर Food Civil Supplies and Consumer 

Affmirs Department Haryana 

The said reply was placed before the Committee m its meeting held on dated 

08 122021 durmng that the oral exammation of the department was conducted Durmg oral 

exammation, the departmental representative explamed that his department 15 not maintaining the 

Food Safety and Standards Act 2006 as his department 15 implementing the National Food Secunty 

Act 2013 and the essential commodities are bemng provided accordmgly It has also been stated that 

no fund 15 bemg provided by the Centre Govt specially for SC ST & BC Classes to the department 

The departmental representative further explamned that फिट Commuttee raising the matter relating to 

Food Safety which 15 covermg by the Health Department and his department 15 providing the Food 

Secunty under the ehigible sections of public distrbution system On the question asked by the 

Charrperson to the departmental representative regarding ratio एव grocery providing to the SC & ST 

categories under the Food Security Act, the Director of the department could not reply satisfactorily 

thereupon and assured to the Commttee that पीटा re examine the provisions of the Act 1t will be 

mnformed to the Commuttee accordingly The departmental representative also could not provide the 

number एव beneficiaries relating to SC & BC categories out of total beneficiaries under the said Act 

Thereafter the departmental representative requested to give more time to submut फिट fresh 

reply/mformation m this regard The Commuttee acceded his request and directed to submut the 

accurate reply which will be take up m the subsequent meetings The Commuttee was disappointed 

when the department was failed to submut the information till the finalization of the present report
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Representation of Dr Jai Pal Mayra, Professor and HOD, Department of Community Medicine, BPS Government Medical College for Women, Khanpur Kalan, Sompat to take action unabated Caste based atrocities and efforts to remove from job 
A representation of Dr Jai Pal Majra Professor and HOD Department of Commumty Medicine, BPS Government Medical College for Women Khanpur Kalan Somipat regarding caste based atrocities causmg agamnst hum and efforts to remove from job etc was placed before फिट Commuttee m 1ts meeting held on 09 02 2022 at 12 30 PM at Haryana Vidhan Sabha Chandigarh After examine the said representation, the Commttee observed that the atrocity causing i such kind of class 1 offices 15 not tolerable and took a sertous note 1 thus regard The Commuttee recommended to refer the representation to the ACS Health & Fammly Welfare Department, the Director Medical Education and Research Department and (18 Director Bhagat Phool Smgh Government Medzcal College for women Khanpur Kalan Sonepat (0 examme the matter thoroughly and submut the comments पा this 7egard within a period of 15 days posttively from the receipt of commumcation m this regard 

The Commuttee was disappomted to note that the department failed to supply the requisite information/comments till the finahization of this report
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Representation of Shrn Parmal Singh, Assistant State Election Commussioner (Retd ) 

regardmg Up gradation of pay scale of the Post of 

Assistant State Election Commussioner 

A tepresentation of Shri Parmal Smgh Assistant State Election Commussioner (Retd ) 

regardmg not acceptmng the proposal for upgrading the pay scale of Assistant State Election 

Commussioner 1n general 85 well as a personal measure was placed before the Committee m पड 

meeting held on dated 17022020 at 1230 PM at Haryana Vidhan Sabha Chandigarh After 

examme the contents of the representation, the Committee found that the gnevances of the 

representatiomst 15 justified The Committee has took a serious note m this regard and on the 

recommendation of the Committee, the representation was referred to पाठ Chief Secretary to 

Government Haryana Additional Cluef Secretary to Government Haryana Finance and Planmng 

Department and State Election Commussioner Haryana vide letter dated 18 02 2022 to exanune the 

matter 85 per relevant record thoroughly and submit the comments वा this regard within a period of 15 

days positively from the receipt of communication in this regard  The comments are awaited till the 

finalization of the present Report
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Procedure for dealng with implementation of the recommendations/ohservations of the 
Comnuttee on the Welfare of Scheduled Castes, 

Scheduled Tribesand Backward Classes 

After presented the report to the Haryana Vidhan Sabha copies thereof will be forwarded 
directly to the Admimstrattve Secretaries concerned with the subject matter of the Report by 
the Secretary Haryana Vidhan Sabha 

The Admumstrative Secretaries concerned with the subject matter of the Report will consider the 
recommendation of the Commuittee on the Welfare of Scheduled Castes, Scheduled Tribes and 
Backward Classes A copy of the letter bemg endorsed to the Head of Department concerned 
sumultaneously General recommendation will be dealt by the Welfare of Scheduled Castes and 
Backward Classes Department 

The Heads of Department/Administrative Secretary concerned shall furmsh their comments on 
the recommendations of the Commuttee on the Welfare of Scheduled Castes Scheduled Trbes 
and Backward Classes on receipt of the Report of the Commuttee 

The Administrative Department concerned will then take immediate steps for the implementation 
of the recommendations of the Commuttee concerning 1t It will take the case to the Mimster 
Incharge of the Department of the Council of Minssters as the case may be 

The case m which the Admumustrative Department does not agree with the recommendations of 
the Commuttee will be forwarded to the Secretary, Haryana Vidhan Sabha with detailed reasons for 
comments Then Secretary Haryana Vidhan Sabha will forward these comments to the 
Department of Welfare of Scheduled Castes and Backward Classes 10 examine such case and 
offer their comments 

The Admimstrative Department will then take immediate steps for amving at a decision 1n such 
cases referred to the Mimster Incharge of the Department or to the Council of Musters if 
necessary for incorporating in the Memorandum for the Council 

After taken the decision at the approprate level the same will be communicated to the 
Secretary, Haryana Vidhan Sabha by the Admumstrative Department by providing a copy to the 
Comnussicner and Secretary to Govt Haryana of Welfare of Scheduled Castes and Backward 
Classes Department 

Cases mvolving disciphmary action and financial and other wregulanties should be placed 
before the Mister concerned or the Council of Mmssters, as the 0856 may be even though the 
recommendation of the Commuttes on the Welfare of Scheduled Castes, Scheduled Tribes and 
Backward Classes 15 proposed to be accepted The cases mvolving financial 1rregularties will 
mvariably be decided m consultation with the Finance Department and 

The Secretary Haryana Vidhan Sabha will prepare statement showmg the action taken on the 
Report of the Commuttee and place 1t before the Committee Further comments of the Commuttee 
if any will be commumicated to the Admunistrative Secretaries to the Government of Haryana for 
necessaryaction
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The Vidhan Sabha Secretaniat will maintain a list of outstanding recommendations of Commuttee 

on the Welfare of Scheduled Castes Scheduled Tribes and Backward Classes and peniodically remind the 

Department concemned Every effort should be made by the Administrative Secretaries/Head of 

Department to expedte the action on the recommendations/observattons of the Commuttee and this work 

should be treated 85 8 general rule on Top Priority 08515 

58554—HVS—HGP Chd
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